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LOK SABHA

Thursday, March 5, 1964/Phalguna
15, 1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Seizure of Hoarded Gold in Nagpur

+ e

R ( Shri Surendranath Dwivedy:
439. \ Shri Hari Vishnu Kamath:

Wiil the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 326 on the
21st November, 1963 and state:

(a) the names of other places
which were searched in connection
with the affairs of Sri Sriram Durga
Prasad of Nagpur from whose pre-
mises hoarded gold had been seized;

(b) whether investigation has been
completed; and

(¢) the action taken in the matter
and the nature of charges levelled?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) Premises of Sri Sriram
Durga Prasad and his relations and
business associates at Bombay, Delhi.
Goa, Jaipur, Kamptee, Tumsar and
Vishakhapatnam were searched.

(b) No Sir.

(cy Certain documents have been
seized, but it has not been possible to
scrutinise them due to the stay
orders passed by the High Courts of

2332(Ai) LSD—I1.

3938

Maharashtra and Andhra Pradesh on
application of the parties. With the
vacation of their stay order by the
High Court of Maharashtra last week
scrutiny is being resumed. It is not,
however, possible to indicate the
nature of charges at this stage.

Shri Surendranath Dwivedy: The
hon. Deputy Minister says that
investigation has not been completed.
May I know whether there are some
indications in the papers by which
they feel that further searches and
further investigation are necessary,
or, have the documents that are in
the possession of the Government not
been examined? What does it really
mean?

Shrimati Tarkeshwari Simha: As I
said, when the examination was pro-
ceeding, they applied for a writ in
the Nagpur Bench of the Maharashtra
High Court, and also in the Andhra
Pradesh High Court, and they got a
stay order. Only last week, as I
stated in my original reply, the papers
have been released. Those papers
were with the High Courts, and now
they are being scrutinised.

Shri Surendranath Dwivedy: What
I asked is whether investigation in
this matter had not been completed,
or examination of the papers seized
was not possible because of the stay
order of the High Court. She is not
answering that.

The Minister of Finance (Shri T. T.
Krishnamachari): This is the posi-
tion. The courts have intervened.
They issued a stay order. The order
has since been vacated. But there is
also another matter pending in
another High Court, and it is possible
and T am told that they are going to
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the Supreme Court. So, until the
position is clear, further investiga-
tion will necessarily suffer. That is
all we can say at this moment.

Shri Surendranath Dwivedy: Is it
not a fact that apart from the very
matter that was referred to the High
Court, there are some incriminating
documents seized which indicate that
not only there is violation of foreign
exchange, but that there is also a
conspiracy amaqng international smug-
glers of gold who are connected with
this firm?

Shri T. T. Krishnamachari: The
Chair will appreciate that until an
enquiry is complete and the court
adjudicates on the matter, we always
say it is an alleged offence. At the
present moment I am not in a position
to say categorically whether this is
true or is not true Dbecause this is
matter which has to be ultimately
decided by courts. We can only give
particulars in regard to investigation,
and the progress of investigation.

Shri Surendranath Dwivedy: There
is an affidavit filed. Can he not indi-
cate . . .

Mr. Speaker: It is in the process of
investigation, that cannot be given.

Shri Surendranath Dwivedy: The
nature of charges they need not dis-
close.

Mr. Speaker: If something is being
investigated, how can they say what
their investigation so far discloses,
because the subsequent investigation
might suffer?

Shri Surendranath Dwivedy: But
an affidavit has been filed in the High
Court giving the nature of the allega-
tions. The Superintendent of Excise
has filed an affidavit saying these are
the charges against this firm. What is
contained in that affidavit which the
Government has filed? Can they not
say that? That is a public document.
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Mr. Speaker: Then, that must
have come to the notice of the hon.
Member as well.

Shri Surenmdranath Dwivedy: That
ig different. I know an affidavit was
filed. .

Mr. Speaker: Is it possible to give
those details?

Shri T. T. Krishnamachari: The
details of the matter is a thing which
we have not asked for. We have
only a general impression of what is
being done, what is the nature of the
offence, because we have no reason
to suspect that the officers in charge
of this investigation are not doing
their duty. So far as the details are
concerned, I cannot say, I do not
know anything about it, because we
have not asked for the documents to
be sent over. Until I have the
documents, I could not say anything
more.

Shri Hari Vishnu Kamath: Is it a
fact that in the affidavit, to which my
hon. colleague has referred, which
was.filed by the Central Excise and
Customs before the Nagpur Bench of
the Maharashtra High Court in the
writ proceedings, not merely are
these malpractices alleged, but also
the names of certain Ministers and
high officers have been referred to; if
so, considering the seriousness of the
matter, does Government propose to
appoint a special tribunal at an early
date to facilitate expeditious disposal
of this case and not leave it to an
ordinary magistrate?

Shri T. T. Krishnamachari: For one
thing, I have no information about
any Minister’s name having been
mentioned. Secondly, this is just an
ordinary offence and it will be treat-
ed in the ordinary way by an ordi-
nary court. Government have only one
interest in this matter, namely, that
the ends of justice should be met..
(Interruptions).

Shri Ranga: Why can't you raise a
little your voice: we find it very diffi-
cult to follow the answer?
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Shri T. T. Krishnamachari: I had
not been trained in elocution appa-
rently as the hon. Member has been.
I was saying that the Government had
no particular interest in the matter
except to bring to book people who
have offended the law. Hon, Mem-
bers nced not have any suspicion, not
even an iota of suspicion. (Interrup-
tions.) .

Shri Surendranath Dwivedy: Why

not a tribunal be appointed?

Shri T. T. Krishnamachari Why not
the hon. Members listen to me? Gov-
ernment have really no intention of
doing anything except what is to be
done in a matter like this. Hon.
Members will appreciate that in mat-
ters like this, people go to court and
get writs. That is the thing that bogs
down the enquiry. Now that it has
been vacated. unless the matter again
goes to the Supreme Court and the
Supreme Court gives any stay order,
the matter would be speedily deait
with, particularly as hon. Members
are interested. T shall give instruc-
tions to my officers to get the matters
dealt with quickly; I can give those
institutions, but even that is subject
to what the courts will ultimately do.

Shri Ranga: Is it not a fact that this
was taken up as long ago as Decem-
ber, 1962 and again in 1963 June an
affidavit was submitted, but till now
it is still going through the process
of investigation? Are we to take
scriously the statement made by the
hon. Minister that there is no cons-
cious effort at delaying matters?

Mr. Speaker: That is what he has
said. If the courts intervene and
there is writ petition filed and that

. takes time, what is to be done? It has
been vacated only recently.

Shri Surendranath Dwivedy: Why
did they not complete investigations
in the intervening period? This was
raised with the Finance Ministry in
December, 1962 but the search was
conducted in September, 1963.
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Shri Tyagi: May I know the quan-
tity of gold seized?

Shrimati Tarkeshwari Sinha: 25867
gm. gold and gold ornaments.

Shri Sheo Narain: Who is doing
the work of investigation and what is
his capacity? Is it under the DIR?

Shri T. T. Krishnamachari: I am
not in a position to say it. It is an
officer of Government, maybe in
Nagpur, that is conducting the inves-
tigations.

Power Production in West Bengal
+

r Shri Yashpal Singh:
I: Shri B. P. Yadava:

Shri Dhaon:

Shri Bishanchander Seth:
Shri Subodh Hansda:
LShri M. L. Dwivedi:

*440.

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether it is a fact that the
West Bengal Government have asked
the Central Government for  assis-
tance to meet the cost of additional
power production in the State;

(b) if so, the reaction of the Union
Government thereto; and

(c) the type of assistance asked for
and how much has been assured by
the Centre?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) West Bengai
Government asked for financial assis-
tance to implement the plan schemes.

(b) and (c). Increased allocation of
Rs. 3 crores was asked for in 1963-64.
This has been sanctioned.

st oo fag : Far GYFR F@ET
FHRAT & fF 9€ BIET TR AT F "
o T fawell @7 fEER g wg
¥ SrIefr ar Sfwfae ® @M

Dr, K. L, Rao: At the end of the
Third Plan it is expected that there
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will be a surplus of 81 mws. in the
Bengal sector.

=t goarer feg © @ ® & feaAw
tfrFere & far s feaar €=
% fox fear st ?

Dr. K. L. Rao: It is not possible to
give the exact figures: but all the
agricultural loads will be met.

Shri Bhagwat Jha Azad: In addi-
tion to grant being given for produc-
ing additional power, is grant, match-
ing grant, given for purposes of trans-
mission lines for its  distribution?
Otherwise, as in the neighbouring
States of Bihar, power will be produc-

¢4 but not used in the absence of
transmission lines,
Dr. K. L. Rao: That has been

provided for.

Shri Subodh Hansda: In view of
the fact that because of power short-
age in West Bengal a large number
of small-scale industries have not got
power connection, may I know whe-
ther, with the present sanction of
these amounts, the West Bengal Gov-
ernment will be able to meet this
shortage?

Dr. K. L. Rao: As [ said, there will
be surplus power in the course of
another two years; power units are
being added and it is expected that a
large amount of power will be added
in this year, 1964, and by the end of
1965 all the necessary  things that
have been indicated in the  third
Five Year Plan will be completéd and
there will be no shortage thereafter.

Shri S, C. Samanta: Is it not a fact
that towards the end of the third
Five Year Plan, a heavy amount of
electricity will be necessary for the
Haldia port and whether any &mand
from West Bengal has come for ad-
ditional help for it?

Dr. K. L. Rao: There is no further
request about the additional power
in the third Plan. What the West
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Bengal Government asked for was
sanctioned and that has been provid-
cd for. Active steps are being taken
and they will be implemented in the
third Plan itself.

Cancer

+
Shri Yashpal Singh:
eaq1 Shri Shree Narayan Das:
*7) Shrimati Savitri Nigam:
1Shri Hari Vishny Kamath:

Will the Minister of
pleased to state:

Health be

(a) whether any specific research
has been conducted for checking of
cancer at an initial stage;

(b) if so, the opinions of the Indian
experts; and

(c) the names of institutes and
organisations in India which are con-
ducting research into the etiology
and treatment of cancer?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a) and
(b). The Indian Cancer Society, Bom-
bay, are developing new techniques
such as exfoliative cytology for the
diagnosis of cancer in its initial sta-
ges.

(¢) 1. Indian Cancer Research Cen-
tre, Bombay.

2. Chittaranjan National
Research Centre, Calcutta.

Cancer

3. Cancer Institute, Madras.

4. Radium Research Institute, Hyd-
erabad.

5. Department of Pathology, S.N.
Medical College, Agra.

6. Tata Memorial Hospital, Bombay.

«ft aoare fag : Far & s g
g fr F8X ¥ sTovdtfee 9X AR fede
9T FE HAT  GIFTL (HAaT @9 FT
@ e?

Dr. D. S. Raju: So far as the Cen-
tral Government is concerned, in the
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third Five Year Plan we have spent
about Rs, 15 lakhs mostly for re-
search.

ot quare fag : ¥ @@ wE
& fF wa A% WgaT § TH g ®
wf gwe A A i g 7oAk
q1 &7 aF wgag ¥ wag o w1 fawr
qER F !

Dr. D, S. Raju: So far as Ayurveda
is concerned, 1 do not think there is
very much information to give about
its utility.

shri Hari Vishnu Kamath: Is it not
a fact that there is a growing school
of thought among genuine medical
scientists that cancer is the end-pro-
duct of auto-intoxication of  the
human organism—recently some
books have also been published on
that subject and that, therefore, what
should be avoided first, before taking
up any treatment, is radiation as well
as the knife? Both should be &Void-
ed radiation and the knife of the
surgeon.

Dr. D. S. Raju: There are so many
theories for the causation of cancer.
1 would like to quote from a passage
or article of the WHO which was
recently published-in December, 1963
—which says that cancer can be caus-
ed by so many excesses: by eating too
much, by smoking too much and by
drinking too much.

Some Hon, Members:
too much. (Interruption).

By talking

Mr. Speaker: 1 am asking,
by speaking too much?

even

Shri Tyagi: Shri Kamath is a can-
cer in the House,

Shri Hari Vishmu Kamath: That is
very objectionable. I think he is a
bigger canker here; he should not
make such remarks. Now, Sir, I
rise to a point of order. We are
grateful to you for that suggestion,
because, I think it is well known that
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Snri Ramakrishna Paramahamsa and,
had cancer of the throat and certain
medical experts hold that continually
giving sermons and talks might have
induced a trend—(Laughter)—it is
not a matter for laughter. My ques-
tion was not in that direction, and
the hon, Minister has not answered
the question at all. The question was
whether recently, there has been a
growing school of thought that auto-

intoxication, poisoning of the sys-
tem—Dblood poisoning etc.—causes
cancer and that cancer is the end-

product of auto-intoxication, and
whether many doctors are holding the
view today that ordinary surgery and
radiation are not the remedies for
cancer. That was the second part of
my question,

Mr, Speaker: The hon. Member
wanted to raise a point of order. I
am afraid I have not followed that
so far. (Laughter). I am not laugh-
ing. I am very serious about it. The
first thing is, the hon. Members should
avoid raising points of order merely
for the sake of interruption, At least
in the Question Hour, I appeal to
them that every second is to be
saved. T wish to make a humble sug-
gestion: that the question should not
be in such philosophical, technical
and scientific terms that it becomes
difficult for me also to understand
and appreciate. I am just expressing
my inability to comprehend that.
It becomes difficult. If it is in easier
terms that an ordinary man with ordi-
nary intelligence can also understand,
then we might proceed quickly.

Shri Hari Vishnu Kamath: Then
this question should not have been
admitted.

st wnaw fig fagmi :  faaly
T A A T R wE a e,
R gEw & fav der dar £
| A T e, oY
#av = w1 sfraey oy ?
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Dr. D. S. Raju: As I have said,
there are so many theories for the
cause of cancer. One of them can be
chronic irritation by tobacco chewing,
etc. But it is not very well establish-
ed. So, we cannot introduce legisla-
tion restricting it.

Shri Kapur Singh: May I know
whether for the purpose of specific re-
search which is now being contem-
plated, it is surmised that the initial
disorderly growth of epithelial cells
is caused by purely somatic condi-
tions or it might be ascribable to psy-
rhical causes aiso?

An Hon. Member: He is a doctor?

Shri Kapur Singh: I am not a doc-
tor, but it is a question which a man
of commonsense would like to ask.

Dr. D. S. Raju: That is a very basic
and fundamental question. We do not
know why the normal cells become
malignant. We are trying to investi-
gate it. Sometimes viruses are said
to be the cause; sometimes chronic
irritations are said to be the cause.
So many theories are advanced, but
no final decision has been reached yet.

st ATo ATo AT :  IHEY #T
g ¢ fF il § w7 fy Fy
TG T BEC ¥ W\ YW
gl ¥ w08 e ar faaw aemE
gaFt w1 Wi T F JEN FT
faame w2 W 8, w3 Swrd d1r
aq?

Dr. D. S. Raju: Smoking is a social
habit and that cannot be completely
prevented by legidlation. Knowing
that it is bad, so many intellectuals
still smoke.

Shrimati Savitri Nigam: May I
know whether the cancer incidence
is still on a very speedy increase with-
in the last two or three years and if
the answer is in the affirmative, may
I know whether research has been
made in this direction to find out the
specific reasons?
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Dr. D. 8. Raju: The incidence has
not increased, but the methods of
diagnosis have improved and more
cases are diagnosed. In Bombay City,
according to a survey, it was found
that 75 cases occur for every 100,000
people.

Shri D. C. Sharma: Cancer is
thought to be one of the greatest kil-
lers of mankind these days. May I
know why, taking that into account,
our Government of India has spent
oniy Rs. 15 lakhs on the research and
other things in regard to cancer dur-
ing the third Plan?

Dr. D S. Raju: There are so many
institutions in the country—about 80
colleges and institutions—which are
doing research, giving treatment and
all these things. So far as the Cen-
tral Government is concerned, we
are only concerned with research.

Shri Radhelal Vyas: In reply to a
supplementary by Shri Yashpal Singh,
the hon. Deputy Minister said that
there is very little information in
ayurveda with regard to the treat-
ment of cancer. May I know whe-
ther this is his own information or it
is given after consulting the ayur-
vedic institutions concerned with re-
search in the States, and if he has not
consulted the ayurvedic research ins-
titutions, may I know whether he
would like to refer this matter to
those research institutions, where there
is much information, of which {full
use may be made?

Mr. Speaker: Only the first part
may be answered; the second is a
suggestion.

Dr. D. S. Raju: About ayurveda,
there is not enough information which
can be of some value. That is what
I said. (Interruptions).

Mr. Speaker: Order, order. The
question is, whether this opinion by
the Minister has been given after
consulting the ayurvedic experts and
finding out from them whether they
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have some remedy or they have done
some research on that or mnot, or

whether he has given that opinion

without consulting them?
Dr. D. S. Raju: That is not my
We have got a

personal opinion.
very expert ayurvedic adviser to the

Ministry of Health.
Clearance Procedure

+
442 Shri R. G. Dubey:
" Shri Vishram Prasad:

Will the Minister of Finance be
pleased to state:

(a) whether a new procedure for
clearance of passengers unaccompan-
jed by packages, arriving by sea has
been introduced from the 2nd Janu-
ary, 1964; and

(b) if so, the main features thereof
and the objectives expected to be
achieved?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) It is presumed that the

Hon. Member is referring to unac-
companied baggage. A new  proce-
unac-

dure for the clearance of the
companied baggage of passengers
arriving by sea has been introduced
at Bombay with effect from 2nd Janu-

ary 1964.

(b) The new procedure provides for
the centralisation of all the document-
ary and physical checks by the Cus-
toms in the clearance of unaccomp-
anied baggage at a central place in
the Docks. Port Trust formalities
have also been centralised. The ob-
jective of the new procedure is to
facilitate and expedite the clearance
of unaccompanied baggage.

Shri R. G, Dubey: May I know
whether this new procedure adopted
will facilitate more and more tourist

traffic from foreign countries?

Shrimati Tarkeshwari Sinha: It
is exactly for this reason that this
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new procedure has been adopted, It
has been adopted to avoid undue de-
lays which were taking place in the
unaccompanied baggages being re-
moved to various centres. It is in
order to avoid that kind of delay that
we have adopted this procedure,

=t fas we@ 2 T AA AE-
R F Y AeT Tt 7 qqT w
iRt grad @ivg § gy & S A
fear o owe Ty 7

et e fagr: W
7 TRIGR 0F TEr g fF 9 ooa-
TFrats &9 w1 Smar @ AR A
AT BT & FEEE A I &7 G
¥ A9 9g AATFEIAIS A5 I AV
#T1 2 fagT ST & W7 957 A &) =’H
Ao AT A q T WA
Iq FT OF & W T f7ar § et
fr sAtwrerE d49 §2T FEA § A
gt ) faadr wcEfade, faad
FIGAET gAY STy ag g X &
STE HYT 39 ¥ AT IY FEAT A
feefter w¢ fagr smamr o

Shri R. S, Pandey: Sir, certain
people are coming from African coun-
tries. I want to know whether they
have complained regarding certain
facilities which are to be offered by
the Customs. If there has been such
a complaint, may I know what is
the remedy that js contemplated?

‘Shrimati Tarkeshwari Sinha: When-
ever complaints are received about
delay and inconvenience to the pas-
sengers we try to see that instructions
are issued immediately to the autho-
rities to avoid such inconveniences,
But a certain amount of inconve-
nience due in the procedure of exami-
nation is always there and it cannot
be avoided in all cases,

Shri Heda: May I know whether
after the new improvements in the
procedure it would be possible for
the passengers to attend to their own
unaccompanied baggage without the
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help of ¢learing agents and the pro-
cedure is equally simplified as is the
case in the Central Revenues here?

Shrimati Tarkeshwarl Sinha: Ar-
rangements have been made to see
that the documentation and process-
ing involved in the actual forwarding
of the packages by the BPT. from
the storage place to the examination
bays are also simplified. That will
eliminate to a certain extent those
people coming in between the customs
authorities and the passengers be-
cause the process itself will be sim-
plified.

ﬁtﬁm: T AT,
WY TAE T 97 39 &7 fAdeer
g W, gE WO SAE 9 Wi
qgAT F W A w7 qg FE T AL
T Y A %" T A A
wq 9 SEF S T F fev
¥ oF @ s F Y ¢ e
ST g2 & fF W S a9 wEreray
¥ 5~ FEafal § 9 g ) At
IET X T AT YT oWy £
93 A S1F TREAC TH TF w8 B
et F AT A% BT wEr UEy
A Ay

Mr. Speaker: Let us go to the next
question—Shri Maheswar Naik,

House-building Rules

+
Shri Maheswar Naik:
*443. ! Shri Bade:
Shri Brij Raj Singh:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether it is a fact that several
State Governments have represented
for relaxation of the existing rigidity
of house-building rules to enable
them to step up house-building pro-
jects;

(b) the relaxations suggested; and

(c) the reaction of the Central Gov-
ernment thereto?
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The Beéputy Minister in the Minis-
try of Works, Housing and Rehabiita-
tien (Shri P. S. Naskar): (a) to (c).
The house-building rules under the
various housing schemes of this Minis-
try are formulated by the State Gov-
ernments  themselves. Presumably
the hon. Member is referring to
the basic provisions of these schemes
which have been laid down by the
Central Government. No represen-
tations about their rigidity have been.
received from the State Governments.
These schemes are also being cons-
tantly reviewed at the Housing Minis-
ters’ Conferences and necessary modi-
fications are made in the light of the
suggestions of Housing Ministers.
Some of the important modifications
made in the Schemes since the com-
mencement of the Third Five Year
Plan are indicated in the statement
placed on the Table of the House
[Placed in Library. See No. LT-2453/
64].

Shri Maheswar Naik: From the
statement 1 find that the benefits of
enhanced subsidy up to 374 per cent
is being allowed to the State Govern-
ments. May I know what is the
amount that has been advanced so
far to the States and, also, what is
the progress made towards construc-
tion of houses under these benefit
schemes?

Shri P. S. Naskar: The hon. Member
is referring to a particular type of
scheme. I can give the break-up of
the amount so far made available un-
der the Third Plan for housing sch-
emes. The Third Plan provision is
Rs. 182 crores. In the first three
years of the. Third Plan Rs. 86.04
crores have been allotted against the
Plan provision of Rs. 182 crores, I
am sorry, I cannot give the exact
break-up for slum clearance scheme
just at present.

Shri Maheswar Naik: The state-
ment further says that loans have
been advanced to the States under
the village housing scheme also.

From personal experience I can say
that very little progress has been:
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made in the rural areas towards
‘house building. May I know the

steps Government have taken so far
so that house construction in rural
areas also progresses?

Shri P. S. Naskar: All the difficul-
ties experienced by the States are
discussed in the Housing Ministers’
Conference. If the hon. Member has
any particular difficulty about his
own State, I will take up the matter
with the State Government if he
brings it to my notice.

Shri Bhagwat Jha Azad: If no
relaxation of the house building
rules are asked for by the States.
what are the reasons for the slow
progress in house building? It is
much behind the target even accord-
ing to the statement made by the
Minister once in the House.

Shri P. S. Naskar: It is a fact that
in the last two years progress in
housing schemes has not reached the
target—in fact, it was much below
the target—because the State Gov-
ernments have given more priority to
the other urgent development work.
The emergency came at the end of
1962 and a lot of essential materials
like steel and cement had to be
diverted for defence purposes, which
also slowed down the progress of
housing schemes. Recently, both the
Planning Commission and the Cen-
tral Government have requested the
State Governments to give higher
priority to house building for the rest
of the period of the Third Plan.

Shri S. M. Banerjee: From the
statement it appears that the ques-
tion of higher rent was not discussed
in the Housing Ministers’ Conference,
I want to know whether Government
had any scheme to reduce the rent of
these subsidised houses from Rs. 10 to
the actual amount which the workers
receive as house rent.

Shri P. S. Naskar: The statement
gives the present position, so far as
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the subsidised housing scheme is con-
cerned,
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Shri P. S. Naskar: So far as the
Centra] Government is concerned,
we allocate the funds. The impilc-
mentation of the schemes is in the
hands of the State Governments.

Shri Warfor: May I know the pro-
gress that the State Governments
have made in the matter of planta-
tion labour housing? Has the Gov-
ernment taken any steps to expedite
the matter?

Shri P, S, Naskar: I have no in-
formation about the plantation labour
housing schemes. Very shortly we
will submit the annual report from
which the hon, Members will get all
the information.

Shri S. M. Banerjee: Sir, on a point
of order, I had put a question about
rent, whether Government have in
mind any idea to reduce the rent
from Rs. 10 to Rs. 7 or 5, whatever
the worker is actually getting. The
hon. Minister has stated that it is in
the statement. I have read the whole
statement. It is not in that state-
ment. What other statemen: is the
hon, Minister referring to?

Mr, Speaker: This question has
been raised here several times and I
have made the observation that if a
Member feels that the statement
made by the Minister is not correct,

he can just write to me and I will
look into it.

Shri S. M, Banerjee: T am not
asking for a correction. I referred

to the statement again.
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Mr. Speaker: The Minister says
it is in the statement and the Mcm-
ber says it ig not in the statement and,
therefore, the statement is wrong.
So, I am requesting the hon, Member
that he should bring it to my notice.

Shri Sham Lal Saraf: May I know
if by the relaxation of the rules the
Central Government service person-
nel will be enabled to get the facili-
ties extended to their respective
States so that they can build their
houses there?

Shri P, S. Naskar: There is hous-
ing scheme for the Central Govern-
ment officers. I cannot give the de-
tails but mostly, I think, Central Gav-
-ernment officers who are eligible
under the scheme get advances from
the Central Government directly

wherever they want to build their
own houses.
»t gATiew www . & gg
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Shri P. S, Naskar: As I said, so far
in the first three years of the Third

.Plan Rs. 86.04 crores have been allo-
cated.

Investible Funds of L.LC.

+
/ Shri Bhagwat Jha Azad:
\_ Shrimati Savitri Nigam:

Will the Minister of
pleased to state:

444

Finamce be

(a)y whether Government have
decided to take over the entire investi-
ble funds of the Life Insurance Cor-
poration as an ‘unfunded debt’; and

(b) if so, the nature of decision
taken?

- -

The Minister of Planning (Shri

‘B. R. Bhagat): (a) No.

(b) Does not arise.
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Shri Bhagwat Jha Azad: May I
know whether at any time such a
proposal was considered and finally
dropped?

Shri B. R. Bhagat: It was very care-
fully considered as it formed part of
the recommendations of the Esti-
mates Committee, but for certain un-
avoidable reasons it could not be
accepted; the main reason being that
it will completely distort the returns
of the LIC because necessarily in
such unfunded debts the rate of inter-
est that the LIC, will earn will be
small and the expected returns to the
policyholders will be adversely
affected.

Shri Bhagwat Jha Azad: While
appreciating the argument for not
taking it up may I know the reasons
that prompted the Government to
take up the issue for consideration?

Mr. Speaker: What prompted the
Government to take up the issue for
consideration when it was so obvious
that it could not be given effect to?

Shri B. R. Bhagat: Government did
not take up the issue.

Shrimati Savitri Nigam: What
particular suggestions have Dbeen
submitted by the Estimates Com-

mittee while recommending this?

Shri B. R. Bhagat: That is in the
report containing the recommenda-
tions of the Estimates Committee.

Shri Tyagi: What is the present
procedure for selecting avenues of
investment of these funds with the
LIC and what is the total investment
up-to-date?

Shri B, R. Bhagat: For the total
amount I will need separate notice;
but I can say that the surplus funds
which are investible amount to Rs.
91 crores during the 15 months from
1st January, 1962 to the 31st March,
1963, that is, the latest, and to Rs. 71
crores for the twelve months in 1961.
That is the extent of the investible
funds.
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Shri Tyagi: My question has not
been answered. I wanted to know
as to what is the present procedure
for selecting avenues for investment.
Do Government propose constituting
any advisory committee for the pur-
pose or who does the job?

Shri B. R. Bhagat: The investment.
is made in accordance with the policy
laid down by the Government which
has been approved by Parliament und
the bulk of that is in Government
securities and a part of it, say 15 to
17 per cent, may be in the private
sector.  Each application goes to the
Investment Committee of the Board
of the LIC and finally it is adopted
by the Board.

Shri Harish Chandra Mathur: The
LIC being the Jargest institution with
these colossal funds, may I know if
any directives have been given to fit
in the investment with the gocialist’c
policy of the Government; if so, what
are those directives?

Shri B. R. Bhagat: No direction has
been given from Government but, as
1 said, the investment policy was
approved by Parliament. The fact
that the bulk, 75 to 80 per cent, is
in Government securities gives the
indication of the bias. Even 15 to 17
per cent which is in  private com-
panies is for those approved projects
in those areas which are very well
in line of the Third Five Year Plan
priorities. So, the bias is very clear.

Shrimati Renu Chakravartty: May
I know whether it is a fact that in
the findings of the Mahlanobis Com-
mittee it is shown that the finances of
the investible funds of the LIC have
helped towards the private sector
building up concentrations and whe-
ther this resolution on the recom-
mendation of the Estimates Committee
would not be an antidote to it?

Shri B. R. Bhagat: That report is
not yet out officially. So, I do not
know how the hon. Member can come
to that conclusion,

Shrimati Renu Chakravartty: It is
one of the recommendations.
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Calcutta National Bank, Ltd.

*445. Shri Hari Vishnu Kamath:
Will the Minister of Finance be
pieased to refer to the reply given to
Starred Question No. 159 on the 28th
February, 1963 and state:

(a) whether the liquidation pro-
ceedings of the Calcutta National
Bank Ltd. have since been completed;

(b) if not, the present position;
and
(c) the amounts paid so far to

depositors and the expenditure incur-
red to date on the said liquidation
proceedings?

The Minister of Planning (Shri
B. R. Bhagat): (a) No.

(b) and (c¢). Out of the realisations
made so far, the liquidator has, with
the approval of the High Court, paid

or made arrangements for the pay-
ment of a sum of Rs. 1.12 crores,
including Rs. 70.57 lakhs disbursed

or due to the depositors. The liquida-
tion expenses upto the end of Decem-
ber 1963 amounted to Rs. 14.57 lakhs.

Shri Hari Vishnu Kamath: Is tiae
Minister aware that this Bank went
into liquidation as far back as 1951
and, if so, is the Government satis-
fied that the liquidation proceedings
are being conducteq with reasonabic
expedition and, if not so, whut are the
reasong for the delay?

Shri B, R, Bhagat: T:e liquida-
tio~ nroceedingg are under the High
Court and the court liquidator was

appointed in March, 1954 It is true
that it has taken a long time. But
in the very nature of things, these
proceedings take a long time. For

example, under the instructicn of the
High Court, the liquidator has to file
225 suits for the realisation of the
money and these things naturally
lead to delay. We are trying on our
part to ask the liquidator to expedite
the matter. But more than that we
cannot do anything.

Shri Hari Vishnu Kamath: What
are the present prospects for the dis-
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posal of immovable asset3 of the Bank

for full payment to the depositors and
the creditors?

Shri B. R. Bhagat: As I said, the
depositors have been paid 40 per cent
of their money. As regards the pros-
pects, the Bank has a very valuable
building in Calcutta in a very prom:-
nent locality and arrangements are
being made to sell it. 1f that fetches
a reasonable price, I think more funds
will be available.

Shri Hari Vishnu Koawath: Will
there be full payment or what?

Shri B. R. Bhagat: As I said, it
depends on the success c©f the suits
filed by the lLiquidator.

Shrimati Renu Chakravartty: I[f |
correctly understood the Minister,
he said that 40 per cent of the credi-
tors have been paid .

Shri B, R, Bhagat:
per cent of their money.

Not that; 40

Shrimati Renu Chakravartty: All
right. May 1 know at what level the
small depositor has been paid? May
I have that information?

Shri B. R, Bhagat; As regards the
secured creditors and the small depo-
sitors, upto Rs. 250, everybody  i:
paid. About others, it is 40 per cent.
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Backward Areas

+
[ Shrimati Savitri Nigam:
| Shri M. L. Dwivedi:
Shri Rameshwar Tantia:
Shri Ram Harkh Yadav:
Shri Subodh Hansda:
LShrl M. Malaichami:

*446.

Will the Minister of Plannimg be

pleased to state:

(a) the criteria accepted to regard
the backward arcas in various States
as backward; and

(b) the names of the areas in Utlar
Pradesh, Madhya Pradesh, Bihar and
Rajasthan so far accepted as back-
ward by the Planning Commission and
the reasons therefor?

The Minister of Planning (Shri
B. R. Bhagat): (a) In August 1962
the Planning Commission communi-
cated to State Governments indica-
tors of regional development for
identification of backward areas.
A statement on the indicators of
State/regional development is laid on
the Table of the House. [Placed in
Library. See No. LT-2454/64].

(b) On the basis of the indicators
mentioned in the Statement the Gov-

ernments of Uttar Pradesh, Bihar
and Rajasthan have identified the
backward areas within these States.

Details of the back ward areas are
indicated in the Statement laid on
the Table of the House. Reply s
awaited from the Government of
Madhya Pradesh.
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Shrimati Savitri Nigam: May 1
know why raiway lines and roads
were also not included in the list of
indicators? May 1 also know whe-
ther while recommending these indi-
cators, the Planning Commission has
aiso recommended what  particu'ar
steps should be taken 1o improve
these areas?

Shri B. R. Bhagat: As for the indi-
cators. this matter was very care-
fully considered by the Planning
Commission, and teachnrical and ex-
pert advice was also taken, and fairly
exhaustive indicators have been given.
As for the action to be taken, this is
beir.g considered.

Mr. Speaker: The hon. Member has
particularly asked whether communi-
cations or the lack of them would
also be taken into account by the
Planning Commission in declaring an
wrea as backward.

Shri B. R. Bhagat: The indicators
'may be there¢, but the hon. Member
was referring to railway lines. That
has not been considered as a sufficient
indicator for determining the back-
wardness.

Shrimati Savitri Nigam: The latter
portion of my question has not been
replied to. May I kaow whether the
Planning Commission has recommend-
ed any specific steps to be laken to
improve these areas, and if the answer
be in the affirmative, what those
efforts are? -

Shri B. R, Bhagat: The areas are in
the prucess of being determined, and
once they are determined, certainly
in the coming years, the Planning
Commission will suggest some steps,
and more particularly in the next
Plan.

Shrimati Savitri Nigam: May 1
know whether the Planning Commis-
sion has ever advised the various
State Governments to invesl some
more money and to give certain faci-
lities, while granting money for the
development of these areas?
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Shri B. R. Bhagat: As I have said,
these areas are being determined.
Let them be first determined

Mr. Speaker: The main question
relates to the determination of those
areas and not to the steps that are to
be taken.

Shri Subodh Hansda: I find from
the statément that most of the dist-
ricts referred to are inhabited by the
tribal people, May I know what steps
Government propose to take to deve-
lop all those areas, apart from the

tribal development blocks?

Mr. Speaker: The steps that are to
be taken are a different thing alto-
gether.

Shri Subodh HanSda: This is a
very important question.

Mr. Speaker: The question with
which we are concerned at present
is how these areas are determined
as backward areas. As for the steps
to be taken, thatl is quite a differént
matter altogether.

Shri D, C. Sharma: Government
have very wisely mentioned 12 crite
eria for determining the backward-
ness of an area. What percentage of
help, what percentage of road trans-
port, etc. are required in order to dec~
lare an area @as backward? I think
that judging by these twelve criteria,
even Connaught Place will be a back-
ward area,

Shri B. R. Bhagat: The extent or
the dimension is given in the criteria
themselves. For example, in regard
to roads, ‘it is said:

“Length of roads....per lakh
of population and per 100 sq.
'miles.”

Some dimension is given in respect
of them.

Shri Basumatari: May I know why
the State of Assam has not been deter-
mined as backward, since Assam has
no roads, no projects and no indus-
tries and nothing of that sort?
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Shri B. R, Bhagat: It is for the
Assam Goverment to indicate it.
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Shri P, Venkatasubbaiah: Fron:
From the statement I find that no
mention has been made regarding
the scarcity areas. May I know whe-
ther Government propose {o include
among the backward areas famine-
stricken and scarcity areas, and if so,
what the criterion in this behalf is?

Mr. Speaker: The hon.
has said alrcady that it is
States to determine it.

Minister
for the

Shri P. Venkatasubbaiah: The cri-
terion of scarcity areas is not men-
tioned at all in the statement,
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Shri Himmatsinhji: Have any

areas in Gujarat State been accepted
as backward areas?
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Revenue from Cigarettes

*448. Shri Harish Chandra Mathur:
Will the Minister of Finance be
pleased to state:

(a) the revenues derived from Cig-
arettes, biris and chilam smoking
in the country during the last three
years; and

(b) the measures, if any, Govern-
ment propose to take to curb smok-
ing?

The Minister of Planning (Shri
B. R. Bhagat): (a) A statement show-
wing Revenue realization from Cig-
arettes and from tobacco used in the
manufacture of Cigarettes, Biris and
Hookah tobacco for years 1960-61,
1961-62 and 1962-63 is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2455/64].

(b) Necessary publicity through
folders, pamphlets etc. regarding the
harmful effects of smoking is being
carried out by Government as part of
the general health education activity
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of the “Central Health Education
Bureau” with special emphasis to
discourage  smoking particularly
among children and young persons.

Some of the State Governments/
Administrations have already enforc-
ed legal provisions for the prevention
of “Juvenile Smoking” and prohibit-
ing smoking in Cinema/Theatre Hall/
Auditorium/Buses and other places
of public entertainment.

Shri Harish Chandra Mathur: The
revenue from this source has gone
up from Rs 48 crores to Rs. 61 crores
in two years’ time. To what extent is
this due to increaseq duty and to
what extent to increascd consumption?

Shri B. R. Bhagat: It is largely due
to increase in the duty.

Shri Harish Chandra Mathur: In
view of the health hazards in smoking
and the Health Minister stating that
she considers smoking more dangerous
than consumption of liquor. has that
view been accepted by the Finence
Ministry? If so, what financial regula-
tiong are being adopted to give effect
to that view?

Shri B. R. Bhagat: The measures
adopted by the Finance Ministry are
in line with the view of the Health
Minister whose view is final in this
respect.

Shri Hem Barua: In view of the
fact that cigarette is the onlv com-
panion of a lonely man and also the
inspirer of an intellectual worker,
why is it that Government are so
much after lady nicotine? Is it because
they are in the hands of puritanical,
unchivalrous, people.

Mr. Speaker: Can the Minister

answer this?

Shri B. R. Bhagat: I do not think
the hon. Member expects an answer
for this.

Shri Kapur Singh: May I ask ...
Shri Lahri Singh: May I know.
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Shri Kapur Singh: May I know, as
Chaudhuri Saheb says, in what pre-
cise respects public revenues derived
under the Heaq ‘Tobacco” are less
unethical than those derived under the
Head “Liquor”? if so . . .

Shri Nambiar; Fine, fine questjon.

Shri Kapur Singh: Please do not in-
terrupt me.

How are the policies leading to
Prohibition justifieq and not the policy
ot prohibition of tobacco smoking al-
together?

Mr. Speaker: Such a large
tion.

ques-

Shri B. R. Bhagat: It is a much lar-
ger question.

Mr. Speaker: The first part I could
not follow. That might be answered.

Shri B. R. Bhagat: He says that
revenue from smoking is unethical.

Shri Kapur Singh: How is it less
unethical than that derived from
liquor?

Shri Nambiar: That is the point.

Mr. Speaker: That is a wider ques-
tion that cannot be answered.

Shri Kapur Singh: Liquor is being
prohibited because it is unethical. 1
want to know how the revenue under
tobacco is less unethical. That is my
question.

Mr. Speaker: Probably the Minister
is not in a position to discuss ethics
here.

Shri D. C. Sharma: Has Government
undertaken any study to find out what
percentage of our per capita income
in this country goes into smoking as
compared to the per capita income
going into smoke in USA or USSR or
West Germany or UK? If our per
capitu income going into smoking is
higher, then what efforts is Govern-
ment making to bring it down?

Shri B. R. Bhagat: We have made no
studies. I do not think any fruitful
purpose will be served, but the gene-
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ral impression is that the level of
smoking is less in this country than
in other countries.

State Electricity Boards
+

J Shri Onkar Lal Berwa:

*
449 { shri D. J. Naik:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a high level commit-
tee has been appointed consisting of
Irrigation ang Power -Ministers of
various States to explore al] avenues
of improving the financia] position of
the State Electricity Boards; and

(b) if so, whether it has started

functioning?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

" (b) Yes, Sir.
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Mr. Speaker Has the State Gov-
ernment recommended that on
account of paucity of funds with them
this might be taken over by the Cen-
tre?

Dr. K. L, Rao: Which one to be
taken over by the Centre?

Mr. Speaker: This subject,

pr. K. L, Rao: No such suggestion
has been made to the Centre.
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DPr, K. L, Rao: The personnel of

the Committee are eight Ministers
from different States. The States are:
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Madras, Bihar, Gujarat, Maharashtra,
Punjab, Rajasthan, UP. and West
Bengal. The hon. Minister from
Madras is the convener and there will
be four officers from the Central Gov-
ernment.

Shri P. Venkatasubbaiah: May I
know whether any decision has been
taken to improve the finances of the
State Electricity Boards, tu allow them
to float loans and also get money from
the public?

Dr, K. L. Rao: That is one of the
subjects which will be considered by
‘this Committee.

Shri P. K. Deo: In view of the
fact that ultimately we are going to
have a long all-India electricity grid,
may ] kaow if Government has been
considering having uniform electricity
rates for all the States?

Dr. K. L. Rao: That will be the
ideal condition, but I would expect
that many years will have to elapse
before it is done.

Shri Warior: May I know whether
‘Government has received any repre-
sentation stating that the electricity
rates now charged to industry and
thome consumption are very high?

Dr, K, L. Rao: This Committee is
1o go into various aspects like operat-
ing expenses, the rates, the tariffs and
the duties imposed by the State Gov-
ernments, and they have to make their
recommendations. On receipt of
this, Government will further consi-~
der it.

Shri Sivamurthi Swamy: May 1
know why Mysore Government is not
represented in this Board?

Dr. K. L. Rao: Mysore Govern-
ment is one of those fortunate good
Government where the State Elec-
tricity Board is making a good re-
turn, and that is why that is not re-
presented. That is all.

Shri A. P. Sharma: May I know
why a representative of Bihar State
fas not been included?

2332(Ai) LSD—2.
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Dr. K L. Rao; Bihar is representcd
in this committee.

Shri 8. C. Samanta: When these
zonal grids will be established, may

I know whether zonal electricity
boards will be formed?
Dr. K. L. Rao: State electricity

boards are constituteq statewise. There
are 15 electricity boards; only for
Nagaland we do not have a separate
electricity board.

Shrimati Savitri Nigam: In view of
the backwardness of Bundelkhand,
may I know whether the rates will
be reduced after the formation of
these boards?

Dr. K, L. Rao: Boards are already
formal The question of the hon
Member whether rates in Bundel-
khand will be reduced is heing taken
up irrespective of the formation of
boards they want to see that the rates
as far as possible are the same in
every State and for every type of
industry.

Shri S. M. Banerjee: I would like to
know whether his attention has been
drawn to the various statements of the
Chief Minister of U.P. and some of
the industrialists in U.P. that they are
unable to set up new industries in
U.P. because of the high rate of elec-
tricity and if so whether the hon.
Minister is going to take any steps to
see that U.P’s electricity charges are
reduced for industrial purposes.

Dr. K. L. Rao; It is quite so. Apart
from the high price, there is shortage
of power in U.P. and shortage is res-
ponsible in U.P. for location of indus-
tries in U.P. Thig aspect will be kept
tn view by this committee.

Shortage of anti-T.B. Drugs

+
£ 8hri S. N. Chaturvedi:
Shrimati Vimala Devk

*450 Shri P. R. Chakraverti:
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Shrimati Savitri Nigam:
Shri Prakash Vir Shastri:
Shrimati Maimoona Sultan:

Will the Minister of Health be
pleaseg to state:

(a) whether it is a fact that there
is a shortage of anti-tuberculosis
&rugs in the country; and

(b) if so, the steps taken by Govern-
ment to meet the shortage?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
No, Sir, not for current requirements.

(b) Does not arise.

Shri S. N. Chaturvedi: What is the
impact of the ineasures taken against
TB on tae incidence of TB in the
country?

Pr. D. S. Raju: Incidence of TB de-
pends upon many factors such as, im-
provement of nutritional standards,
provision of facilities for treatment
etc. We have 200 district centres and
domicillary treatment gives satisfac-
tory results. Five lakhs of people are
undergoing treatment this year and
next year we hope to increase it and
cover about 15 lakhs of patients,

Bhri 8, N, Chaturvedi: My ques-
tion hag not been answered, What is
the impact of the measures taken?

Dr. D. 8. Raju; That is very diffi-
cult to assess the incidence from year
to year.

Shri 8. N. Chaturvedi: The hon,
Minister says that drugs are sufficient
for current purposes. ls there no
qh.qrtase so far as vaccines are con-
cerned?

Dr. D. S. Raju: There are no short-
ages in the country at the moment.
Now, 5 lakhs of patients are undergo-
ing treatment about 150 tons of INH
and about 20 tons of streptomycin are
being consumed. For this number
these drugs are sufficient but if we
cover more patienty next year we
need more drugs and there will be
shortage next year,
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Shrimati Savitri Nigam: Has the
hon, Minister seen any newspaper
complaints of shortage of medicines?
Has any complaint come from any
State?

Dr, D. S. Raju: Actually, the State
Governments are not able to provide
adequate funds for the indigent
patients and we are coming forward
to subsidise 50 per cent of the cost
this year and next year also . . .
(Interruptions.) Patients complained
that there was shortage of drugs,

W™ wgm ek o 3y

TEH FHATT T § a7 qurAiT yHia
o fraaw d§ Ffer A aa ¥
SqIRT IAT FH A E, Al g A
3t @y § savzr ol FAgT F F
T ogz g ?

Dr. D. S. Raju: It is possible that
Kanpur may have more since the total

number of tuberculosis patients is
estimated to be about five million now,

Mr. Speaker: Short Notice question.
i AR W wered,
T F W QT w3 A
FIT T
WS WEEY ;WS A4l T
TG @eH g1 TH E, W7 A5 AT |
Wt TR : F a1 W &
@ A AT AAE, AW A A
¥ A g forar w30
wowm wgEw . A onw &
1
SHORT NOTICE QUESTION
Mahalanobis Committee Report
8.N. Q. 5. Shri Hari Vishnu Kamath:
Will the Minist of P1 i be
pleased to state:
(a) whether his attention has been

drawn to the fact that extensive ex-
cerptsfrmnmereponoftheua.hap
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lanobis Committee have been pub-
lished in a Delhi newspaper (Patriot)
in its issue of 28th February, 1964,
before its presentation to the House;

(b) how and whence the leakage

occurred; and

(c) the action being taken in the
matter?

The Minister of Planning
B. R. Bhagat): (a) Yes, Sir.

(b) Government have no informa-
tion.

(c) No action is proposed to be taken
because the unauthorised leakage re-
fers to some parts of the report and

the whole report is to be placed soon
on the Table of the House and made

public thereafter.

(Shri

Shri Hari Vishnu Kamath; Have such
excerpts appeared in any other news-
paper in the country and if the answer
be in the negative, is there any basis
for the widespread public suspicion
and belief that the politic—ideolagical
affinity or personal friendshin between
some of the men working for or behind
the Patriot on the one hand and the
Chairman or some members of the
Committee on the other is responsible
tor this leakage?

Mr. Speaker: The Minister may gay
that it is the opinion of the hon.
Member or he may say he denies it.
Whatever he wants to say, he should
say.

The Minister of Finance (Shri T. T.
Krishnamachari): There is no infor-
mation that it has appeared in any
other papcr, Sg far as the other
question is concerned, 1 do not think
we are in a position to answer it. It is
a matter of opinion.

Shri Harl Vishnu Kamath: ¥ may
submit that he has evaded an answer
to the question. If you think it is in
order, I would not pursue it, but 1
may submit that it is not in order to
evade the matter. I stated a concrete
tact—asked whether it is a fact.

Oral Answers PHALGUNA 15, 1885 (SAKA) Oral Answers

3974

Mr. Speaker: If he says he has no
information. ...

Shri Hari Vishnu Kamath: Then i
is all right. Now, for the second
question. Has the report now been
submitteq to Government, and, if so,
may I know if the Government ig in
a position to state that the excerpts
that have appeared in this paper are
authentic or correct, and when does
the Government propose to make ab
effort to catch up with the Patriot
an,! present the report to the House?

The Minister of Finance (Shri T. T.
Krishnamachari): The Government is
seized of the matter. The matter s
being examined; the Cabinet would
consider it and thereafter the reporf
will be placed on the Table of the
House. The Government is not in a
position to say whether these extracts
are correct or not, and I do not think,
to the latter part of the question I
have any ancwer.

Shrimati Renu Chakravartty: Ex-
cerpts from thig have already appeared
in the Statesman about eight months
ago, and a question was asked in this

House by many including myself,
which was replied to by the Prime
fact that

Minister. In view of the
this particular committee's report has
been awaited by this House and by
the public in general, may I know
whether we can expect that this com~
mittee’s report will be laid on the
Table of the House within the next
10 or 15 days before we start discus-
sing the Demands for Grants?

Shri T. T. Krishnamachari; So far
as the first part of the question is
concerned, it is within the knovy]gdg'
of the House that the Prime Minister
answered the question. The committee
{3 composed of a number of members
who are non-officials; it is possible
that they might have mentioned some
thing of what they have discussed and
I think that formed part of the sub-
ject-matter about which the reply wag
furnished. In regard to the placing
of the report on the Table of tho
House, the Government would try %
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do it as quickly as possible. But they
are not in a position to commit them-
selves to any particular date.

- 8hri Tyagi: May I know on what
day the report was actually signed
and on what date it was submitted to
the Government for the first time?

Shri T. T. Krishnamachari: I would
like to ask for notice of that question,
because that information is not with
me now.

Bhri Tyagi: When was it submitted
to the Government? Evep that it is
not possible for him to say?

Mr. Speaker: He wants notice.

. Shri Ranga: If it has been submitt-
ed to the Government, it should be
in their possession now. They should
know wh~n it was submitted to the
Government.

Shri T. T. Krishnamachari: I can
furnish the information; it is not
secret. But at the moment I do not
have it with me. 1 have to be pre-
cise und that precise information is
not with me.

Shri Ranga: There are so many Min-
isters. They come to the House and
they are not ashameq to say that
they cannot be precise as to the date
on which the report wag submitted
to the Government itself. Both the
Ministers are here and they cannot
give this information.

. Shri Nambiar: Shri Bhagat is ans-
wering, Sir.

Shri B. R. Bhagat: The report was
received from the Member-Secretary
on the evening of 25th February.

Shri N. C. Chatterjee: When was it
signed?
' Mr. Speaker: That he has said, he
does not know.

. Shri H. N. Mukerjee: In view of the
fact that the Presg in our country has
the undoubted right to make scoops if
It is in the public interest, may -1
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know if, in the absence of any Gov-
ernment contradiction of the subst-
ance of the scoop, misgivings would
not continue to be felt regarding the
Government’s disinclination to take
the House into confidence as quickly
ag ever it is possible?

Shri T. T. Krishnamachari: I am
afraid it is a subjective estimation
with which Government is not in
agreement.

Shri Hem Barua: In view of the fact
that this is not for the first time that
confidential reports and Government
decisions leak out in the newspapers—
and the newspapers have a right to do
so—whilst the ENI contract was out . . .

Mr. Speaker: Order, order. He
should come tp the question.

Shri Hem Barua: In view of ali
these leakages, may I know, why is it
that the Government have not tried to
plug the loopholes in the govern-
mental machinery, particularly during
the emergency period?

Shri T. T. Krishnamachari: The hon.
Member will appreciate that while a
document ig in the hands of the Gov-
ernment, it becomes a secret docu-
ment. Before that, we have a number
of non-official members on the com-
mittee, who are not forced to secrecy,
It is possible they might have dis-
cussed it and therefore I think there
being any motive behind the question
of leakage is besides the question.

Shri A. P. Jain: One day after this
report had been published in the Pat-
riot the Minister for Industry stated
in the House that the report had not
been received. Today we get the
answer from the Minister that the re-
port was received as far back as 25th
February. How is it that this wrong
statement was made and may I know
whether he was informed or not?
How do Government reconcile the
two?

Shri T. T, Krishnamachari: My hon,
friend has been a Minister for a long
time and he knows that the precise
date and the precise time when a



Oral Answers

3977

document is given to one Ministry is
not known to another Ministry. The
document was submitted to the Prime
Minister and therefater the matter is
being considered by the Government
as a whole. It is quite conceivable
that the Ministry of Industry was
not aware of it, nor do the Govern-
ment procedures make it necessary
or obligatory for every Minister to
be circulated information regarding
the submission of every document.

8hri A. P, Jain: I want to ask why
a wrong answer was given. The Min-
ister might have said that he was not
aware of it,

Shri T, T. Krishnamachari: To the
best of his knowledge, 1 think the
hon. Minister was correct. When an-
other question was raised about the
statement by the Minister of Industry
and it was said that there was diver-
gence of views between his statement
and my budget speech, that is a thing
which he is not cognizant of and it
is only in my mind at that time.

Shri D, C. Sharma; May I know if
the extracts published in the news-
papers are authentic or semi-authentic
or bogus and whether Government
wil] try to correct the impression if
the extracts published are not bona
fide and are bogus?

Mr. Speaker: That has already been
answered.

Shri Hari Vishnu Kamath: In ans-
wering a question by my colleague,
.Shri Hem Barua, the Minister im-
plied that it might have leaked be-
fore it reached the Government, That
is to say, it might have leaked when
it was in the hands of the committee.
But when I asked the same question,
he said he had no information. Now
he says it might have leaked out....

Mr. Speaker: Information he has
not got even now, he says.

Shri P. K. Deo: In this regard, Sir,
I beg to submit that the Minister can-
not side-track the whole issue by
saving that there are some non-offi-
cails, I
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Mr. Speaker: He is entering into
arguments now; he should put the
question.

Shri P. K, Deo; But the fact re-
mains that there has been a breach
of privilege, because there has been
some leakage of some document
which should have been first placed
here before making it available to the
Public. So, Sir, there cannot be a
more appropriate occasion to refer a
matter to the Privilege Committee
and I hope you will give us per-
missfon to do so,

Mr. Speaker: Not in this manner,
Some Hon. Members roge—

Mr. Speaker: Order, order. Let us
proceed mow.

WRITTEN ANSWERS TO
QUESTIONS

Zona] Power Grig for Southern
States

‘447 Shri A, K, Gopalan: Wil] the
Minister of Irrigation and Power bp
pleased to state:

(a) the progress made so far in

establishing a Zonal Power Grid for
Southern States;

(b) the expenditure so far incurred
in this respect; and

(c') when the Zonal Power grid is
expécted to be completed?

The Minister of Irrigation ana
Power (Dr. K. L, Rao): (a) to (c). A
statement giving the requisite infor-

mation is laid on the Table of the
House.

STATEMENTY

The Southern Regional Electricity
Board consisting of the Chairmen of
the State FElectricity Boards of
Andhra Pradesh, Kerula, Madras and
Mysore, a representative of the Cen~
tral Electricity Authority and a Mem-
ber-Secretary has been formed intes-
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alia for planning and ensuring inte-
grated operation of the systems in the
‘region in such a manner that the total
amount of electricity generated and
transmitted shall give the maximum
possible benefit to the region as a
whole.

The establishment of a Zonal Power
. Grid in the Southern States requires
" fnitially the construction of inter-
State 220 KV lines connecting the
‘States of Kerala and Madras, Madras
and Myspre, and Madras and Andhra
Pradesh for effecting transfer of
power from one State to the other in
the Southern region. These inter-
State links are in various stages of
construction and it is expected that
the work will be completed by the
end of the Third Plan period, Ex-
penditure thercon is borne by the
States for works within their bound-
aries and the up-to-date expenditure
is about Rs. 45 lakhs.

Rise in Prices

. 451 [ Shri P. C. Borgoah:
1 Shri Bibhuti Mishra:

_ Will the Minister of Fimance be

pleased to state:

(a) whether it is a fact that the
“prices of essential consumer goods
- ghot up in the capital immediately
following Government’s decision to
increase the D.A. payable to Central
Government employees;

(b) if so, the extent thereof; and

(c) the steps taken to reduce and
stabilise the prices?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). Prices of
foodgrains, especially wheat and
rice, rose to some extent during Feb-
ruary, as may be seen from a state-
ment which I place on the Table
[Placed in Library. See No. LT-2456/
64]. However, the rise was mainly
due to conditions of shortage,

(¢c) Govermment have  released
. larger supplies of wheat for distribu-
tion through fair price shops.
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U.S, Expert on Tax Evasioa

( Shri Indrajit Gupta:
*452. { Shri Maheswar Naik:
LShrl P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether Government are secur-
ing the services of a US. expert to
advise Indian tax authorities on the
mode and mechanism of checking tax
evasion; and

(b) if so, the terms of his assign-
ment?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) The United States Agency
for Internationa]l Development have

.agreed to lend the serviceg of three

tax experts, The experts will study
the Indian tax laws and procedures
dealing with income and corporate
taxes and recommend measures for
checking evasion and avoidance of
taxes and simplifying the procedure
for assessment and collection.

(b) The entire cost of the visit will
be met by the Agency for Interna-
tional Development.

Accommodation for Central Gov-
ernment Employees

*453. Shri D. C. Sharma: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) the percentage of Central Gov-
ernment employees in Delhi, Bombay,
Calcutta and Madras who have been
provided with Government accom-
modation so far;

(b) the percentage that is likely teo
be covered during the current year
at the above places; and

(¢) when a cent per cent target is
likely to be achieved?
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The Deputy Minister in the Minis-
try of Works, Housing and Rehabilita-
‘tion (Shri P. S, Naskar): (a) Of the
‘Central Government employees eligi-
ble for accommodation in the General
Pool of accommodation administered
by my Ministry, 39'9 per cent in
‘Delhi, 5:4 per cent in Bombay and
18'9 per cent in Calcutta have been
provided accommodation so far, There
is no general pool of accommodation
at present in Madras.

(b) With the addition of 4,300 new
‘houses in Delhi, 128 in Bombay and
-450 in Calcutta the percentage of
satisfaction will increase to 44 per
cent, 8 per cent and 28 per cent res-
pectively,

(c) A seven year programme has
been drawn up and the construction
programme stepped up to make good
the shortages as fast as possible.

Rehabilitation Facilities for D.Ps.

Shrimati Sharda
Mukerjee:
Shri Kachhavaiya:
_Shri Gokaran Prasad:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

*454.

(a) whether it is a fact that the
Dandakaranya Development Autho-
rity has indicated to Government that
additional rehabilitation facilities can
be provided for 10,000 displaced fami-
lies; and

(b) if so, Government’s decision
thereon?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S, Naskar): (a) and
(b). The original programme of the
Dandakaranya Development Autho-
rity was to settle 3,000 families dur-
ing the working season of 1864-63. In
view of the heavy influx of migrants
from East Pakistan, every effort 1is
being made to step up the programme
gor resettlement in Dandakaranya.
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Bird & Ce,
Shri Surendranath Dwivedy:
Shri Warior:

Shri Vasudevan Nair:;
*455.{ Shri Daji: !
Shri Bhagwat Jha Asad:
Shri Hari Vishnu Kamath:
LShrl S. M. Bamerjee:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No, 528 on the 12th
December, 1863 and state:

(a) whether investigation regarding
Bird & Co. has been completed;

(b) whether an& cases have been
started against the company; and

(c) if so, what are the charges?

The Deputy Minister in the Mimis-
try of Finance (Shrimati Tarkeshwarl
Sinha): (a) ta (c). Show cause no- -
tices in regard to certain charges
under the Sea Customs Act and For-
eign Exchange Regulation Act have
been issued. As the cases are under
adjudication, it would not be proper
to discloseg details of the charges at
this stage, Further investigations are
also progressing.

Inspection of Betar Nullah

(Shri P, C, Borooah:

Shri Jedhe:

Shri Mohan Swarup:

Shri D. D. Puri:

‘456'ﬁ Shri P, R. Chakravertl:
Shri Onkar Lal Berwa:
Shri Bibhuti Mishra:
Shri S. N. Chaturvedi:

| Shri Sham Lal Saraf:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether the joint inspection of
the Betar Nullah in Poonch has been
conducted; and

(b) if so, the result thereof?

The Minister of Irrigation and
Poewer (Dr, K. L, Rao): (a) Yes, Sir.
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(b) The normal conditions obtain-
ing prior to the stoppage of water
supply in October 1963, had been res-
tored before the joint inspection by
the Permanent Indus Commission on
81st December 1963. The power chan-
nel was then found to be drawing its
normal supply,

Bank of China

Shri Harl Vishnu Kamath:
*457./ Shri Hem Barua:
Shri Prakash Vir Shastri;

Will the Minister of Fimance be
pleased to refer to the reply given to
‘Unstarred Question No. 281 on the
f1st November, 1963 and state:

(a) whether the special investiga-
tion and examination of the books and
records of the Bank of Chima have
gince been completed; and

(b) if so, the main findings there-
of? "

The Minister of Planning (Shri B.
- R, Bhagat): (a) The investigation has
not yet been completed.

(b) Does not arise,

QOrnamental Gardens in Delhi

/ Shri D. C. Sharma:
7 Shri P. C. Borooah;

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
.state:

(a) t! = progress made in the pro-
posal to develop ornamental gardens
and pavas in various parts of Delhi;
and

*458.

(b) tho “mount allocated and spent
up till’now for the purpose?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabilita-
tion (Shri P, S. Naskar): (a) and (b).
It is proposed to have gardens and
parks in the following places:—

(1) Hauz Khas.
(2) Ramakrishnapuram,
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(3) Around Qutab-Botanical Gar-
den.’

(4) Lake-cum-Park on Palam
Road.

(5) Between Req Fort and the
National Highway from Raj-
ghat to Jamuna Bridge and
along Bela Road,

Of these, only the park in the area
near the Red Fort has been taken up.
A sum of Rs. 1:14 lakhs has so far
been spent against Rs. 4.53 lakhs
sanctioned for this work. The details
of the other parks are being worked:
out. '

Power Rates

( Shri P. C. Borooah:
Shri Vishram Prasad:
Shri R. G. Dubey:
Shri Jedhe:
Shri Sidheshwar Prasad:
Shri Bishwanath Roy:
Shri Harish Chandra Mathur:
Shri Maheswar Naik:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri S. C. Samanta:
Shri Sarjoo Pandey:
Shri Mohan Swarup:
Shri Prakash Vir Shastri:
Shri Yashpal Singh:
Shri A. N. Vidyalankar:
Shri Surendranath Dwivedy:
Shri P. R. Chakraverti:
Shri Himatsingka:
| Shri D. J. Naik:
Shri Mohammad Elias:
Shri Indrajit Gupta:
| Shri Koya:
LShri M. Rampure:

*459. J

Will the Minister of rrigation an®
Power be plecased to state:

(a) whether there is a proposal for
raising th» power rates for indivi-
dual uses;

(b) if so, to what ex'ent; and

(c) the reasons therefor?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
question of improving the revenues
af the State Electricity Boards is
under consideration.

(b) and (c). Do not arise.

Diversion of Funds

*460. Shri Surendranath Dwivedy:
Will the Minister of Planning be
pleased to state:

(a) whether any State Govern-
ments have diverted funds meant
for agriculture and cooperation to
ather non-productive schemes dur-
ing 1961-62 and 1962-63;

(b) the names of such States and
the total amount involved by such
diversion; and

(c) the steps proposed to be taken
to prevent this?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes.

(b) A statement indicating the
States and the amount involved in
such diversion is placed on the
Table. [Placed in Library. See No.
LT-2457/64].

(c) In the letter No. PC(P)4(2)/
62, dated the 27th December, 1963
tssued from the Planning Commis-
slon, the State Governments have
been informed that wi‘h effect from
1963-64 Ccntral assistance under the
major head ‘Agricultural Program-
mos’ should be utilised wholly for
this purpose and will not be avail-
able for diversion to any other head.
A similar approach is to be adopted
in respect o¢ Programmes of Coope-
ralive Development.

Panel for Literacy among Industrial
‘Workers

884 ( Shri Ram Harkh Yadav:
"7 Shri Sidheshwar Prasad:

Will the Minister of Planning be
pleased to state:
(a) whether Government have get

up a Panel for Literacy among the
Industrial Workers of the country; and

(b) if so, the composition of the
Panel and its functions?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). A statement
is laid on the Table of the House.

STATEMENT

The Study Team on Selected Educa-
tional Schemes appointed by the
Committee on Plan Projects, in its
report on Social Education, recom-
mended inter qglia the enlistment of
the cooperation of Industry for the:
eradication of illiteracy among Indus-
trial Workers. Arising out of this.
recommendation, the Committee on
Plan Projects has set up a Panel for
Literacy among Industrial Workers.
The composition of the Pane)] is indi-
cated in the enclosure.

The Panel will enquire into and-
report on the present position of lite-
racy among industrial workers, both
in the public and private sectors and
formulate concrete proposals for the
eradication of illiteracy among them..
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Medical Colleges

886, Shri Chander Bhan Singh: Will
the Minister of Health be pleased to
state:

(a) the number of medical colleges
working upto the end of 1963 in the
country (State-wise);

(b) the total number of students
admitted for degree courses in 1963;
and

(c) whether there is any shortage
of teachers of adequate experience in
the medical colleges in pro-clinical
and clinical groups?

The Deputy Minister in the Minis-
‘try of Health (Dr. D. S. Raju): (a)
‘The number of medical colleges work-
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ing upto the end of 1963 in the Indiam
Unilon (State-wise) is given below:—

Sl
No. !Name of the State It x::éi‘::l
colleges
1. Andhra Pradesh 8
2. Assam 3
3. Bihar” . 4
4. Gujarat . . 4
5. Jammu & Kashmir 1
6. Kerala 4
7. Madhya P radesh 6.
8. Madras 6
9. Maharashtra o
10. Mysore 3
1X. Orissa 3
12. Punjab ’ 4
13. Rajasthan 3
14. Uttar Pradesh 6
15. West Bengal S
16. Delhi 3
17. Goa . I
18. Pondicherry . I
ToTAL . 79
(b) 10,097.
(c) Yes, There is a shortage of

about 2000 teachers of adequate ex-
perience in the medical colleges in
'ndia.

Committees in Ministry of Finance

887, Shrimati Laxmi Bai: Will the
Minister of Finance be pleased 'to
state:

(a) the total number of Commit-
tees and Sub-Committees functioning
in his Ministry; and

(b) the total number of Members
of such Committees /Sub-Committees?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b), There
are fourteen Committees/Boards func-
tioning under the Ministry of Finance
proper. Information regarding the
Attached and Subordinate Offices un-
der the Ministry is being collected
and will be laid on the Table of the
House as early as possible,



3989 Written Answers PHALGUNA 15, 1885 (SAKA) Written Answers

The Deputy Minister in the Ministry
of Health (Dr. D. S. Raju): (a) 255.

Number
of
Members
«(i)Statutory Cer misreees' Cen -
a3
1. The Reinsurance Advxsory
Committee . . [
2. Company Law Advisory
Commission . 5
3. Advisory Commmee on
Capital Issues Control . s
«(65) Entirely Official Commitiees
1. Committee on Prices . 9
2. Committee on Utilisation
of External Assistance . 5
3. Committee on Socinl Secu-
rity . . 5
4. Compnssmnate Fund Com-
mittee . ‘ o 3
‘i) Others
1. Insurance Claims Board . 6
2. National Savings Central
Advisory Board . 32
3. Customs and Central Fxcnsc
Advisory Council . 19
4. Direct Taxes Advnm'y

Committee . %4
5. Technical Adv:sory Com-

mittee in Company Law

Division . . . 8
6. Research  Programme Com-

mittee in (,ompany Law

Division s
7. Company Secretnncs
Advisory Board . . 13

Primary Health Centres in Andhra
Pradesh

Shri D. B. Raju:

Will the Minister of Health be
pleased to state:

888 { Shri E. Madhusudan Rao:

(a) the number of Primary Health
.Centres working in Andhra Pradesh
-as on the 31st December, 1963:

(b) the number of Primary Health
Centres proposed to be opened during
1964-65; and

(c) the amount allotted for tne pur-
pose?

The Deputy Minister of Health (Dr.
D. S. Raju): (a) 255. )

(b) 22.

(c) In addition to the provision of
Rs. 5060 lakhs in the Development
Department budget, a sum of Rs. 14
lakhs has been allotted for the pur-
pose under the Health Plan of the
State.

Rural Housing Schemes in Andhra
Pradesh

889. Shri E. Madhusudan Rao: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the total amount sanctioned to
Andhra Pradesh Government during
1963-64 for the rural housing scheme;
and

(b) whether the amount sanctioned
was [ully utilised?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabilita-
tion (Shri P. S. Naskar): (a) The
total amount allocated to Andhra
Pradesh for the Village Housing Pro-
jects Scheme for the current financial
year is Rs. 12-30 lakhs—Rs. 4:30 lakhs
from Plan resources and Rs. 8 lakhs
from L.I.C. funds.

(b) The expenditure reported by
the State Government during the first
three quarters of the year is Rs. 475
lakhs.

Central Secretariat New Delhi

890. Shri Sidheshwar Prasad: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
various Ministerial Departments are
not compactly housed in the North and
South Blocks of the Central Secre-
tariat, New Delhi;

(b) if so, whether it has adversely
affected the efficient working of the
Departments; and
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(¢) the steps, it any, taken to bring
out compactness and co-ordination in

the housing of the Departments in
these Blocks?

The Deputy Minister in the Ministry
of Works, Housing and Rehabilitation
(Shri P. S. Naskar): (a) In the South
Block Ministries|Departments are
having fairly compact accommodation.
There is, however, room for improve-
ment in the case of the Ministries|De-
partments occupying accommodation
m the North Block.

(b) To some extent, perhaps.

(c) It is expected that about 29
lakh square feet of office accommoda-
tion will become available in the
next 2|3 years in the buildings already
sanctioned. Compact accommodation
will then be available to all offices by
reshuffling where necessary.

General Insurance by L.LC.

891. Skri P. C, Borooah: Will the
Minister of Finance be pleased to refer
to the reply given to Starred Question
‘No. 402 on the 5th December, 1963 and
state:

(a) the branches of general insur-
ance business L.I.C. has entered into;

(b) the main reasons for taking this
decision; and

(c) how the terms of the business
would compare with that of the
private insurers?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The Life Insu-
rance Corporation of India proposes to
transact all classes of general insu-
rance business in the Fire, Marine and
Miscellaneous sections in the near
future.

(b) The decision to transact general
insurance business has been taken by
the Corporation, as it is in a position
to offer to the public adequate facili-
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ties for general insurance against
various risks at reasonable rates.

(c) The Corporation proposes to-
adopt, for the time being, the rates
which have been fixed by the Tariff
Committee for the tariff sections of
the business, but it will be free to-
evolve in due course a more scientifie
rate structure in the light of its own:
experience.

L.LC.

892, Shri Warior: Will the Minister
of Finance be pleased to state:

(a) whether there have been com-
plaints from private general insurers-
that L.I.C. since entering general insu-
rance has resorted to a ‘“rate war”;
and

(b) if so. the action taken by Gov-
ernment in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The-
Life Insurance Corporation has indi-
cated that it will be adopting the exist-
ing tariff rates when it begins to
transact general insurance business,
and this question, therefore, does not
now arise.

Non-Project Assistance

shri P. C. Borooah:
893. Shri Ramachandra Ulaka:
Shrimati Savitri Nigam:

Will the Minister of Finance be
pleased to state whether the Aid India
Club has agreed to increase the pro-
portion of non-project assistance for
th> next year and if so, to what ex-
tent?

The Minister of Finance (Shri T. T
Krishnamachari): The India Consort.
ium to consider our foreign excharge
requirements for the next year has
not yet met and hence it is not possi-
ble to say what increase there may be
in non-project assistance next year.
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Neyveli and Obra Thermal Power
Stations

Shri Yashpal Singh:

Shri Rappen:

Shri Vishwa Nath Pandey:
Shri P. R. Chakraverti:

894,

Will the Minister of Irrigation and
‘Power be pleased to state the latest
-progress made in Neyveli Thermal
Power Station in Madras and Obra
“Thermal Power Station in U.P. with
the collaboration of Soviet Union
-experts?

The Minister of Irrigation and
Power (Dr. K. L. Rao): The Neyveli
‘Thermal Power Station, is designed
for an installed capacity of 5X50 MW
under the first stage. Of these, four
units have been commissioned as de-
tailed below:—

First Unit  ...... .. May 1962.
Second Unit ...... January 1963.
Third Unit  ...... June 1963.

¥ourth Unit ...... October, 1963.

The fifth unit is expected to be com-
missioned 1 April 1964. Under the
‘Second Stage, the capacity of the Sta-
tion is proposed to be increased from
250 MW to 400 MW by installing one
50 MW unit and 100 MW unit. These
units are expected to be commission-
ed in the first quarter of 1965 and
the first quarter of 1966 respectively.
“The capacity is proposed to be further
expanded by 200 MW to 600 MW (100
MW in 1967-68 and 100 MW in 1968-
89). This has been agreed to in the
advance action proposals.

Obre Thermal Power Station

The detailed Project Report for the
installation of 250 MW Station at Obra
has been approved. The general lay-
out of the Power Station, along with
the temporary construction and as-
sembly yards, has been finalised, and
the civil engineering works are in pro-
gress at site. The contract for the
supply of main plant and equipment
to be obtained from USSR is under
negotiation, and it i8 expected that the

the 17th Convention of the

first unit will be delivered by them by
the middle of the current year. Orders
for the construction equipment which
has to be imported from the USSR
have already been finalised, and it is
expected that this equipment will
reach the power Station site by the
middle of the current year. Regard-
ing the construction equipment which
has to be procured from the indigenous
sources, necessary procurcment action
is being taken by the U.P. State Elec-
tricity Board. Specifications for the
Water Treatment Plant and some other
miscellaneous equipments which can
be procured indigenously with a little
foreign exchange component, are
under preparation.

Accommodation for Working Girls

gos, J Shri Maheswar Naik:
7 Shri M. L. Dwivedi:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether his attention has been
drawn to a statement made by Shri-
mati Lakshmi Menon while addressing
Young
Women’s Christian Association to the
effect that the absence of proper
accommodation prevented many edu-
cated women from taking employment;
and

(b) if so, whether Government are
taking any steps in this regard?

Thé Deputy Minister in the Ministry
of Works, Housing and Rehabilitation
(Shri P. S. Naskar): (a) Yes Sir.

(b) Women who arc serving under
the Central Government are consider-
ed for allotment of residential accom-
modation like other Government ser-
vants. In Delhi a certain number of
Central Government residences are
specifically earmarked for allotment
to them. This enables them to secure
Government accommodation  earlier
than the male employees of corres-
ponding standing. Accommodation in
the Working Girls' Hostel in Delhi is
also available to women Government
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employees. Another hostel is also
under construction in the Minto Road
Area in New Delhi, and accommoda-
tion here will be available for women
employees too.

Disfiguring of Currency Notes

896. Shri Maheswar Naik: Will the
Minister of Finance be pleased to
state:

(a) whether hig attention has been
drawn to a large scale practice of
writing over and otherwise disfiguring
the currency notes in this country;
and

(b) it so, whether Government pro-
pose to take steps to discourage this
practice?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) At the request of the Ministry
of Finance. the State Governments and
the Departments of the Government
of India have issued necessary instruc-
tions to the various offices under their

administrative control to refrain from.

scribbling, affixing stamps, etc. on the
currency and bank notes. The Re-
serve Bank of India have also issued
similar instructions to all the schedul-
ed and non-scheduled banks in the
country. A Press Note, appealing the
public to refrain from such practice
as it shortens the life of currency and
bank notes resulting in increased cx-
penditure on the import of paper, etc.,
has also been issued by the Govern-
ment.

Savings by Rural Households

[ Shri Bhagwat Jha Azad:
: \_ Shri Sham Lal Saraf:

Will the Minister of Finance be
pleased to state:

897

(a) whether the net savings by
rural households in the country had
gone down during 1962; and

(b) the extent to which the target
for that year had been reached?
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The Minister of Finance (Shri T. T.
Krishnamachari): (a) No official esti-
mates of net savings by rural house-
holds for 1962 are available.

(b) There was no target as such for
that year.

Production of Agricultural Commo-
dities in Dandakaranya

Shri Vishram Prasad:
LShri Sham Lal Saraf:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to.
state:

(a) the total production of vege-
tables and other agricultural com-
modities in the Dandakaranya project
during the last two years; and

Shrimati Savitri Nigam:
898.

(b) whether the reclamation acti-
vities have shown any improvement
and the difficulties regarding the
availability of bulldozers have been
removed?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): (a) and
(b). As regards agricultural produc-
tion and reclamation, attention is
invited to the Progress Reports
regarding Dandakaranya Develop-
ment Scheme circulated to the Mem-
bers of Parliament from time to time.
There has been no set back to recla-
mation operation due to any short-
age of Bull-dozers.

Deafness

99, [ Shrimati Savitri Nigam:
"\ 8hri M. L. Dwivedi:

Will the Minister of Health be
pleased to state:

8

(a) whether Government are aware
that deafness has considerably increas-
ed during the last five years; and

(b) whether any survey has been
made to determine the aetual position.
and percentage of incidemce of deas-
ness?
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The Deputy Minister in the Miais-
try of Health (Dr. D. S. Raju): (a)
and (b). No country-wide survey has
8o far taken place to determine the
incidence of deafness in the country.
However, random sample surveys of

the handicapped persons “rere
undertaken in Delhi, Bombay and
Kanpur during 1957-58 and 1959-60.

According to these surveys, the deaf
constituted 11% of the total handi-
capped persons in Bombay, 16% in
Delhi and 19% in Kanpur.

Particulars of disabilities viz., blind,
deaf and dumb etc. were collected in
the Mode! Health and Ideal Registra-
tion areas in West Bengal during
January to June, 1961 and a total
population of 16,321 was enumerated.
The incidence of deafness in this
enumeration was found to be 0.1 per
cent and that of deafness and dumb-
mess was found to be 0.03 per cent.

Hearing Aids for Central Govern-

ment Employees

{ Shrimati Savitri Nigam:

990. \ Shri M. L. Dwivedi:

Will the Minister of Health ve
pleased to state whether Government
have any scheme to provide hearing
aids at subsidised prices to the Class
I and Class IV employees of the
Central Government and their child-
ren?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): There
is no such scheme.

Specizl Departments under
) Government Hospitals

901. Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state:

Central

(a) whether there is any pro-
gramme to open special departments
for general check-up in the hospitals
which are under the control of the
Central Government in the cities ot
Bombay, Calcutta and Delhi; and
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(b) if so, the details thereof?

The Deputy Minjster in the Minis--
try of Health (Dr. D. S. Raju): (a)
and (b). There is no such programme.
There is, however, a Health Clinie
under the Central Government Health
Scheme for general check-up of the:
beneficiaries of the scheme in Delhi.

City Planning

902. Shri Sidheshwar Prasad: Will'
the Minister of Planning be pieased
to state:

(a) whether it is a fact that each
city with a population of a lakh or
more is to come into the scheme of
planning in an organic way;

(b) if so, the main features of the:
progress made in this direction, State-
wise; and

(c) the part played by the Centre
in the execution of the scheme?

The Minister of Planning (Shri
B. R. Bhagat): (a) to (c). In its cir-
cular letter of August 17, 1962 the
Planning Commission suggested to
the State Governments that as many
towns and Cities as possible and at
any rate those with a population of
100,000 or more shouid come into the
scheme of planning in an organic way
each city mobilising its own resources
and helping to create conditions for
a better life for its citizens. It was
also suggested that the necessary rre-
paration for this might begin early
in the Third Plan. Owing to the
declaration of national emergency
immediately following the issue of
this letter most of the State Govera-
ments have not been in a position to
take up the scheme. The main pur-
pose of the Planning Commission’s
letter of August, 1962 was to evolve-
suitable methods and procedures for
linking up city development plans.
with the State Plans and to make it
possible for the municipal corpora-
tions to gain practical experience by
participating in the preparation and
implementation of development plana
The Centre had therefore, very little-
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part to play and the main responsi-
bility for formulating and execulion
of city development plans lay with
the State Governments and the Incal
bodies concerned.

Tewra Dal

903. Shri Hari Vishnu Kamath: Will
the Minister of Hea'th be pleased to
refer to the reply given to Unstarred
‘Question No. 1979 on the 19th Decem-
ber, 1963 and state:

(a) whether investigations conduc-
ted by the various institutions into
the deleter'ousness or otherwise of
“Tewra Dal” have since been comple-
ted; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
‘try of Health (Dr. D. S. Raju): (a)
and (b). The Indian Council of Medi-
cal Research has reported that epi-
demiological studies carried out in
the Field Unit at Rewa have shown
‘that the incidence of lathyrism (spas-
tic paralysis of the lower limbs) is
about 4 to 5% and the incidence of
this disease is invariably associated
with the excessive consumption of
lathyrus sativus by large section of
the agricultural labourers. Extensive
diet surveys in the endemic districts
have clearly shown that the incidence
.of the paralysis is well correlated with
the quantity of the pulse consumed
by the labourers. Younger sections of
the population, specially males (11-30
years of age), have been found to be
more susceptible to the onset of the
disease. Once attacked, the disease
‘permanently cripples the victim for
tife.

Investigations at the Nutrition
‘Research Labortories jat Hyderabad
have clearly shown that a]coholic
-extract concentrates of lathyrus sa-
tivus, when injected into young
-ohicks, produce typical neurological
symptoms, within an hour of being
.administered. These studies have
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been further extended to isolate the
neurotoxic subslance present in the
pujse. The neurotoxin has since been
isolated and characterised as a com-
bination of oxalic acid and an amino
acid. The neurotoxin isolated pro-
duces typical neurological symptoms
when injected at a minimum dose of
5 mgms. per day-old chick,

The results of the studies carried
out at other institutions are not yet
available.

Power Consumption

904 f Shri Bishwanath Roy:
* 7\ Shri Sarjoo Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the States which have very low
per capita consumption of power at
present; and

(b) whether Government propose
to make any attempt for increasing
per capita power consumption in the
Fourth Five Year Plan in such States?

The Minister of Irrigation aund
Power (Dr. K. L. Rao): (a) Compared
to the all-India average annual per
capita consumption of 48.29 KWh as
on 31-3-1963, Andhra Pradesh, Assam,
Jammu and Kashmir, Madhya Pra-
desh, Rajasthan and Uttar Pradesh
have much lower per capita consump-
tion figures of 25.28, 4.36, 21.75, 26.29,
14.56 and 19.33 kWh respectively.

(b) Plans have been formulated
for taking up additional generating
schemes in all the States during the
Fourth Plan based on the loads,
which are expected to develop as
estimated in the First Annual Electrie
Survey Report of India of July, 1963.

A special effort will be made in
the Fourth Plan to reduce and mini-
mise these regional imbalances In
the matter of power consumption to
the extent possible.
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Rural Housing Schemes

905. ( Shri Karni Siaghji:
\. Shri Bhagwat Jha Azad:
Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) the progress achieved by the
State Governments in respect of the
rural housing scheme which provides
for the setting wup of housing pro-
jects with basic community facilities
in about 5000 selected villages;

(b) the number of the houses con-
structed so far against the Plan tar-
gets during the 64 years the scheme
‘has been in operation; and

(c) the total expenditure incurred
by the States with particular refer-
ence to Rajasthan during the Third
Plan which provides an outlay of over
12 crores of rupees?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): (a)
and (b). The required information
ha; been called for from States and
Union Territories and will be placed
on the Table of the Sabha.

(c) The total expenditure incurred
during the first two years of the Plan
was Rs, 210:14 lakhs, out of which
Rs. 28 82 lakhs wag in Rajasthan. The
total outlay on the Scheme for the

current financial year is Rs. 62.20
lakhs including Rs. 3 lakhs for
Rajasthan.

Research in Medical Science

906. Shri Karni Singhji: Will the
‘Minister of Health be pleased to refer
to the proeedings of the convocation
of the Indian Academy of Medical
‘Sciences held on 8th December, 1963
in Delhi and state the steps Govern-
ment propose to take to provide re-
search scholars with suitable equip-
ment and tools so that they can un-
dertake intensive research in medical
science and establish a tradition in
the country?
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The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): Dr.
V. R. Khanolkar, in his presidential
address to the Indian Academy of
Medical Sciences analysed the factors
that would promote medical research
in India and emphasised the need for
creating a body of workers traineq in
the methodology of research and also
the need for providing them with
adequate equipment and laboratory
facilities. He also stressed the need
for creating a chain of laboratories
where facilities and freedom for work
would be provided to the scientists to
engage themselves on investigations
of their choice.

The Government of India have
established a number of research in-
stitutions in specialise fields lLike
tuberculosis, leprosy, cancer, chest
diseases, menta] health, communicable
diseases etc. In addition, the Indian
Council of Medical Research. which is
financed by the Government of India,
has been promoting medical research
in institutions and colleges in country.
The Council hag establisheq the Nut-
rition Research Laboratories at Hy-
derabad, the Virus Research Centre
at Poona, the Cholera Research Centre
at Calcutta and the T.B. Chemothe-
rapy Centre at Madras. It hag decid-
ed to establish research cells in select-
ed medical colleges and to create a
cadre of research workers to enable
them to take up research as a career.
It is also considering the feasibility
of estabkishing a medical research
institute where active cells for re-
search will be created to enable
scientists of merit to work uninter-
ruptedly in severa] fields of medicne
and public health.

Survey of Ganga River

{ Shri Hem Barua:
1 Shri Yashpal Singh:

Will the Minister of Irrigation and
Power be pleased to state:

907

(a) whether it is a fact that Gov-
ernment have decided to institute a
Joint Indo-Pakistani survey of river
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Ganga from Dhulian to Jalangi Ghat;
and

(b) if so, the specific reasons for
this proposeq survey?

The Minister of Irrigation and
Power (Dr. K. L. Ra0): (a) and (b).
A limited joint Indo-Pakistan survey
of the river Ganga in the reach where
one bank is in India and the other
bank in Pakistan was accepted to
ensure that Indian territory is not
affecteq by any Projects lower down
the river in Pakistan.

Leoan from Export-Import Bank

Shri Warior: ..
908. { Shri M. K. Kumaran:
|_ Shri Vasudevan Nair:

Will the Minister of Finance be
pleased to state:

(a) whether the Export-Import
Bank has agreed on a loan of Rs. 1.5
crores to the Chemicalg and Plastics
of India Ltd.; and

(b) if so, the main termgs of the
credit?

The Minister of Finance (Shri
T. T. Krishnamachari): (a) and (b).
Yes Sir. The Export Import Bank has
agreeq in principle to such a loan;
the loan agreement—which will in-
corporate the terms is yet under
negotiation.

Drug for Leukaemia

909 Shri D. D. Puri:
"\ Shri P. R. Chakraverti:

Will the Minister of Health be

pleased to state:

(a) whether Government have
taken note of the new drug developed
in UK. for treatment of Leukaemia;

(b) whether Government propose
to ascertain the views of the Indian
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medical experts on the efficacy and
use of this durg; and

(c) whether it is also proposed to
try out the new drug in India?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
As the name of the drug has not been
specified it is not possible to answer
this part of the question. Probably
the question is based on a recent
press report published in “Lancet”
regarding a drug  “‘Vincristine Sul-
phate’ marketed in UK. under the
name ‘Oncovin’ by M/s. Eli Lilly & Co.

(b) and (c). The question of ob-
taining the views of medical experts
or proposal for clinical trials does not
arise at thig stage.

The Toxic effects of this drug viz,
‘Vincristine sulphate’ as may be ob-
served from the article are stated to
be prominent though not permancnt.
It may take considerable time before
its place in the treatment of Lecukae-
mia could be well-defined.

Heart Diseases

Shrimati Savitri Nigam:

Shri M. L. Dwivedi:
910.
Shri Vishwa Nath Pandey:

Will the Minister of Finance ULe
pleased to state the number of per-
sons who died of heart attack during
the last three years?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): Relia-
ble data regarding the number of per-
sons who died of heart diseases is not
available. Attention in this connectionw
is invited to Unstarred Question No.
657 answered in the Lok Sabha on
the 27th February, 1964.

Kothagudam Thermal Plant

911. Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given
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to Unstarred Question No. 1925 on
the 19th December, 1963 anq state:

(a) whether any engineers of the
Government of Andhra Pradesh have
been sent for training  with

since
Messrs. Ewbanks and Partners  of
United Kingdom. consultants for

Kothagudam Thermal Plant; and

(b) if so, the number of engineers
sent and the nature of training they
will have to undergo?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) 5 Engineers. They will receive
training in all phases of thermal
station work, especially planning,
design, construction and operation.

Tibetan Woo] Confiscated by Customs

912. Shri Hem Raj: Will the Minister
of Finance be pleased to state:

(a) the quantity of wool of Tibetan
origin which was confiscated by the
Customs Department during 1962-63
and 1963-64 with its approximate
value;

(b) the number of traders or cora-
panies challaned; and

(c) the fine imposed and realised?

The Ministey of Finance (Shri T. T.
Krishnamachari): (a) A quantity of
8232.11 Kg. of the value of Rs. 55,875 /-
was confiscated during 1962-63. No
woo] of Tibetan origin was confiscated
during 1963-64.

(b) Three.

(c) The amount of fine finally im-
posed and realised was Rs. 4,650/-.
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Power Stations in Lahaul and Spiti
Distts.

913. Shri Hem Raj: Will the Minis
ter of Irrigation and Power be pleased
to refer to the reply given to Unstar-
red Question No. 1947 on the 19th
December, 1963 and state:

(a) whether any decision has been
taken by the Central Government to
set up two power stationsg at Sissu and
Shains Nullas in the Lahau] and Spiti
Districts of Punjab; and

(b) if so, the nature thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No. How-
ever, it is understood that the Gov-
ernmert of Punjab do not intend to
take up the Sissu scheme for some-
time.

(b) Does not arise.

Rural Water Supply Pilot Projects
914. Shri Hem Raj: Will the Minis-
ter of Health be pleased to state:

rural water
started during

(a) the number of
supply pilot projects
1963-64 5o far;

(b) the number to be started inr

1964-65;

(c) the areas selected for  this

purpose; and

(d) the estimated cost of each?

The Deputy Minister in the Ministry
of Health (Dr. D, S. Raju): (a) Nil

(b) Five Rural Water Supply pro-
jects in the states of Gujarat, Rajas-
than, Uttar Pradesh, Punjab and
Madrag are expected to be taken up.

(c) and (d). The areas selected for
these projects and the estimated cost
of each project is given in the state-
ment placed on the Table.
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Dental Health Service

916. Shri Vishwa Nath Pandey: Will
the Minister of Health bc pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to start an urgent
mass dental health service in the
country; and

(b) if so, when it will be started
and total cost on such a scheme?

The Deputy Minister in the Ministry
of Health (Dr. D. S. Raju): (a) No.

(b) Does not arise.
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STATEMENT
Serial State and Block Number Population covered Total
No. District of —————————— estimated
villages  Present  Design. cost
(Rs. in lakhs)
I Uttar Pradesh 16 78 22616 29961 26 81
Saharanpur; 62
arhwal.)
2 Rajasthan 140 §7000 1161
(Udaipur) Bargaon
3 Punjab Nurpur 94
(Kangra; Kahnuwan 23 118 190448 24310
Gurdaspur.) Hargobindpur 1 19950 24931 36°14
4 Madras Athoor and 35 50000 10°63
(Madurai) Batlagundu
Gujarat Bavla 11 24000 943
(Ahmedabad)
afere fdvas T. B. Control
917. Shri Vishwa Nath Pandey:
1. st @A Ty : ¥ WET  wip) the Minister of Health be pleased

to state:

(a) whether it is a fact that Gov-
ernment propose to set up Tuber-
culosis Control Centres in all the dis-
tricts of India by the end of Third
Plan period; and

(b) it so, the total estimated cost
of such a scheme?

The Deputy Minister in the Ministry
of Health (Dr. D. S. Raju): (a) Yes
It is proposed to set up at least one
T. B. Clinic in all the districts of India
by the end of the Third Plan period.

(b) The pattern of Central assis-
tance for the establishment of T. B.
Clinics is as follows:—

(i) 75 per cent of the non-recurr-
ing expenditure on construc-
tion of buildings estimated to
cost Rs. 95,000 per clinic;

(ii) X-ray and Laboratory equip-

ment is supplied free by
UNICEF if the clinic is
staffed by personrel trained

at the National TB Institute,
Bangalore;

50 per cent of the recurring
cost on the maintenance of the
clinic at approximately

(iii)
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Rs. 50,000 per clinic. The
total number of districts in
India which are at present
without T.B. Clinics is 123.
If clinics materialise in all
these districts the non-recur-
ring expenditure on the part
of Central Government will
amount to Rs. 87,63,750 in
accordance with the above
pattern. The recurring ex-
penditure will depend on the
period for which each clinic
functions during the current
Plan.

The Central assistance ig released
to the States through ‘Ways and
Means Advances’ for a specified group
of schemes.

All India College of Naturopathy at
Calcutta

o18, J Shri Vishwa Nath Pandey:
* ) Shri Ram Harkh Yadav:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that Gov-
ernmeni propose to establish an Al
India College of Naturopathy at
Calcutta in July, 1964; and

(b) if so, the proposed financia!l
assistance from Central Government
for the college?

The Deputy Minister in the Ministry
of Health (Dr. D. S. Raju): (a) and
(b). The Government of India have
given financial assistance to the Pra-
kriti Niketan Trust, Calcutta for the
establishment of a Central Institute of
Nature Cure at Calcutta. The total
estimated expenditure on the Institg-
tion will be:—

(i) Rs. 3,91.000/- Non-recurring.
(ii) Rs. 88,000/- Recurring.

The Central Government's financial
assistance wil] be to the extent  of
75 per cent of the non-recurring and
50 per cent of the recurring expendi-
ture on the college. So far, an amount
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of Rs. 2,25,000 has been given to the
Trust to meet the cost of construction
of the college building.

The College is scheduleq to  start

functioning in July, 1964.

Arrest of Smugglers in Bombay

Shri Vishram Prasad:
Shri Ram Harkh Yadav:

Will the Minister of Finance be
DPleased to state:

919.

(a) whether it is a fact that the
Central Excise Collectorate in Bombay
assisted by the city police seized a
truck carrying 10,000 tolas of smuggled
gold and 450 wrist watches valued at
Rs. 12 lakhs near Madh Island in
Nc;rth Bombay in December, 1963;
an

(b) if so, the details thereof and
action taken by Government against
the smugglers?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) I{ is a fact that
on 29th December, 1963 the Police
Officers at Malad in Bombay seized a
truck carrying 10,000 tolas of gold
bullion valued at Rs. 6,25,000/- (at the
international rate), 450 pieces of wrist
watches worth Rs. 45,000/~ and some
other articles valued at Rs. 176/-.

(b) All the 5 persons who were in
the truck were arresteq by the Cus-
tomgs anq produced before the Addi-
tional Chief Presidency Magistrate on
30th December, 1963. They are now
on bail. The case is under investi-
gation.

" Aiditing of Orissa Government’s

Accounts
920. Shri Surendranath Dwivedy:
Will the Minister of Finance be

pleased to state:

(a) whether it is a fact that one
Deputy Auditor General has been
specially deputed to Orissa to examine
the State Government Accounts deal-
ing with supply of goods by certain
private firms: and
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(b) whether this was done on the
basis of any report regarding mal-
practices by /the Government of
Orissa?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir. The
Director of Inspection attached to the
office of the Comptroller and Auditor
General of India, was deputed in
December, 1963 to conduct a special
audit of transactions rclating to cer-
tain purchases by the Government of
Orissa.

(b) The special audit was under-
taken at the specific request of the
State Government.
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Barapulla Nallah Bridge

922. Shri A. N. Vidyalankar: Will
the Minister of Health be pleased to
state;

(a) whether it is proposed to de-
molish the 400-year old Barapulla
Nallah on the Delhi Mathura Road
situated near Nizamuddin Railway
Station;

(b) if so, whether Government have
received representations demanding
that the bridge should not be demo-
lished, but preserved declaring it as
a protected monument; and

(c) the decision taken by Govern-
ment in the matter?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a) to
(c). The Committee for Pianning Mea-
sures against Floods and Similar
Calamities in Delhi had inter alia re-
commended that the Barapulla bridge
on the Barapulla Nallah might be re-
modelled in order to avoid the heavy
afflux created in the Barapulla Nallah
due to inadequate waterway. As the
bridge is a protected monument the
matter is under examination,

Allocations to States

923. Shri Bibhuti Mishra: Will the
Minister of Finance be pleased to
state;

(a) whether Government have
finalised their allocations to various
State Plans for 1964-65 has already
during the remaining period of Third
Five Year Plan; and

(b) if so, the amounts allotted to
various States?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The allocations
are determined annually. The allo-
cation of Central assistance for the
State Plans for 1964-65 has already
been communicated to the States,

(b) The allocations made to the
various States for 1964-65 are indi-
cated in the Statement laid on the
Table.

STATEMENT

Serial State Central
" No. Assistance

1 Andhra Pradesh . 43°05

2 Assam . . . 22°10

3 Bihar . . . 5180

4 Gujraat . . . 21°95

s Jammu and Kashmir 1395

6 Kerala . . . 26°20

7 Madhya Pradesh . 4720

8 Madras . . . 4345

9 Maharashtra . . 3610

10 Mysore . 2975

11 Orissa . . 34°20

12 Punjab . 3210

13 Rajasthan 3955

14 Uttar Pradesh 7830

15 Waest Bengal 38:80

ToTAL-—ALL STATES 358-50
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Interest on Provident Fumd

924. Shrimati Laxmi Bai: Will the
Minister of Finance be pleased to
state whether there has been any in-
crease in the rate of interest on Pro-
vident Fund since 19607

The Minister of Finance (Shri T. T.
Krishnamachari): Yes, Sir. It was
raised from 3:75 to 4.00 per cent with
-effect from the 1st April, 1962.

Irrigation Schemes in Punjab

925. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have sanc-

. tioned the amount asked for by the

Punjab Government to complete the

major irrigation schemes of the State
included in the Third Plan; and

(b) if so, the amount sanctioned?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) and (b).
The amount of loans sanctioned by
the Government of India for major
irrigation schemes in Punjab during
the Third Plan period so far is
Rs. 2,813 lakhs.
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Turner, Morris and Co. Ltd., Calcutta

Shri D. D. Mantri:
927, Shri Indrajit Gupta:
| Shri P, R. Chakraverti:

Will the Minister of Finance be
pleased to state:

(a) whether the premises of Turner,
Morris and Co. Ltd.,, Calcutta were
searched on 8th February, 1964 by
Calcutta Customs; and

(b) if so, for what purpose the

search was carried out?

The Minister of Finance (Shri T. T,
Krishnamachari): (a) Yes, Sir. The
office premises of M/s. Turner Morri-
son & Co. Ltd., Calcutta were searched
by the officers of the Calcutta Customs
between the 8th and the 16th Febru-
ary, 1964. The portion of the same
premises which is used by M/s
Grahams Trading Co. was searched
on the 16th and 17th February, 1964.

(b) The search was carried out
under the provisions of section 105 of
the Customs Act, 1962, as the Customs
authorities had reason to believe that
documents which would be useful for
or relevant to proceedings under that
Act were secreted in the premises
searched,

National Malaria Eradication
Programme

928, Shri E. Madhusudan Rao: Will
the Minister of Health be pleased to
state: -

(a) the total amount sanctioned to
each State under National Malaria
Fradication Programme and the de-
tails of the amount spent by each
State for the purpose during 1963-64;
and

(b) whether Government are satis-
fied with the nature of work done
under National Malaria Eradication
Programme by the States concerned?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
The National Malaria Control Pro-
gramme was switched on to Eradica-
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tion Programme with effect from the
Ist April, 1958. Under the Plan of
Operation for the National Malaria
Eradication Programme, the Govern-
ment of India have undertaken to
supply material and equipment like
DDT, anti-malaria drugs, microscopes
and microslides free of cost according
to the prescribed scale to the State
Governments and also to give grant-in-
aid to cover the customs duty on im-
ported material. A statement show-
ing the cost of material and equip-
ment supplied/to be supplied during
the year 1963-64 and the amount of
customs duty given/to be given as
grant-in-aid under the National
Malaria Eradication Programme is
attached. [Placed in Library. See
No. LT-2459/64].

In addition to the cost of material
ment of India have also agreed to
cover the customs duty, the Govern-
ment of India have also agreed to
bear 50 per cent of the expenditure on
operational staff and other incidental
charges which the State Governments
have to meet over ang above the ex-
penditure which they were incurring
on the National Malaria Control Pro-
gramme. In accordance with the
prescribed accounting procedure, cash
subsidies on this account are not how-
ever, being paid to the State Govern-

ments for individual schemes but
are given to them for a group
of schemes. Information is there-

fore not available in regard to the
actual amounts of cash subsidies
drawn by the State Governments for
the Nationa] Malaria Eradication Pro-
gramme uptil now through the ways

end means advances from the Cen-
tral Government.
Information in regard to the

amount spent by each State Govern-
ment during the current year is not
available as the financial year has not
yet come to a close.

(b) The over-all progress of the
National Malaria Eradication Pro-
gramme is satisfactory, However,
the progress in certain Stateg and
Territories had been a little tardy due
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to various reasons. Necessary steps
to remedy the defects have been/are
being taken by the States/Territories
concerned.

Development of Tripura

929. Shri N, R, Laskar: Will the
Minister of Planning be pleased to
state: ~

(a) whether any special scheme has
been framed for development of the
economy of Tripura during the remain-
ing period of the Third Plan;

(b) if so, whether special attention
has been given to decvelop its small
scale and cottage industries; and

(c) whether any public sector in-
dustry is proposed for Tripura Zur-
ing the Third Plan period?

The Minister of Planning (Shri B.
R. Bhagat): (a) Under the State’s
Third Five Year Plan there is a num-
ber of schemes which would special-
ly beneflt the economy of Tripura,

(b) Following schemes have been
approved:

(i) Small Industries Development
Corporation:

(ii) 300 Powerlooms in the Co-
operative sector.

(¢) Ministries concerned have been
recently addressed to undertake
techno-economic feasibility studies of
starting certain industries, if neces-
sary, in the public sector.

Power Development in Himachal
Pradesh

930, Slri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Centre has assured
help, for power development in
Himachal Pradesh;

(b) whether the State Government
have submitted any plan in this re-
gard; and

(¢) the details of the plan and the
assistance proposed to be given?
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The Minister of Irrigation and
Power (Dr. K, L, Rao): (a) and (b).
Yes.

(¢) The Government of Himachal
Pradesh planned to electrify additional
500 towns and villages during the
Third Five Year Plan by execution
of the following works:

(i) installation of a 2500 kW
hydro power station at Nogli,

(ii) installation of 1330 kW of
power line and 177 sub-
stations for distribution of
power in the State from the
Nogli Hydro Power Station
and from the Bhakra Nangal
Grid System of the Punjab;

(ii) installation of micro hydel
stations for electrification of
the areag which cannot be
connected economically to
the power supply systems of
Nogli or Punjab.

For execution of these works. a
sum of Rs. 202.56 lakhs was allotied
by the Planning Commission undcr
the Third Five Year Plan.

Apart from the allocation of the
above funds, the Central Water &
Power Commission renders assistance
to the local Government in formulat-
ing the electrification schemes and
their successful implementation,

Displaced T.B. Patients from East
Pakistan

931. Shrimati Jyotsna Chanda: Will
the Minister of Health be pleased to
state:

(a) the money sanctioned to Gov-
ernment of Assam for the T. B
patients displaced from East Pakistan
during 1963-64; and

(b) whether Government propose to
increase the amount?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
Rs. 1,50,000.

(b) The question does not arise as
the amount asked for by the Govern-
ment of Assam has been sanctioned.

Electric Current in Delhi

932. Shri P, Venkatasubbaiah: Wil
the Minister of Works, Housing and
Rehabilitation be pleased to state the
progress made for converting D.C.
electric current to A.C. in DIZ. area
and when the conversion will be made

for ‘C’ type houses in Irwin Road
area?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P, S. Naskar): The nous-
es in the D.I.Z. area are covered by
phases II III and IV of conversion ot
electric supply from D.C, into A.C,
Phase II, which includes houses on
Asoka Road, Talkatora Road, Irwin
Road (B type), Mahadev Road and
Talkatora Park, has been nearly com-
pleted. Phase III covers the houses
on Park Lane, Hanuman Road, Rouse
Lane and 36 (C type) houses on Irwin
Road. This phase is expected to be
completed in about a year’s time.
Phase IV will cover other houses in
the D.I.Z, area and the remaining ‘C’
type houses on Irwin Road whicn
will not be affected by the plans for
redevelopment of the area. Phase
IV has not yet been sanctioned.

Irrigation Schemes

933, Shri D. B. Raju: Will the
Minister of Irrigation and Power e
pleased to state:

(a) the amounts given by the
Centre to the States (State-wise) for
Irrigation Schemes during the First,
Second and Third rive Year Plans;
and

(b) the amounts actually spent by
the State (State-wise) on those irri-
gation schemes?

The Minister of Irrigation and Power
(Dr. K, L. Rao): (a) and (b). The
requisite information i¢ being colluct-
ed and will be laid on *he Table of
the House.



4019 Written Answers

Cases Decided by Estate Officers

934, Shri Ram Swarup: Will the
Minister of Works, Housing and Re-
habilitation be pleased to refer to the
reply given to Unstarred Question
No. 2658 on the 2nd May, 1963 and
state:

(a) the number of cases decided by
the Estate QOfficers so far;

(b) the number of cases decided in
favour of private parties; and

(c) the number of cases decided in
favour of Land and Development
Officer?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): (a) to (c).
The Estate Officer in the office of the
Lang and Development Officer decided
624 cases up to the 21st January, 1964.
580 cases were decided against the
squattars and the remaining 44 cases
were either compromised or with-
drawn by the Land and Development
-‘Officer, r

Plots Given on Lease

935. Shri Ram Swarup: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a), whether a few plots had been
given on temporary lease in Delhi and
‘New Delhi areas as early as in 1924;

(b) if so, the number of cases where
‘temporary allotments were made;

(c) whether there is any proposal
to allot such plots on perpetual lease
which are not required by Govern-
ment; and '

(d) if not the reasons therefor?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. 8. Naskar): (a) to (d).
The requisite information is being col-
lected and will be laid on the Table
of the Sabha in due course.
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Smallpox Eradication

93¢ [ Shri D. C. Sharma:

* 7\ Shri Maheswar Naik:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that short-
age of medicines has impeded the
eradication of small-pox in the coun-
try; and

(b) if so, the steps proposed to be
taken to meet this shortage?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
and (b). The shortage of small-pox
vaccine has not impeded the imple-
mentation of the small-pox eradication
programme in India and supplies are
being received regularly from the
USSR. Further, in response to an
appeal made by the W.H.O. to its
member countries, offers have already
been received from the Government of
UK. for supply of 4 million doses ol
anti-smallpox vaccine and from the
Governments of Switzerland and
Netherlands for 3.25 million doses.
Action is also under way to expedite
the production of freeze dried vaccine
in the following Institutions:

(i) State Vaccine Institute, Pat-

wadangar
(ii) Kings Institute, Guindy.
(iii) Vaccine Institute, Belgaum,

(iv) Institute of Preventive Medi-
cine, Hyderabad.
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Rural Water Supply in Gujarat

938. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that Gujarat
Government have approached the
Union Government for financial aid
of over Rs. 325 lakhs for providing
drinking water facilities to 344 vil-
lages in the State during the Third
Plan period; and
-

(b) if so, the action taken in the
matter? '

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)

Yes.

(b) The question is under exami-
nation.

Answer
Foreign Investment

939. Shri Sham Lal Saraf: Wil] the
Minister of Finance be pleased to
state the total inflow of business in-
vestment from abroad in this country
during the past ten years year-wise?

The Minister of Finance (Shri T. T,

Krishnamachari): The following
statement gives the outstanding
foreign investments ' from  private
sources from abroad:
As at the end of Rs. crores
June 1948 2558
December 1953 3920
1955 45274
1956 478°2
1957 4961
1958 . . 5004
1959 . SI1°s
1960 . 5664
1961 . . 354"
1962 - . . 29°6*
1963 37°4*
*Represents fresh private foreign

investments approved by Government
of India in Indian Companies.

STATEMENT CORRECTING
ANSWER TO U.S.Q. No. 773

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): In reply to Lok Sabha Un-
starred Question No: 773 answered on
the 28th November, 1963, it was stat-
ed that there was no proposal to shift
any Central Government office to Pach-
marhi or Hoshangabad in Madhya
Pradesh. However, one Division ot
the Central Public Works Depart-
ment shifted on the 17th December,
1963 and one Division and four sub-
Divisions are likely to be shifted from
Nagpur to Hoshangabad. These facts
were not known to Government at
the time the question was answered
and the inaccuracy of the answer
given is regretted.
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12-11 hrs.
PAPER LAID ON THE TABLE

BUDGET ESTIMATES OF THE DAMODAR
VALLEY CORPORATION FOR 1964-65

The Minister of Irrigation and
Power (Dr. K. L. Rao): I beg to lay
on the Table a copy of the Budget
Estimates of the Damodar Valley
Corporation for 1the ycar 1964-65
under sub-section (3) of section 44
of the Damodar Valley Corporation
Act 1948. [Placed in Library. See
No. LT-2452/64],

12.19} hrs.
BUSINESS ADVISORY COMMITTEE

TWENTY-FIFTH REPORT)

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with
the Twenty-fifth Report of the
Business Advisory Committee
presented to the House on the
4th March, 1964.”

Mr, Speaker: Motion moved:

“That this House agrees with
the Twenty-fifth Report of the
Business Advisory Committee
presented to the House on the 4th
March, 1964.”

Shri M. R. Masani (Rajkot): Mr.
Speaker, Sir, there is one feature of
this Report which I am sure many
hon. Members have noted with some
concern and that is, that for the
Finance Bill only 12} hours have been
prescr:bed. Now, Sir, everyone
knows that this Finance Bill differs
from all its predecessors both in its
bulk and contents, It goes into 88
pages and therg are 65 clauses which
are of a very complicated and tech-
nical nature. As one hon. Member
mentioneq yesterday, apart from the
Budget proposals, it changes so many
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provisions of the permanent law of
this country, the Income Tax Act.
This would involve a large number
of amendments and it will have to
be considered clause by clause. Al-
together 124 hours is completely in-
adequate. In fact, in the origina!l
programme  which was published
giving the dates, 17 hours were
prescribed but for some reason the
Business Advisory Committee has
found it necessary to eat into that
time.

Normally, I would have moveq for
referring back the Report to the
Committee, but 1 am happy to say
that a way could be found by which
these 5 hours could be restored and
the total made up to 174 hours, If
the House wou.d agree to sit on
Saturday, the 18th April, which is
acceptable, I believe, to a large num-
ber of hon. Members of the House,
then a cut of 5 hours in the time
allotted for the Demands for Grants
wili not be necessary. Therefore, I
would appeal to all hon. Members
to be good enough to co-operate. Let
us work a little harder in the interest
of the country so that the Finance
Bill can be properly discussed with-
out referring the Report back to the
Committee or cutting out 5 hours
from the time allotted for De'mands
for Grants which otherwise we will
have to do.

Vishnu Kamath
There 1is another
little lacuna with regard to the
contents of this statement placed
before the House. At the earlier
meeting that we had with the Minis-
ter for Parliamentary Affairs, it was
agreed, because it was for the first
time in the history of our Parlia-
ment, that there might be, unless
there are some very strong reasons
to the contrary, a discussion, either
formally in the House or in a Com-
'mittee, on the Demands for Grants
in respect of Rajya Sabha Secretariat
and the Lok Sabha Secretariat, Last
year, for the first time afler ten years
or more, the House discussed the

Shri  Harj
(Hoshangabad):
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Demands for Grants in respect of the
Department of Parliamentary Affairs,
and a good parliamentary convention
was established. I have every con-
fidence that under your able direction
and guidance the Lok Sabha Secre-
tariat is functioning very wel], but
we must lay down traditions in this
Parliament, and it would be very

desirable if not imperative that
Parliament should discusg the
Demands for Grants in respect of

everything that comes before it,
whether it be this Ministry or that
Department or the Secretariat of this
Parjiament.

Mr. Speaker: Who would give a
Teply to that?

Shri Hari Vishnu Kamath: 1 invite
your attention to article 96 of the
Constitution.

Mr. Speaker: Who would reply to
the debate?

Shri Hari Vishnu Kamath: That is
why T said that it was agreed with
the Minister of.Parliamentary Affairs
that a committee of the House will
go into these Demands relating to
the Lok Sabha Secretariat and Rajya
Sabha Secretariat. The Committee
will sit with you at a time convenient
to you and it will discuss the
Demands for Grants in respect of the
Lok Sabha angd also the Rajya Sabha.
1 hope this will be acceptable to the
House and also to you, Sir, and a
committee would be constituted, re-
presenting all the parties and groups
in the Lok Sabha, to consider and
look into these demands for grants
in respect of the Secretariat of
Parliament because the article makes
it imperative. We have not done it

so far.

Mr. Speaker: All rightt I have
heard him.

Shrj Harish Chandra Mathur
(Jalore): May I know the principles

which govern the Business Advisory

Committee in allocating time, more
particularly by asking the House to
sit on all Saturdays? Is it because of
the emergency we want to save cer-
tain expenditure? If so, why do we
not sit on all Saturdays? Why is it
that in the budget session when we
are discussing the demands for grants
of the Ministries we are asked to
rush through? We should be able
to sit for anothcr three or four days
beyond the scheduled date. If, on
the other hand, the suggestion is that
the Parliament should work harder
and it should devote longer hours in
view of the emergency, !ct us know
the principles which are guiding the
governance of business in this House.
Now the principle is not understand-
able to me. If you ask the members
to sit an additional half an hour every
day and the whole of Saturdays,
according to my understanding, we
cannot discharge our functions very
effectively.

Mr. Speaker: I ‘might just point
out that this allocation of time was
don: by agreement between repre-
sentatives of all parties. I was not
present in that meeting. The repre-
sentatives of all parties met with the
Minister of Purliamentary Affairs and
came to this understanding.

Shri Surendranath Dwivedy
(Kendrapara): We agreced to have
three days for the Finance Bill that
is, 15 hours and not 12} hours.

Mr. Speaker: I am now only
answering the point about sitting on
Saturdays. The Committee agreed to
this. 1f the House wants it and comes
to a decision by agreement, there
ought not to be any harm in sitting
on Saturdays. When we wunt longer
time for discussion, we have to find
out time and sometimes we have to
sit on Saturdays. There is no harm
in it. It is not a valid argumeént to
advance that either we should sit on
all Saturdays or no Saturday at all
It has been agreed to by all parties
to sit on two or three Saturdays. One
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[Mr. Speaker]
more is now being added by Shn that under the Provisional Collec-

Masani because h€ wants longer
hours for the discussion of the
Finance Bill, So, it is for the House
to decide whether it agrees to that
or not. What is the view of the
Minister of Parliamentary Affairs?

Shri Satya Narayan Sinha: I am
entirely in the hands of the House. As
you know, Sir, the allotment of time
was decided in consultation with, and
with the consent of, the represen-
tatives of all groups, once with me
and a second time with you. If the
House wants to have another 53
hours ang sit on an Saturday. Gov-
ernment wijl have no objection.

Mr, Speaker: Then 1 will put it
to the House.

Siri Harish Chandra Mathur: Muy
1 respectfully submit that as you
were not present in the Businéss
Advisory Comrinittee, I am only ask-
ing for a clarification. I am not
objecting to anything.

Mr. Speaker: The allocation of
time is recommended by the Com-
mittee and approved by the House.

Shri Harish Chandra Mathur: I
am not disputing the agreement. I
am only seeking a clarification. What
are the principles which govern the
discussion, deliberation and decision
of the Business Advisory Committee?
If you were not pr€sent at that meet-
ing, let somebody else explain to us,
because I do not think this is the
way in which it should be done. I
have put forth my difficulties.

Mr. Speaker: He can come and
discuss with me all the details.
Regarding the principles that guide
us, the most important principle is
to arrive at unanimity where all
parties agre€. That is the greatest
principle that we follow and we try
to achieve it.

Shri Mari Vishnu Kamath: While
you are on this subject, may I submit

tion of Taxes Act, 1931 the Finance
Bill must reach the President within
sixty days of the presentation of the
Bill. Since it was presented on the
29th of February, it should reach
him on or before 29th April. So, I
suggest a way out to help my hon.
triend, Shri Mathur, for whom I
have every sympathy. I suggest that
the Finance Bill might be passed by
this Houge on the 22nq instead of on
the 21st. There is plenty of time
afterwards for the Rajya Sabha to
consider it before sending it on to
the President.

Mr. Speaker: That is not agreed
to. 1 put it with this amendment of
Shri Masani that so far as the Finance
Bill is concerned instead of 124 hours
it might be 17} hours and we might
sit on the 18th April (Saturday).

The question is:

‘That this House agrees with the
amended Twenty-fifth Report of
the Business Advisory Committee
presented to the House on the 4th
March, 1964.”

Shri D. C. Sharma (Gurdaspur):
want to propose an amendment.

-

Shri Speaker: Now it is too late.

The motion was adopted.

12.21 hrs,

GENERAL BUDGET 1964-65—GENE-
RAL DISCUSSION—contd.

Mr. Speaker: We shail now take
up the General Discussion on the Gene-
ral Budget. Shri Vishwa Nath Pandey
wag on his legs.

st farma quin  (§97g7)
AT Wegy AgRd, ¥ K gEa ¥
gy ug faded &< g a1 5 3w
oF GFE-HEN gaEdT ¥ ¥ 9T %G
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€1 97 g% gw = ¥ wodY wfw 1
UY TG F AN, AT AF A A IA
qEAT ] ) 3T A qMI Y FEN F
gegeg § oY, o fR wgag &1 wfaw
ST g orfFena & g T Y
ST Lt wEY § | ¥§ g7 AW
F1 W9 T wifwears A0 @ 07 X
QAT FAT gHT & W A quv wrfFEa
A #1 oF mafrr A &0

3§ @rAfvr wEe i 3@ gU g
sravas & 5 w9a) wa dAv, ag dAr
M7 T Jar F1 q37 FFar S ;7 7|
gftexion & ua 3FgT F7Ar o1 AEVAF
£ | = 1A 3 gary Fm a9z guay 4,
ar 3a 7 fag grdt agafa & oF W
Fi g 97 faar, afes gow £ =7,
Tgar o7 fagra qv oy 39 adr 39
107 78 W orAvrs & fF 3w & faam
#Y JvF W wfuw e fear sy

fae well wglew 7 1 497 TR
fm &, =g fagra & gfeewrn & o #ix
W & wEaar 9t gfassr &1 waw
w@d & gfegior § Y s frar war
g1 mw &7 afifeafa ¥ g7 wEvaE @
f& a7 qerar i AT o7 of ez
T gEAT §, 99 fF FT AT AT AT
gd # W fageafaar £ s | AfFa
TH ¥ geATaT a8 WY AAemE @ i qw ok
AR FWITATET FEwdAT B

FAG T F ITT OF T@T TT
FatifaeE § 1 39 7 3g fAvsa frar
¢ fr ga @ ¥ nF FAdifas IR -
FEAMFT TIHIT TAET A -
qif® TCHTT & 21T GHITATE 1 FTAT
FG | qEAAT ¥ A1 qFeq foar
Ay g A foegrd ok WY a7
wret § | AfFT za fasErt & qT
w1 § vt aeaar fae awdl §, 99 fF
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an ¥ sra wifad gaeAar &0 g7
faar sy

gAR 3 H UF JIF a7 wHIO
o7 gEE F LAY § | AT R oawT
TIT § | WY A FIST AEHT AF
g o 71 wfq fg= 1 =a =07, ©: 37112,
T AT Z | LTE JAAT H B A0 0y
2, fomr gy wfq faa F1 amw @, =17, ©,
WE ZATT EIT & 1 TS AR 0T ST &,
faa 1 7EEAY oF, & 9w T g
S % TH q9E & FINTAA F( T TG
faar srar &, 9 % gAIR I OH qUI-
®q A gWIGFE A o7 wFar § OR
9 qF AUIFATT TV AT FHAT 8, T G
gw a1 fawto, faama M7 wfa 48 2
TTAY & 0 g T avHT AT, S f
O WG &1 qEISATET FEar €, AL
Fwen 71 oA @ fF ag oz & gerw
sifag & fao wisT 493, @A & fag
wFF wyr foer a1 @nfaa saw
F2 1 & wwaar g f& ag szaeatr w74
framea smavas )

g & w7 &1 a4 3fe F1 awe
@YsAr eargar g——safan fr gfo zg
3N FT.9 FIT AT Z | T H[IATH
F Awr &Y wo wfawa ww #ydT & A IW
Y e g, 5 sfqwa s =w
9 sgafiad & 1 3fe goeT & afe
F % fag aga @ deaE @Ard
qrdY §, AT 98%0-%9 ¥ It gemET
g, T8 9859-%R ¥ A @ Av
98%0—%q ¥ ST IR g¥I, SA F
gFTa § 9e53-¢3 # 7@ & v
9883-%Y¥ FT a1 5&7 &Y 4ar1 gk gar
2 wifs To wafs § &t Se-oe
oife w% fagfoal o w5 AR gafe
®ET FT AT GO |
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[# fazasma ameg)

a7 47 g 18 § fF afe
fesara Rl i @ &) 9§
FTHRTL 2ag) At g4 @) § A% fagraa
€Y FT & 1 3g weer & fF QreAar
AR & =Y A Agan qur go §
ag I wo-me § ok g ¥
fagta & 1 awraar & 90 ¥ fgmgeara
T 0T FF gT WY, 27 FT 0F AFWT
IR I AR TET FEATE | A
ITF gETTER & fagra ow@ ) §
# fadeq Foa =g § fr gfy-goma
4 3fg adf &1 gt &, 97 % fr 3
93 = 7 frar 9 | sgd gg QAT
arfge fr a9 39 &1, 91 AT F1T FRA—
FEA IAEY, AT FHE &Y oy ) fam
arEHY F 9 H ogd §1 T F4 9%
TIAST, FET WEAT FT gFAT § A
FEA FT ITNET 2T AFAT & | @A
FIAT 2T AL I & Flu-zmea 7y
q3 FAT 8 | 5TTRA & afz #7 F fam
&1, @i o1 fa=rd 71 sewq 2

HEEHIT I ATA qIAT § ) IEA
fasmam ot fgar g 1 &7 awT
&, S awFk 2, fem @7 &, fawrg-as
g am qaaT § AfET 5w & @A
I9R AL q@ wdlr § 1 wfET @ A
FAgFTR ! THH 99g 4 & 6 srwnraa-
a3 # sfmar & feard &, fomar gv
FEAT AA@F | WL T AW H
IR agET §, A A wAww £ fw
frarat &1 Srangw faar @md, 99 &
sfrea faar s 1 99 WO @
ITF KOG UG P JA, qi IH AT
FEAAr I TEN g 1 39+ fav ag
nrawew g fF wEet #@ oo e
S | & A &7 AW g g fE
W fraE #t Ra 1 oaEE &
srrm, @ 39T qan faw S o
safan ag waws ¥ 5 wod & an
FT sHEEqT F A |
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R qF @’ FT GFEY §, gL
agl Fga | waefar amd af & | &
o {ET ¥ onifraw ek YT SR
out @ Tred § | AfET v aww
AW, T& HIN QT T A G F
I wiw fade Sy | 9@ 34
wfe &1 F1a7 W@ F fAu a8 Hrawas
g fF weT o =t owfe & @w w5
T fear I 1 9@ ¥ O @R
qF F Sret AW, d7 IqHT IA4Q AT
FH A g1 oA

aw F arge & wfa ag @i O
&8 1 o wr A §, foe @ fade
HET F G AT § | WK A A
gfa weqrem @gr &, @1 W faRwy
HET g awdl § | gue aw § wfy aw
arg A g 1§ W fergEa & s
ar Fg ¥ FAT ATRA Z ¥ A@ &
g BW W% H fERar TaET g &
¥ I9T 92w F are ¥ FgAr Argav g F
sfg ag agr T Wt A ST
T 8 L85} H g= X T AT
AT GAT gE, 18%0-%¢ H R0 I
Y AT GO UG g W ey F
35 FTig T & ®Ed gUF gf |
T gA amd, faery, wramw 8k g
weui & wiwS &7 G, 4 g7 F4M
fr wfg ag #7=t ¥ N w99 U
g1 S & 1 R faw 3 &1 fAafad
FIA RT GIAAT ITT FT AE &7 U faa@r
T W IW A wEA FARA AL,
a1 & guad g fe w81 awan g
& qF B g uaal g |

Far for § 7 fraew frar @, wfa &
=TT A IW &7 Yo SAWT A gt
&1 39w &7 W FgmE S ATt
affa 78 ga & a9 s o § fx
ma W ¥ Wl A o §, 9T F arw
OF TFS IHF &, 23 HI9d ¢ FE §,
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o & org 5 a9 T & deew
Fad & AfeT 9 F fae w1 S
adl g o #

= qARA® Ew (FITEET)
WAy WG, T8 WA qel g *
g &
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# U faarey qet & 1 7 ¥ wEA
T F1 @ 9w AR A F [T
G HRTAT AT § AT JIT F F A0
F & | I I T FIIT AL g6 &,
X TG T §, I 9T 9T A 8,
FHA AE &, TET G & 1 IAH
gfwamT & f& S W wETSEE #)Y
g% faa@rg smr arfe Sy smod e

Mr. Speaker: There ought to be
some Minister from the rinance side
Of course, there are other Ministers
and they will convey to them. But
there hag to be at least one Minister

FT FHISEAIX &, SHET T2 Ih! HY qar
I GH | QATSETE FT TGN § AT
FT, AT AFAT A faame Y,

from the Finance side.

oY fasgq quodm : wE § e ¥
qTAY a9 F TFE H TS FEAT ATEAT
g | faxr wer wERw ¥ =T & anw
Ao SEgA fear § A @t wiws
W, 39 9 IFH FE o 2@ aa w0
qaTaw & faar & o ader SR A
¥ &Y T &, I &7 9 I gL FAT |
o9 39 fo Fa gfqaeae @ @
s gfgarem ¥, F@ & A
IO T AT G FASH AT AT
Feqrg § WK afgg qq1 Iv-afsg &
aar awearg g 1 ST ¥ fraer wT g o
T AT AT TR $HY WA, T a9
He@arag wrfomr Y g1 awfiza &
FATSHATE FT TF AR FY AT Fy A%
2, GwWisEE @7 aYE 6w ST g
afeT Faw <@d & W q%  =wd
T g |

T GUETR a9 JE@W W,
wHeHH 9 T FIG 9 ¥, d S99
TAISEE F1 Fam o g Far |
feg WY wEt ¥ oFwY G W
g, T4 FIAET AR AT & 5 FHTSr-
e R g IR ITRAE E 7,
it ¥ aw, 99 ¥ FioSt A ;A | wrer
feafq ag & fF wiEt § WX A aE
refAdl #1 #H H AN 95 FI A
2332(Ai) LSD—4.

"iafsat wR aiat § smw & sy arfs
cpa oA I g G AR E I G I
¥ ST FT-AT AT BN |

YN FAATA AAT { F Tereama
WM 3,08 FUT TF MY AT Tt
=g 3, o¥q FUT TA 2T | TT TFR
¥ o F19 ¥ LY FUS T99 &7 T4
S | 9fATEr 9T wqe FE WA
g fHAT SR | BafAE =T q,3%3
FAT G| JLR3-SF F &7 w1 =7
%83 FUT o1 T A qRL¥-RY F
89z FUT g, AT Y FAT AT
gq# afg £ Y | 7 g =
99 & | 98 Tga A AT A0 F | Tg oY
ST & A § {F $O AT G &
FIX FT Her fear @, 9% @A, feaY
SFTC FT &S, ATATEI | ATT-d1%
£© X IR ag1 W faav | el
Ffa #1 o IR A AT o §
9 a1fe® T9T &1 FEA IEFT ST
qg a1 7 fear 3 1 @€ &9 3% av
&% ¥ ¥ fepmm 7 ag@ &
o 8% § St agd faed e § | gy
T F fag #1597 7 gaear v
wE &, 39 A & A W EFF A
faa @ell 9gEy ¥ AUA FA WINA F
w2t e @ 5% A 3Y 9g T w7 e
fir & fF fFar g7 I9% fag <@
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[t farearamer aeea]
mr & 1 gfeeAl &t ward & foo T
39 ¥ 9¥Y WAy a3t # IR @
qarE I51E 1Y @Y § 1 I aEy
¥ g, 37T T3 F fae v N g9
g a1 A & fF e @ A
# ST ar f fau sdft Ry o=
T TG T A fewm F fag @
3@ @ 7 o 7 E o fiss g
W ¥ fe #n 38 T W @ 8§,
@ gfeal & foe w1 3% X oY
@ & 1 U AT ag 2 amy §
TWET W W H AHTaW FIF ITHY
wifgd o1 f5 ag 23 f5 oy & A
& wrq agd F9 I fa¥ h §, famraard
T W agd TN < faan m g, 9
1 a1 agy W F< faar W § qer
T q@ AT g oY fFE & w19 A
ary <Y & 9AF WT agT FW I
fay mr & arfs e 9 @@
FfFT FE TAET G AL AT R |

Far # g g fF ¢ wfawm
#rr gy € faT & arg a9 oF FE
g4 &, foT F wrg fasge AAmwaR
ST ) AR ¥ fraw s ary
TATHFL 1 8, IT F A ¥ & Awar
oy fF T Ww fEr ST 1 AfEe
oEr WY 3% TE faaT wEr & wEy
THFT FAEW TV § | AT UNET FY
¥ Y FOT #T A1 §, LY wUT 4T
4T § AT 9 WS a7 fF Wy W
feari a1 38 Wga |

oq & I NeW & qIX ¥ wier @
FEAT WRAT § | IEI W AT F
fogrz & g ¥ a°7 o™ 2w &
Aifee ag gX w1 § fassr g &, foan
dHadag foesrgm & afe S §a §
fagsr gm &, SN wel & & | fagEr
T ¥ | S8F S OF oW dar
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& fora#Y orardy 1€ w708 & 6% fag 1)
9f IO s3w wEY & 1 AR s
R W agT ¥ dE § oY fres gu &,
S¥ F@EE | 3 faeE go Hewt
Far ¥ w1 3w @ W Y, A A
G | uF RF A g gé At fad
faT & aTF 1 AErY g1 Uk 3w
A X A foor fy 3, Qafor, a.
T3, S FR MG | 3T Framwy
IR 9T AT AT F AT faewt &
A% & AR ¥ 38 9 ¥ sawe
T WVqT faveT & 1 TH gE ¥ oAy F
M 38 fFar T g, g% gEar
3 qar 7@ 90 & 1 ST Fo Y fFAv
QY 7FY 39T I F fouF, Afe vw
AT # &g I AR § | GG aF Hw
arEYn SET F LY T ag) 639,
a9 % s7fa 7gY &1 aHeY §, T oWl 3¥
TCHY F sl T faw ogwy &)
# 2afur & g § 1 e5dY wraRy
R¥ FmE & | e €T 4 o
99 1@ THS § | THHET AOAT g fw
TF wEH & g § o vwe W e
o ) AY UFE H OF MIAT FF 19T
FER FT FFAT §, T9F! WY 3G | T
q-AAfET q@ § 1 W awa ¥ agAr
TR § % &7 37 9@ 9 &) it
T WY wEAT & 9 I' & fF
gAY Saw § sEER fFar sy )
ST T WY TET TG F3 TG TF GHI0EATE
wg WA § W § AR A s g
agt F=AT AT WY qgAET ¥ Ao @)
Lafar § agg & T § @ o &%
#R B AT AFX F ITT oA
e | ITH A Fe Tl Faw &
oI F G TEATE | TG §, WIS
§ well & daTorqe § E9AER &
R T R, WK, oI AT & gt X
BT HR T AN wfud fFY T Ay
g o W uadfoa Tgoae ¥
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qIE ST & | T W 99 qd wEey

L1 G A

7 & Aty & T ¥ 3 A
Qe g | ferdr A war N
TFF

qw  wERa
e |

W TR (FE)
LIl

 SiE W aw@r (F%T)
srox qrE fradt a9 § 7

&t fagaama QT ;gAY 919 q9
Y5 dtar § 1 g WY g€ Sy @ FS
g & A T g

W WP ¢ TuT TET TEY &2
ge &

=t faggare qrodm ST fEy ST
ST W97 FA797 797 ar & ag guaar
for foreY & aTar f=lt WY THTT T T39TT
goT | & wwadr § fr 9w T aeg
AT FY A T gfAr F ATAA @A
gRT @ IET Iy AT AT OWTET K,
TS FT A H O T@AT AT ;99
W FY WIGT H @AT R A7 IF I Y
wrat &1 fed &Y o G ot & Ford
forelY aTa F1 JwATFEET & GTHA T@T AT
HAT ] | WETCHT TET A THHT HATAT
g1, IFE AT FFAT ¥ i Taarfaat
' wraifag faar ar 1 ;Y FIE
SR AT AE AT 1 J¥-RY AN
T 3 WGT FT A9 § | qF T
Fagagn s g fr fm am &
qfSeaTe & "TF gW HTAT /9T G TG
FT g3 &, fom g & 919 F & gy
wfw gfaar & 8, ST g0 afw &
¥ g% & 99 g ans a7 frver g
& a% §, 941 <z § FerdY 7 wwew oy
T W qF g TG T NY §, JAFT

g AT @H
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TS AT FT 18T 75 2 9 § 1 AW

fraza § fF sa% fag &1 fafa fafee

FT 3t o, Fr i fafrea @) &

w13, 1% aug fafem ¢ fear sy

arfe 39 fa7 & 3w & o 7t & fag

ey &1 Swanr & w0

Shri K. D, Malaviya (Basti): Mr,
Speaker, along with other hon. Mem-
bers of the House, I should also con-
gratulate the Minister of Finance on
the lucid manner in which he has
put forward his views in the Budget
and the proposals.

oF wafNT gIEm fewr @

afwr

Y ®o Fo WEAT : T ar
ferzo & W Tiw gr, TR wAEw
Fi AR T FT

His ability is well known to this
House, and his tenacity to stick to the
ideas which he hag brought forward
in this Budget should also be
admired by those who may or may
not agreée with him. Pragmatism—
of course, he is a well known prag-
matist, and he believes that in our
present difficulties, stress and strain,
a pragmatic approach to problems is
going to do the trick. Unfortunately,
I am one of those who have always
differed from such an approach. I
believe that in the present difficulties
it is all the more necessary that we
should stick to those ideals to which
we are committed, ideals which were
not thought of in an ordinary or an
easy way but after deep introspection
and a perspective vision of those who
had developed that vision. Some-
times it falls to those whg are the
leaders of the country, ideologues, to
temporarily shift or deviate from the
basic concepts which have beéen pro-
jected as ideologies. It is only the
Leader who can take to certain devi-
ations in a pragmatic way. It does
not lie on all of us to do so.
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[Shri K. D. Malaviya}

I see in this Budget many devia-
tions. These deviations have become
al]l the more prominent because, of an
abnormal economic situation Wwhich
faces us in connection with prices,
stagnation on the swagricultural front
and 'many other aspects like stagna-
tion in the functioning of the services
even, The Budget completely ignores
the impact that the Bhubaneswar
Congress session left on the minds of
people and the ruling party, to which
the Finance Minister and I are both
committed in all respects.

An hon. Member: Neither of you.

Shri K. D. Malaviya: Perhaps it
was late for the Finance Minister to
make amends because the procedure
of laying down budgets takes a pretty
long time. They start quite early;
they started perhaps earlier than the
time when the Bhubaneswar Congress
session was held. But even then, those
who know something about the for-
mulation of the Budget would have
been satisfied if the Finance Minister
had stated or put in a brief paragraph
that in view of the decision taken by
Bhubaneshwar some time later, the
Budget could be revised in keeping
with the spirit and instructions given
by the Congress session to the ruling
party. It hag not been done. So, this
Budget is characterised by ignoring
a]l those directives that have been
given by the Bhubaneshwar session
“of the Congress.

Secondly, in paragraph 14 it repri-
mands the public sector. It says:

“It is of the utmost importance
for our economy that enterprises in
the public sector should not anly
make profits, but should make good
profits. By that I mean that they
should give a good dividend to the
Exchequer and yet be able to build
up reserves to finance their own
future expansion. I know that some
people think that public sector enter-
prises should work on no profits or
low profits.”

Here is a reprimand.
paragraph 19 the Finance

Then, in
Minister
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believes, and he hag given expression
to his views, that some of these big
monopolies in the country, whose big
concerns go by their family names,
are not monopolies and that in terms

of ownership they belong to the
people,
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Later, in paragraph 24 he invites
foreign capital by what is known as
the equity share scheme, to which I
am not opposed in principle, but to
which in certain respects I am
opposed vehemently.

Lastly, there is the reshuffling of
the tax system which adds a little
to revenue, but it is a mere
reshuffling.

I would make an attempt to con-
fine myself to these four or five as-
pects, 1 have already said that the
Bhubaneshwar ‘directions have teen
ignored. That is mairly so because
1 tind that this Budget is an indus-
try-oriented Budget, and not an agri-
culture-oriented Budget. Everybody
is agreed that we are facing a great
crisis in our agricultural programme.
Congressman  after Congressman
stood up in the Bhubaneshwar ses-
sion and emphasized the fact that if
we failed this time on the agricul-
tural front, there would be ruination
facing us, but I find that agriculture
has been completely ignored. Per-
haps, agriculture is not the strong
point of the Finance Minister. Indus-
try, business and trade are his strong
points,

1 heard a remark yesterday that .u
few hundred crores, five or SIx
hundred crores, were earmarked for
irrigation and power. That is not
enough. I submitted before, and I
wish to state here in this Parliament
also, that we have gone into a stag-
nant stage on the agricultural front,
from whigh it is difficult for us to
come out unless we massively con-
centrate on the programme of agri-
culture on a do-or-die basis. We
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have to modify the entire concept of
our planning today if we really want
to produce ‘more foodgrains. Gone
are those days when by marginal
concessions of credit or by amending
rules we could expect that the State
Governments would do something in
this respcet. It is no use our blam-
ing the State Governments. We
advance them loans and complain
that crores and crores are lying
with them, and they are not return-
ing it, but we also know that wher-
ever irrigation schemes have been
introduced, they are not fully uti-
lised simply because the cultivator is
not able to pay the rates. He has
not yet become irrigation-minded.
For the last six or seven years this
question has been under the con-
sideration of the Planning Commis-
sion, but they have not come to any
decision. The simple conclusion to
which they should have come—] am
sorry to say that the great experts
are not advising them properly and
boldly—is that wheréver irrigation
facilities exist, the cultivator must
get all those facilities even though
he is not in a position to pay for a
number of years. Milliongs worth of
foodgrains would have been pro-
duced but for the fact that we have
been too bureaucratic and too merce-
nary in our approach to these
problems.

About five years back I had an
experience, and I wish to state it
here. I was then chairman of a co-
operative society in my own consti-
tuency. Some of us succeeded in
organising 40 tubewells after arrang-
ing a loan from the State Govern-
ment, which was underwritten by the
Central Government. In spite of all
our efforts, we have not been able to
persuade the Governmeént to appre-
ciate the fact that these tubewells
are not being fully utilised by the
peasantry merely because they are
too poor to pay. Even today, not
more than 17 per cent, if I remember
aright,—perhaps it may be one or
two per cent more—of the total capa-
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city installed in that area of 4,000
acres is being utilised because more
cultivators are not able to pay. In
the meantime, all that money has
been sunk, interests are not being
realised, and nothing is coming out.
The methods that were adopted a
few years back on investment and
return still rule the day.

Similarly, on the question of mas-
sive aid to the cultivator, out of six
crores of cultivators, 44 crores have got
two acres of Jand or less. They must
get full credit, if we expect that they
can produce more than what they
are producing. Anyhow, this massive
aid to cultivators, wholesale State
trading in foodgrains and reorganisa-
tion of the irrigation system with a
view to see that the cultivator utilises
it more, are all found absent in these
Budget proposals, I do not think
that in any manner the hon, Food
and Agriculture Minister can intro-
duce them now in a big way.

Therefore, we have missed the bus
for this year also, and the food pro-
gramme will continue to be ignored.
I am sorry for it. I want to repeat
my warning here that food produc-
tion will not be attained according to
the targets that the Planning Com-
mission has set before us. We have
produced about 80 million tons. Our
target is about 100 million tons by
the end of the Third Plan. It will
not be reached even if Nature is very
kind to us, because, as I said, we
have misseq the bus,

We have, therefore, to have a new
approach, a socialist approach to build
up our agriculture, and that socialist
approach is to take care to cater to
the needs of the small man. We are
making a great effort to invite capital
from abroad. It is a good thing, I am
not opposed to the idea of inviting as
much capital from abroad as possible
and proper. I, however, find that in-
ternational experts are not very
happy at the way in which we are
conducting our affairs. Some of them
say that we are good “planners” but
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[Shri K. D. Malaviya]

bad “doers”. Let us do a little intro-
spection. Even if we get Rs. 100 fromn
abroad, we are not able to spend that
Rs. 100. Year in and year out the
Finance Ministry, the Home Ministry
and the different Ministries interfere
with those Ministries which want to
go ahead faster; there is interference
all round. Yesterday some hon. Mem-
bers seemed to welcome the idea of
the Finance Minister; I am not happy
at the way hints have been thrown
about how the Finance Minister pro-
poses to deal with all these matters.
The Finance Minister says:

“Our present arrangements for
the choice of specific projects and
programmes affect a detailed exa-
mination of the technical and eco-
nomic aspects of practical alterna-
tives leave much to be desired;
and it is my intention to streng-
then this aspect of the work of
my Ministry during the months to
come.”

There has already been too much
interference in the functioning of
individual Ministries and independent
units that have come to stay. Let
them function independently; if neces-
sary let them commit errors; they
will learn by that. The interference
from the Finance Ministry, Planning
Commission and other Ministries is
too much. It is these things which
have disturbed the foreign collabora-
tors; it is not lack of finance. Further,
there are certain fundamental ques-
tions which have been responsible for
the slow  growth of developmental
schemes. We have heard the pheno-
menon of “interndtional communism”;
it is a solid fact, but there is “interna-
tional capitalism” also which functions
in some such way that the rate of
development is ultimately slowed
down. Let us take Madras port. Every
six months, perhaps a commission of
the International Monetary Fund or
other international agency comes and
sees whether the programme can be
taken up or not because it is in public
sector. But I know there are big
schemes of port development and rail-
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way development, opening of Railway
lines to get raw material in  other
parts of the world owned and taken
up by the private sector—large con-
sortiums. Too much money has been
pumped in there because private con-
sortiums are running them and build-
ing up those schemes. We will have
to compete with them. 60,000 tonners,
mineral ore ships will come to load
the mineral ores. We cannot sell our
mineral ores to Japan or to any other
needy country on the same terms at
which those countries can sell because
of the siding facilities and other facili-
ties provided by them, those consort-
iums. Then we are reprimanded: for
slow progress. This is not very fair
Al] these heavy and basic industries
which have gone under public sector
will have to stay there under these
conditions for some more time; they
will not be able to make more profits.
The consumer goods industries are
utilising the raw material, whether it
is power or mineral ore. Therefore,
to say that the public sector schemes
must show good return on the invest-
ment under the present conditions is
not very fair; it is not understanding
the situation properly. Whether it is
the scheme of power or mineral ore,
they have to depend on international
factors. It is difficult to compete with
international price also just because
the price of raw materials are falling
when we are building up these
schemes. To expect good returns in
a span of 3-4 years time is non-sense.
There is another aspect to it. There
are the railways to make profit, the
port authorities to make profit, there
is the taxation: all these go to make
a complex of profit pattern which it
is difficult for public sector basic in-
dustries to bear if it is to sell in inter-
national market, Take the case of
iron ore: I learn that 41 or 46 per
cent of the cost structure goes in rail-
way freight alone after deducting
other cost elements; there is only a
margin of Rs. 3 left per ton 1o the
mining project like Kiriburu. It cannot
be expected to make any profits be-
cause Kiriburu project has been link-
ed by the railway line in order to
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open up that backward region. There
are considerations other than econo-
mics such as the bringing up of a
region; for that purpose plenty of
money is sunk in heavy and basic in-
dustries, whether it is iron ore here
or oil refinery in Assam or the Khetra
copper project. They are linked up
with strategic material or opening up
of backward areas; this concept of
profit making of 6—9 per cent is all
non-sense. If you want to develop
these heavy and basic industries in
order to get strategic products or
materials such as oil, power, copper,
iron, etc. you must delink it from the
concept of profit which is usually at-
tached to all those heavy consumer
goods like soda water bottles or tex-
tiles or medicines. All these are
quick-profit returning; every day they
are sold and earn a profit of 12 or 18
or 20 per cent. Why should we also
not take heavy consumer goods indus-
tries also under the public sector? I
the hon. Minister is keen on public
sector schemes making profits, the
only corollary is that the time has
come to build up socialism by taking
up the heavy consumer goods indus-
tries also in the public sector. What
the hon. Minister says is unfair to the
public sector and unnecessarily
partial to the private sector.

I will now refer to the question of
monopolies. Unfortunately, there is a
big difference between me and the
Finance Minister on the question of
monopolies. He says ih para 19:

e what is not often realis-
ed is that even the biggest indus-
trial plants in the country today
belong, in terms of ownership,
much more to the people at large
than to their original founders
with whose names they are popu-
larly associated.”

Shri D. C. Sharma (Gurdaspur):
Indian Express belongs to me now,

Shri K. D. Malaviya: 1 will come to
the Press later on. This ig the view
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held by my friend Shri T. T. K My
view is that it has nothirig to do with
the people’s ownership. All these
monopolists have ganged themselves
up with international capital to build
up monoliths in this country that is
mainly responsible for the disparity
that exists today in the economic
sphere in the country. It is only the
socialist method and socialist approach
that can solve the problem. It is dif-
ficult here to define that. The mono-
polists are functioning almost as
a parallel Government and something
must be done to stop them. We are
not satisfied with the sort of investiga-
tion promised. What is the investi-
gation for? What is not known about
them? If I had time I would have
given the details and shown......

Mr. Speaker: I assure him he has
no time.

Shri K. D. Malaviya: So, it is in thig
context that g society which is wed-
ded to a planned economy has to spell
out its objectives more clearly. Plan-
ned economy is really intended to be
a continuous process of evolution in
which the gap between the haves and
the have-nots is being constantly nar-
rowed down. It has not narrowed
down today because the monopolies
are there and no effort is being made
to reduce them except the promise
here which is not enough. If the

13 hrs.

development programmes under plan-
ned economy do not lead to this goal,
the consequences are menacingly
dangerous, resulting in the common
man suffering the most. There has
been no outward and obvious beneflt
that the masses may have received and
I am sorry to say that this ignorance
of the agricultural programme is go-
ing to create a more serious situation
for the Government, and that is why
I suggested in the earlier part of my
speech that we have to massively lean,
anq look into the question of modify-
ing this Plan which is now more

industry-based.
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[Shri K. D. Malaviya]

The small section of the people that
has benefited from the impact of the
plans poses the greatest danger to the
economic well-being of the people.
This section consists of crowning class
of industrialists who have in their
control the strings of most of the in-
dustrial production in the private sec-
tor, and their capacity to manipulate
prices and corner the profits is un-
limited. That is why these middle-
classes have grown today, Round these
kings of industrial empires have
grown their other courtiers consisting
of a large number of brokers,
whose profession it is to play
one industrial empire against the
other and charge their commission and
have their margin of profits. From
this fountain-head of corruption start
the other parasites consisting of
managing agents, professional direc-
tors, contractors, suppliers of raw
materials, middle-men, hoarders of
stocks, big transport operators, finan-
ciers and bankers. These are all im-
portant functionaries of the private
sector and they have their tentacles in
every branch of activity.

Today, it is no use our trying to
make regulations, make legislation, for
controlling all these people. We have
to own them; unless we own them
nothing can happen.

Mr. Speaker: The hon. Member's
time is up.
Shri K. D. Malaviya: 1 will take

only two minutes more. All this has
created circumstances in which people
coulg become rich overnight. They
are becoming rich overnight. It is
said that about Rs. 3,000 crores of
unaccounted money is circulating in
the country, and there is nothing more
dangerous which faces the Govern-
ment than this unaccounted money
which nobody can control it wunless
drastic socialist measures are taken
and unless they are taken it will com-
pletely wipe out the elements of our
economy. A new code of conduct has
developed which means an under-
standing for lending and borrowing
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black money, trusting each other with
hoarded wealth, smuggleq currency,
diamonds and gold and for evolving
oral, shady transactions worth crores
of rupees in which ng businessman can
ever complain that the word is not
kept,

A large number of business-houses
previously owned by Britishers and
other foreign interests changed hands.
Most of such business-houses had his-
tory extending over several decades
and had been built with outstanding
managerial skill for which the British
are famous. Indian capitalism has
grown in circumstances unlike the
European capitalism which grew out
of the struggle against feudalism.
Here, profit, protection, soft attitude—
all that has given g new complex to
this capitalism which is now sitting
tight over our shoulders. Therefore, 1
am afraid that this impetus which is
being given with a view to invite
foreign capital ig going to create an
imbalance in our society and in our
economy which 1 !1 hamper our ideals
of socialism. It is high time that we
should take care to stop it.

Then the question of monopoly was
contested yesterday by my hon. friend,
Dr, Singhvi. There are monopolies in
thig country. It is difficult to define,
or to find out exactly the definition of
monopoly. But there are monopolistic
tendencies everywhere, in the press,
in the banks, in the industries. Take
even g small industry, like the match-
stick industry. Let us see what is
happening there. It is a small thing,
where about 60 per cent of the indus-
try is helq by one group: Wimco. The
rest, that is, 40 per cent, is held
by thousands and thousands of small
people. It is price monopoly, Wimco
controls the price. The small pro-
ducers cannot raise the price by a
single naya paisa. Therefore, the price
is imposed on these thousands of small
producers of matchstick; by whom? by
one firm, Wimco; by the monopolists.

Similarly, I know the Birlas and
some others hold monopolies. Well, I
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will even refer to that monopoly. Let
there be an investigation. In the Re-
port of the Tariff Commission on the
cont'nuance of protection to the Ball
Bearing Industry published in 1962,
there is a significant reference. And
they only stop at this. It says that “as
at the time of the last enquiry, that
is, 1960, National Engineering Indus-
tries, Ltd, Jaipur, still remaineq the
only large scale unit in the country.”
Why the ball-bearing industry should
be kept only with one man? There
were many licences issued by the
Government. They are all being
purchascd. They see to it that all these
licences are purchased.

Therefore, to conclude, I hold that
this budget has not given adequate
attention to the resolution passed at
Bhuvaneswar.  To that extent so-
cialism is not being implemented. It
is high time that we did it. Secondly,
something must be done immediately
to put a curb on the monoplies, to re-
move this disparity. Thirdly, the small
man has to be cared for. This budget
do=s not take care of the small man.
Even the electricity rates are not very
libera! for him. I went to Kota and I
found that the electricity rates for
the villagers wags higher than the elec-
{ricity rates for the bigger industria-
lists who are just about ten yards away
from there. Everywhere in the country
that pattern is there. Tlre industrial-
ists get lower rates because they want
to produce more; produce more for
whom? For giving comfort to about
ten million people out of 446 million
people. Therefore, I submit that dur-
ing the coming months—three, four or
five months—we shoulq make another
bold attempt to revise this budget in-
order to make it g more socialist bud-
get.

o TR AAER Mg (Flamm):
TETET WEIRT, Ro WIT §YET 9T W
oF AT § 4y AT wagt 9% gw e
/Y X T § fr ag wrgr §W wfed
N AT F15 gEr @ 97 ¥ IHgr
F T WX I § A 98 T @
g7 Tfgg a1 fRil 5 798 F w
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37 %1 g4 frar o1 gwar & 7 zafaw
Tg TFT QOF FIAH § X AT H7 |

g ¥ ag™ & 579 #7 ey 37 qeaew
& QY= ST ¢ Afaat s Aemgt
& @rarg ¥ Uweifa § smas o7
ToAfa F¥ & odem wAw
¥,000 § I fagrasy 71 3G g F09
Yoo § WX #faal Y 3§ 1 wwreT §
W T AN FY dear F0qT Q T Y |
A g o A @ 9 v Sfaat &
§ FAT g g qg aET AR
@ g ) 2F g § § 39 Ay
g AT & AR F FFAT AEA £ 1 W
ag agh W@ ar weer ghm L L L

T% AR @I 0 99 F @ W
FTRAT W R |

¥o T wAgT Afgar: & garu ar
oFHr TG qFm |

T% A 619 ¢ g qAey @)
q9E AET 9X O FF q6q & |
To W WAL Wfgar: w= 4w
g ENT g wWT &7 7
The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-

wari Sinha): The Home Minister is
busy in the other House, Sir.

Mo’ TW WG Mfgar : af fee &
Ty AT § I & |

Qs HTAA @36 © WA g HAT
I¥ 9 |

FoTW AAET ®fgan : g wet ¥
BT A wE H, UF qoord, aeard
# g T W@ §, STHRTATE 4T AT
T GIE qAET | T W qQYE dF
fagre § e Sif <} L L .

e W e R F oo ¥
o faTa 37 =1gan £ 6 sk ow gre
et safer &1 $1E 39 arar @) forea
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[wexer wEe]

fag f& fafred ¥ s@m wsrfeg
ar ager IqaT Arew faar amar § arfE
g I¥ @ g Aw Ifmma W
¥ O W) sET 3EF | w9 wrady
e @t uF Ifefaque W oa
FZA AT W E A IR '@ F g
aaT Afen & faar gam ad & )

ﬂomﬂ"ﬂ'{(ﬂ’fﬁ'ﬂ c
J AT Hal F1 FET AT AT I A
# oo @al 7 fa@ faom av f & woy
IorE WA § TX GATA FT IS ATEAT
g AR IR I W AW a7 g o
fay |fFT ag a1 ¥ HT ITHT qaTT
-

weTw WA : W MT AR
Wt fae fad g Q¥ & srq F7 ader
=T

o TW RARL Afgan : 77 v
& a1 fF A F fae g g a9
# gger g fF o9 #9777 faan
¥ Sqrer @ g E A & o A
g7 fo@ T | AMFT Ag TAT oAt
g fr

geaw WEE o faega 4 @
oY FT AT A O qH T G v
g

Mo W AART wifgar ¢ A vW
F WT qE @A FX o4 DfHd, FwifE
3T FT A AT AR & |

REARNEIE collt 2 BT L g )
frafa g9 & @ T v ¥, dfe
fee W fagre &1 @ feeg § gwEr
UF a5 ¥ baen fra o5 A a gl
qT T SATET FH AL faar s o
™ g9 § fagix #7 fqgm @ §
& WU, qRU% F1 agg Wy gk 1 @ ¥
¥ qor, g7 T A @EE U AR
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gl & q® ¥ T fear v fE
wfa afeg ¥ dmem fear @ fF g &Y
¥l #1 @ fear 9, g o
AT FT AT SATET GQTET 7 faar s
€ A, QANE A §F T—FE -
T Ferl X aE—faarT qer ¥ ag
TqMT

foT o, qeus §—=w F @
™ AR aR—IT F g w6 A,
I 3§ wy fauvd & W@t ¥, g Ay
feeelt avpTe ® AFQ & qg fAgar
& 9w NfET @ Ifma ¥

g & @ IFl aEt 1 oA ¥
AT W@ AT g fRowRad, qasy ¥
T A g FA AT, T TH AHAL
F FIF AT AEW FT AL G AT
T B SaTE, Q4% #, o7 ag fard
HeY 9, a9, T g e G
L FE A {6 T &1 7w Y qgdr
T Y, I A F oA TG A®
TNFET T or |

W g ¥ gg @R S fEosf
qife mgaT = ST S Y ™
FaR A fawfl AT & Y H g
Fg 7 § 5 7 frwifd = 9 §
areda # I T HIE AONeAT el @A g |
o I F Femar o fawifd 7 a8
off, v g ¥ foaaw o T w6 @,
IR &F, 9, 99 AT gewt w7
o ar smaw ¥ wdl fam, e
T AW F1 TG AT

¥ o B @ Wty Wk Ty
3§ 5 A g weY #r W &
qAEH F ATH FT S I THAL . .
(Interruption).

it fagzre Az (Trefar) : WA
F1 IBT 39 2 F7 wATRr F fewTw
2 (Interruptions.)
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qF AAANA @Ieq © a8 T9 &S

¥ IFrCw & faemw 3\ (Interruptions).

ft afrbw () o wEm
wErE, fAw wwaT & A § AT
e vy w® & A wde fo UHe
I3 & goifa & | & @ F R a9
%aﬁﬁmﬁﬁm}g,(mm.
ruptions), 8 #rfo fo THo qT &
Sfar & ok 39 fmR
Fw § I 9T fAT A g F

(Interruptions).

oA AR AT, W | WY
A1 qrgaT™ ds 95 |

& 3 A qee &1 RE @
Wmﬁ:a%mmaa‘qmm
ag TATA AL AT T FFAT &, I
T 5 Tg T #1 EAw Afew 7
I 1 ard § 7 gAY A w3 fF e,
g I F I F | SEN g wATeT
JamT, A T T AT FT 5 g8 qF
[ S fF WY # AT FY oS §v
qTHT . . (Interruption). TR,
mtnfsa?faﬁz@w}mﬁgq.
T fr 7@t aF gW fed B e 6
qFY &, T8 TF T4 I ¥ arS A
Fg T | g @1 Rl A et aw &
AT TS AT |

TMo TR AE wfgar : ¥4
T § T o fF A & qen ¥
qEH AT T F AT F oAeF ¥ Wy
Ty A & § A

AW WHRE © AT AfReE A
g 97 &1 AN " garar 7 e |
w1 A gNfAaT FT gare ® fear &)
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WWWW ]
T T T FE | 39 F qare fafreet
arge & )

Y ofm ;T TifeET &Y
frendY & f ag Sfear ot & wwaray
T ¥

AR AEWAY . AR 95E] AT
g @ | fafaeeT age 39 &1 @
&

st THAT® AEE ;- g ST &Y
gufredt § fF ag & wgea &
graeeT § 1

o TW wARGT Sifgan : 778 A%HaT
¥ wawT A & | @ AT § wawd §
] qgw wg frar B fF fegem &
qET @R, .

st T g Qo (77) AT
T @z W% ;e q< | AT OF
STIEAT FT NI & | T A 9 q&T A
FE q AANE gt @t ag faEw
fean & f st aF @eva ), AR fasgw
T &, &Y 7gq wor &, Pt W wFR
& sufEmra @reql ar STael £ ;T
T FT EATA WIHST T fopar s
afeT 39 F FrEnE ag 17 AT ww
qY ST €Y AT & W gH a9 g9 g
2, o AT F AT AG WA Ay &
oF WY F757 § i safrma ww i
qied T AT qH, a7 T GIT FT
At o] sfaer ag @t wfeg fF
IT A FT /AT A | A G@EE G
wET a8 & 7 &w fafied &9 § @9
w1 frdr e & FF 7wy ¥ e
fa feafa #m 81
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weqy REAT © TG AT A HIA
aa FT AT R | WG W9 §3 SmAq ?
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TMo T wAFT wifgar : weam
w2reT, fagw 3 ¥ 98 ww A ard
g7 F '

Shri D. C. Sharma (Gurdaspur): On
a point of order, Sir. Are we justified
in discussing the matrimonial alliances
of people here and also the extra-
marital alliances of people here?

AT §T, &Y qUUeq q, AEE
UT% WTEY, AT FT W4 II0AT 9T
f safemra fas <, frdY Y q4ar-
=AY F7AT, S Agr W AGY &, ST F
TAgET® §B FE, qY 39 FIT Ar

o T wAET wfgar : mow
fRI PR T eI Ao QT q@ ga &

agl g AW SUTET HX oA
& graey, A9 #R AFIwUE & §699
T AT FT TR ) WL T AR
oY sAfaat w1 gy uF FAT QA
AFA F gra qErd AT FAATAT F7T
g T, a W ST FT G TArT g
SR | WY 9 AR §HETE &
at § frey a3 gasw g F § |
g3 ¥ frea, s=, FgAR, A q97g,
¥ foqa foed &, s & & i Foean @,
ag faepw g e & 0 4
far aamn @, a7 faeger awday
fewe smam £ 1 7g w1 wwey ferar
agr & 1| 9T ag ara wrfad g ot
gfE . ..

geIe WEEY A9 W9 4F 9 |

To TR wART sfga : § oy
A A QA FTA |

f& wmeT deY qgET ¥ 3™
TEAL F TWAT, HARAT FI F,
FAAT &1 drs FT, fraal F1 IeetaT
FT ¥ frgfeq € & s Q1 ae & §—
TH I QNG H &Y § AT UF AT 92y
TN E—a® afsga s g fr
fegem @1 wew faegw fag q#7 ¢,
Tgi FTAR-FTAA AE T T § | Tg R
safema e Ag § | Wg 9% 9
qHEX FT G §, 99 A9 § (..

Agfar A & wT AEY wI AT awaAr
g 1 gfog & & e § &) wAAvy e
T Fg 91 | TR 37 feewaT § qmw
A 9T g9 T AT #Y goRT A § fF
o fraY safeq & axfaems Fgam &
& AT B ueaid Arfew § R & @
T FT IS FTEAT § FeeFaT &, 6
fafreT &1 941 &Y, arfs ag o @
FT AT #F | OFY Frq § a7 fafawT
& fog oY sr=v7 § 5 a8 a aw @
STy, g9y 7@ F fF 4 & ward A
il

FY agar uaaw frar a1 s wradw
gTex, o wfedl, qF qF Aleq T
E,aTqF AE W AT F1 A I | 7T
gein w@r fe & fafaeex &1 osae
Afzw 2 faar § fw & eq @17 &7 woAr
Iore FY wra ¥ IoEAN, At qF AT
qer, A1 AN qry Arfew g wmar 91 0
ag o atg ¥ @ aaan g fF wmad
gTer 39 weT ¥ &rs qig g% A §
ge 1 7 A ¢ 79 fag & 7 ag; Sea
il

Ffwa & Ao ad F1 (ETAT IET
g f e gw 5w § agd g3 a¥ wE,
aY 39 ¥ agd IFAT g1 9T g JAAT |
T QT &YX 9% FRdT | wear S
A FF1E feeru ST g AT IF FT
e Afew. @), @ 9@ #1 faF &
aFar )

g9 AT g ¥ I ¥ faw
F¢ faar &, Y g© SR FE 9T,
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% forar &, zafae o gae & v w9
g AT IH |

To TR ANFL Afgar : weww
AR, agr A ar Ag g R amant ¥
faAar wwg @ &, 9g ¥ orq g A
g W W g9, ug sAFEAl H T

weaet Agay g o 73 AT §
& 917 1% W27 T2 T TFOX FE—
7z fag o & @ @i W —Aw
faawr ST &1 @ww @), 39 F TEU
g A a s o ww fg fu—aw &
feerr qmay stray &

Mo T AAET wfgan : ag syaedn

FT I%7 97 |

TR A . AT AT GT
AR A |

o T "R Afgar - F oW
YT FT OIS /W §, grifE § 7w ¥
w3 Y 2ar s faa @ gw @l
FT IE T IS T §, IF F IO
o9 HAY AgET ¥ fRwa & Fw
X |

TeqR AEAA : TET |

To TH AAET Afgar : 39 F faaw
9 A% g &1 1 faegar faear @

rar €

& ¢ fagra & I @ 7
qaAfa #IT ARG FT AEEEg FA0
@Al Frfge, F@i0F A ¥ @ Y
b A T AYFIATEl & gee
3 & a1 a1 g% 97 A & fag, @
gy frzrd % fag g7 329137 & fog,
a7 soAt ardf & foe g g9 & fag,
R 7T & fF 97 9 9 @R, a
ufeg # 99 7 & fAg, qifs gy
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TE 1 AIGT 0 FT AT qT Foddl
T A—F I} NF & frarg §—,
A F IT F1 T YT T FT WRTAR
FEAT | TF OSIET AW F WuTA FeA¥ FY
T & w77 § | ag 9gT A=S A
¥ Sgt a% & gue qmar 97 | FGfET 39
Y 1 sefasd sATOT frar FEr
4 | 79 a8 99 W & ggF w3
T

AT g WA A oAgh ox A
& | 3v7g HAY Y A FA 1Y § 59
feq agor, A X ¥ & Fg | E
qg AIF @97 FT ArT g 1 oo fam Sy
uq I94E war 9 77 §, 59 fo
T3 % OF T famior dear &
YL A | IF TFT 990 TIAT AT AT
fagt @vew ¥ fag 5@ fem &Y faew
FAT 4T | AFFT IqF Y F SFATT
¥ ITHY wo TAA famr wq ¥, fAx
AT g0 TR M A F1 a1 ]
FAT ST 927 AT F FAT oIy
& faer 3 & | AR ET a1 a3
Yo TTAT 9IAT AT | FgT {90 €A A
F Yo T | THY 7 FT SwIA HY
Foarg gfvar & Far g1 @t  ? ag
qra A IO gATE AT A9
ge g a1 | fFa & o mar, gEer &
TG IETAT ATEAT, FIT Fr7 FAATY,
fea frm ¥ foeie @, zaar oY &
IS AGH Avgar g 1 afew ag e
FOEIAT § ARG HIT qdT & AT
gy FY a9tz F AV TF 7 A FRraEy
g @ A R m oA fgae
faeger farrs straa

arT Sifad w1 qdr g3 qar T8
T T g, IEF femaT Fw §
ar ag e & fay sar § ar @97
FTAT § AT FT FH HOA FT A THHY
AT AT, B 7 A1 ], IWF fewwy
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[zTe v wagT wfean]

ot qat 93 s & AR A A
orar & fr & @t ®1€ g W A FT
W g A ot 779 § @A E, TG
g ®a g, Tfae gas fmr §
M SR FEIEET AR qF ST
FTO 2 afTerd 9@ AT F A 9w
TET MENT gHT FL@T & | 57 T AN
g frme a8t <@ @ #w d ¥
I I |

§ s o agAfa & d€@g
& TF T AT Frear § 1 qF %
Fa1 Y 7 § g FT #< f5 & 97 al
FY 7qT3; f7 1 qF F1 qaTg AL fe
¢ T A Nfeai ad g wE I
qUal ®1 FAA o AR F a9 aE
@ S AfFAeE frea a9m
ATEAT § 3 YT AT AN F qEg
FaRF10F aed T AT am g
Y fasl o amfar | oE ad
FIOA & FTAGC F g AR rwz E )
ag FroAr & fafew <fsam Fedres ot
f & feegeam § e QY FTE
fre fog @t &1 & 1A 39 FRAN-
WA & ag {3 qofe T T K
«F FAY Y g 1 SEa S o
S g FEAT 8, 99 A F WR
JAY T | IFF TR AT WK AFAEN
FOAr ¥ fafmm & wmaw #1 ¥ FT
m%wmﬁfmwl‘uﬁ
qT FeH! faw § FIT qeE< A quia
FX fear a1 gu=wr T 3 I fafew
gfear FTRav 71 ACw ¥ d3fAT o
SAAT AT | A ST AT qAANT T
& & 1 T g@NA F AT ¥ A AE
& Wt Wi (8 g § AR arT FAEAr
ST &, FTAYL ST & | AF qF qw
® aoig Ay Fwawz d?
w1 ! WifF E A" &Y TwT g
et # qAm FAfRA .
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st qo Wio FAWI (FTAYR) A
o |

To TW WAET Wifgan : 3¢ A

a1 30 ®r@, fqAr @ gy

qemT W, ITHT AE GRI B
TN e aga A aer & i sro=s
aTeT F St 1 g @ fre
for T 937 & UF AT W FT ATH
W1 e F arw o7 ogA & 1 HY A
T w7 wfFA A Ag fem )
R #1 TAaweAr gE 1 WA F aw
Ferdr da g . . .

weum wEEW 3T qEId & 7

To W wAwEe Afgm : a9
IEH TEEIRET AR ST .

HEqe WEIET © TRHIRAT FT A
TE & 1 ST ATH ST ga @ fE AT
@ #r qerETa @ @ e, e
weTad ¥ @ g o fad Amr 93 g
& qT 8w wiferfie # g7 & a ¥ ;@
I ? IW N T qEHE

o T wAETAfgar : §% 7A@
& W@ g T fear o g

qOR WERA AT qr

o T AT fean : 7ad ag
gar g v wifex ag @ awr & fra
forg ? s Sfta T g 71 S 0o
T @ TR, AR TG | T g,
T AEA F FF OF qqN AT
faw o & fr 3 wasT A gRar aF G
FLON, AT AZ N ATE & . . .

TR WRAT  ¥H TG F 3G FY
A FC 5 T8l 9T A Q) T, w@h
DAL, T F Y L L
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To T RART Alfgm . & ITTR
? g fagid &1 oF aTw @t §
wHY AR Arwae & fageg #1 IRE
fear, g0 IR fRar  =IWT s
TaAfa a1 Y i § oue w7
W g fF mT @ aaw H 9rA oF
wEY agg A 5 fegerT @ e
#1577 facg a8 wwaar  § ag wawy
Y WY FEIAT AT §, whr WA WG
dagt FY g Fhg ¥ ooy I faan
F § 1 FXY TR H g aE AT 8-
g gt sat § Y fosir §1 sE W
qgg g gy miEd | FuY 3Y gw oA
& q&T F1. AT & AA FT I |

afegt A1 o & & A9 & oF
IuT A iy # F qra oF F ang
qGT FW IIAT| AT 2T I §
ITH AT H W1 T, FE T AL forerar
FET T Ay ary ¥ FFaqr ) TN 0F,
SuM WA & g T 0F S ) a6
& o e frer 31 g 1 FTANT
&1 gamr 98 WX fa¥ £ § S F
1T R fF Yo W AT 5o FE@ Y
qrr T # faem fgama & @ g &, @m
F AT 1 fqor @ &1 wgE qaY
T ST ST AETEEE F &, S9F AL A
9853 TF 7R T § «7NfF A WY
g7 fAw aF | FE TR Fw § T
9500 AT ooo &4IT WEAT & framw
¥ #T 21T 1fgd wafs 97 X qzoee
e & fgara § & # wy w &)
GO HIEHT FTFT FT FAT L EY
Fg faar smar § .

Weq WEEE : 19 & errar
g1

o TR WAL AMfEAT : HAGER
&1 A< fagw )
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AW AEAW T WG I AV H
agt #3 321 gHY )

Qo TH AAET wfgan : wam™ AT
LG CICEE I col SIS
o oF Ty Ay a1 fF & pemeraw &
T fapu #1 g1 f& ag ¥ 897
gfas fxg wmy, AfEA a g0 &
DwR Fagw fogea & amft
iy &7 A& . .

weam W@ - o fam A
AT § A AT T TEEW FE ;T ZH
IuH gaw & fF qw s ?

TTo W wWAGL Mfgan : AT
ST wet ¥ fae g @war g fF g9
gg {6 ag qadl F1 §8 T FL, A
IR A aws W A e fE—

T g

WMo T WA Mfgar: ¥ &
T I GY AR qGT ABT AT I
2| o fewmar Ay afrd ara @ A%
SareT ot &1 wfee o= oEer gwgr
1 & (devaie) T 7 K3
¢ fr faeem 7 W faer W Q1 ag
woewa aq &1 woAr ara ¥ g
o & wHT T AT IAA weqe R
i T & fort 7 A H T g
&1 gaw & gfrer A artm ) 7€ a1
# grw FT T AT g | gwfaq &
gfrardy ardl &1 a% AT SATRAT
gE. ..

weaw w@aw . @@ AW @
TR ATTHT WA ITAT &Y &Y | AfwA
R FEF A1 HT TG HIT IZ FA
fr T &7 q@ W A, AACES
T8 & ( gecwm) § @ A A® G
g, & SO qEw W N T IE@G !
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[wreasr wdaw ]
framdt gwaw gEt ¥ ArOw A
ag, Fv@ o I 7 g e
gl o A T s Wiy
FO ATaT § | WICET TG I TF A
% 9fy §© Io9T W@ a gETQ Y ST
FET AT FW | IR 9 707
g OF L F TEAT AT o4 F
fret wY A1 fegsmar ag ar fey
F IAF frr g A1 gw @ g
g, OF T | AT A B T A
& +g afFT 0¥ wedl § 7Y

o TW wAge  wfgar: §F
R "I F FB A T, TH AW
A g1 ¥ ITE oo qdr FwW
T T AT AT FG

WA WEIY T FaT HICA
o wORT AEF grir At § g @
T TAT F A T 9 T@
FET FY qTfFAT F oFAT
o TW WARY Aifgm : A9AY a1
k&g a5 7 gowd & amEan §, gEQ
g
& gfrardt FTeof 9 ST ATRAT
g1 s =t T FT a9 AEE @
S FET R, g & wrd g
9 777 afes faee ¥ 7 Fg o
g1 S Nwfegmid aw &0
g ¥ AT &, TR AT 3G | Fgrgera
q Afas s T feg &) afsT o
G e @ frer  qoo T A
TR AT A €1 g1 e
oF frear gar &1 gEAn § 9 97
¥ Te1 orer § dfre 37 ag e
& T &1 T AT PR T gy v §
1 THFT FIE G 7T TEY g, AAAT
TR, T g § o F g
wfFT o aF #Y arq F FEerar Srgan
tfr oo @y g ® @m
Prfrras g € e 9 € #rf
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feg 7@ r & | foro) T A
ALY F, IAA @Y gU T W 94
T ¥ faaR G g afey ?
T #r qfrardt g | wR I
Ffrarst gaEt A1 ga 3G @1 g qar
o fr grAm R gu §, T2 gu
T 7T 1 T A & qA gW @S
FT T AP X g0 ooy wAET
U 7, FArT w;oguTw TG oar
T ERO 7 IAET FAT G AT 7
AT ZATT AT Q&w &= fean s
nt Frmfaw w3z wrefagt & feam
FAFT I P gy WA AHAT ZET
g g Frdl @ dTr g &1 g
TFaedt G o1 2 PR & wrew o fars,
F0ifF 48«7 a1 qore w6 8, fiv
¥R Fw@ 9 A AR A AT
fasr &

A e T

€7 & #rFAw ¥ a3 gu fawfyat A,
it fr o & Al ¥ AT E, FwCaR
oran R f i # a3y oY’ ) qw
FFdT gepfy § | wR wiw § oY
oY A A FA FT IGR QF A0
@ifgh wR TE ¢ fw # A w8
TWA  q AFTET FE A, AR
gt fezmaa & st & f& ‘o #* w3
A/ O | qg qATAT o qreT )
& gmaar §, wa oA § B ardy g
# mag AR foedr € Afew forr
fergeTrar # faadt § 334 o &1 7
o oY qF §¥ X fae e s 3ar
a1, afre o= & &@r @ o 9w
fir fergema &t A o saTR fa W
SF 9T, G I, FHT qX Foaeerr Ismr
g o) gz gaar ¥ famar dmr
T Y g AGwn grm 2 froag
T wAE ) g A arar, ke # R
TEAT § WK TR FT 9 T FT AT §
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@ g F HWRAY I A qET JarAr
2 | fFR w@ wal & rer aga @
@ 77 fFe qT Iarar § | oRd a=a
9 JAr<ar § | 0| 7 % o R f
T R A NEm L

AT T w1 I § AR wAwwwT
&, fow avg ¥ oTer @ § IEar
Y gY ITM FZA FT gF AT AT qR
Ol

7# F% T% aar § fF oo WR
Wow s § &1 S9Ar vEAr £ omifas
IIAET AT FFET @I 4 o,
Yo, WY HIT §TAT @F FTH WY €%
I DA A1 @R T FAE AT
w17 Tt farr qr, a@ite 18 g
FT FATT TAFT SATR IRTAT SY TAT J
fF a6 & o ¥ 9 F FAe @
& 1 ugifavwre g afgy, #gt @)
faega ssm gt afgd 1 gw @nr
frgi # gz w1 § 9 gAY, g9 IR
YT 9y g9 &, oty F fegww A,
st & fege ¥ 1 w1 w1 UK
T AL O @ & T A W AF
fadg w=r &, w9y AT F, way ufw
fearar #, w0 QX oW, qur 9T R}
IFT W AT WH § | W
T ag & fr oo 3w, @ faeger
tamrtr T &, awaws gt @ ], AfwT
IqF wea UG 71 AIoT A ATy
g

ot g § g wfaefor wr
o & | dfaefeg FIE @R
§ ©F qX AT F TG F1A F GAG
3T ar #Y wwy F@T fH g av
AT F A A AT S, AT AST6AT |
geg Aty HK AN q@w av Sifear,
Wt g «ff T I FEd, /gL A
#Y wit & qur v 9g an A g
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T aa s am A r RE
sy a3 frel fggea & max F
S ATEY | W G fr faega
feafeit #t g wefral R et
FT GATAT AT § TOT SHOET GHOVAT
# 1 o w3t wEe 77y & 5 agar
fafaaar & qFar & 1 g g fggeam
AT ¥ A ¥l w
AT ST @ 1 TW gfwardr v 8y
T AT TE AR 7 4T LG |

ﬁmm#ﬁmmmgﬁ:
W w7 F feaw @ fr e w0
mI A7 AT Ay I F it
fat &, % A TS A o
s # et faary & o wo are
MEHT 34 To AT 9% wodr fFoyeeeft
faermr & 1 ot o gAY e ¥ o
M I FAT At § frat
T & g o adw
g fad efom @ w afes
W o fredt ofedt F & ) st
F1 a1 & gud @l w1 miaw 7 dqr
g1

U% AT e oAt faedt
st &% g &

Sto T WG Sfgan : arra
| T WM ¥ 95 F | o gy
mwﬁfwm&a‘raﬁg |

IF ST AT A E AN
m‘fa‘%‘rﬂ?n’égsﬂ—( Komag
FA E N FF AME 1 ww g
Tg WA T/ TE § TET FHT AW,
w4 F e § ok wift & fema @
AR 20 4T IT THF ar? F w7 qd
|1, 79 7F 99 TG T F 76 78
(iR, # wmre @, sar

2332 (Ai) LSD—S5.
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[ere T iR sifeen]
gFTfade g R I9F ak §F ag
TR G a1d F@r #18 faRw
o TG T@ar | ogEH ooft faafor T@
QFAT | THHT AT FOT § FA«@T AT
g9 Yo wr@ W@, W feaE ¥,
FAT Yo FE TAT TIW FX AW §
R U F OAEAT FT | &
* fegm &Y #97 § FH 98 W AW
TET ERT | A% 1 IR fegmw A
30 & Yo ufa &F3IT aF ¥ qeirafaat
#, o f& safer Geiafa § 1 agr
T R AR qG FE AF a8 g, F
I § 5 IaR ¥ & A quR y o
g 99 7 I g, 5 gt wy
TG AT AT 7 forra i ag o
=R F9d 1§ qeT dwa g fF
30 W ¥o gfr dFIT TAH AW A
¥y e qetfa #1 F g Fan
g gofaat ® e ¥ fa¥ @i
wgr wrar g & FRr weaa g
wifgr | AfFa @ & ag 99 FEam §
ar IEF g @ aIE N AU e
fas srar & 1+ S AEQmEr § e
gQ AT &, TR IR § fReT AT aeaTg
9 TR TMAT & T I9F I &R
A T FH F 9 Y TR AT @9
& orar § HR WL e § A
WHA G, AT, AE R TG R 1 TF AT
A @ I fegeam § a8 #1 |
T[T AR § AR @ A A A
T A TZT ART 1 T TF T 9T
fraawr Y fear @ 9@ aF T Gl
& fr g AR 7 g e ag &
U FT I FH F 57 ¢ |

T ag T w9 ¥ 6 FI, @9
FT T JUEIT FX T a19 FET | THHT
forp fear AT § fF IET 99 FAOR
¥ ST T | & g w0
gl Y oY faear & ag samr ¥ sawRr
 FOF WAT QAT & | T Joe &
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B 79 FT AN & | FE w7 nfeww ¥
LFATEAT ] 1 WRE 9 0 WA
T Y TG T AT A G, qIw v
9 ] F A fF A fegwe @@ gar
&, TR o A 9¥ T T A 49 @),
TG S AT G0 FUT T4 F) AFT W
T WA aE S agw @t o
@ fogem & 5l 9w 71 qajay <
AT | g guR d@T & fFoF &
AW F AR ¥ w@ = w=1f G  ar
TT 9F 5 gw o wwwl ar 98w
T FT 3, G a7g & el § 9% Iy
A U S G il S
F AT 9, HiZ 93 9K, 4T 9% |
S F At # & qigraras g
& oA ATH Y aA @ AfrA 9w qw
© WY ¥ FT G AT g 9 qey
Tl o @ & ¥ TeR
ST HATH FATGT & | TH F 1T qUG
FOgafa @ ot 3 WA ¥T T oawr
A E | T qE T A AT AdY
fraemTT 2R Yo WXE ®9AT 1 Yo AT
€ AT W FT 9 § AF T I q@T
FF IT 315 FT TR & F ¥, 99
% I99 ¥ = A s, A7 &
ad ¥ FEW W § fF fgeaw &
FHYFA QY AT Yo HL €T =TT
ST FHAT §, T&@ TOF FX T q1@ g

g grm

T ag ¥ o & 7@ o A feg,
T2 S #1 gfHar o2y Fwan g fr iy
v & @ma @@ @1 S =gy
Y UF3 aF F fraEi &1 90 &%
RATE Fard FA g g Uxe
a% & fraei #7 @ gy aAr 9ifgd
afFTyCFT & W A 9T 5@ A
A a@ FE I § @ SEA TgH 9%
9o FT § | o9 g gard I8 av
e #T ¥ Ew e fF A e
T FX | WX WA &H g AN
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@ TR FT FTH FT B T | T8
AT FT g HIE AT TR TEY & 1
TR I qOF & U T2 T8 o7y
T FPIATHFYY AT WA F F
ARTAT g0 AT vo FIUT TAT T
g g: UFS I Rl ¥ s #
AT AT R | @AY @ Al @ Q)
& S =fed

T 9w ¥ AW A A T g%
ITH ¥ A F Al F A A F ww
o FE, AR § agawR I @ g &
AT & I &t BT & AT F UF A
T ¥ sumer A€ Fed =fed | wiw
F TE F FE FGA A A AT
#A FwT, ag § A, W SwE
I Y & fF gW waw § Semr faar
F & & oA & qwi A faew
T2 & fau fagaw @ ar 7 g1, &
FT qLITE BN AT A g1 AfEA
F T wEa g 5 A &R & sawr
AT & AL WA AT FEA F A
HAF I ATUS AG ST AGT | qE@N
qFge qAE 6T 39 9% dg| 0 |
FfFT  FwEg TE FAE@Y S@T |

zar awg & o5 famio % aw@
g F TS | FERT AFT UF Sy
& a & 7g Fqm v g i fegem
T T e 1€ o € fF owew #
s g, ot @ g w1 owm
A F@T g fF A e & ame
g g T EE TEA@ HAT F@@T
F T FERY T SqE, S "W
& o arer g, oA ¥ e @y
arell &1 SEE, W aF A« ;o
g frdg s € 1 fegmma A
FAAT HT S T¢I FH AT FT & |
@E A ¥ X | TF &SI
Fror ag & & faw wamw F fegean
N TER F AFd & i 9 & §,
#E g, @F AT 9 FIT &, AT
WEr §F FT F | WL G4 § Jo¥ To
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F1E qraT § 990 Fo | A1 WIT ¥ 4
FIG qga@ 9T o fkF § 1 d¥
o wfaai & @ fraw ¥
T AIE F AT AW F 1o F o
& A FROEY @rd @ o § 1 3w Y
I qEE AW & qTRY 8 61 areh
FF WA A A WEA T A v
qret i ot q gt frrmior 7Y g 9w
FFT T W F IALT AGY S AT
BLUF graar § fr dvg v Ao A &
woaT fEeaT agar @1 | g8 WiEAr 6
I TE b W

o ¥ oo Few fF o9 8
E & AR A Fg fF faw ek T
1 W@ AQ AT I I A FT
few om@, @ SrEeT ATET A € Y
AR & | T ' gk fag o awdi
21 & dnfaeam £t ara Fear g 9 F
Th gSiardt qw

WU WEET 6T ST AR
F G FIAT AT ) STFT 997 TGA
A SR

o TW wAgT Aifgar : & ast
st fg 29T § 49 a9 Y aga |y @
STl & 1 & o ara A w89 & A
& T TR § | T A g AAAD
gf o 9= wgt T afew A1 T
# 93 FT A AR IALT WS A a7
¢ g1 MY | T/ fFRit HeAT w1 AGY FAT
afew | & wq ¥ q@vaT ga § e S
£ #¥ quwq ¥ 991 &, 9EF fgaw
Y 39 &% quT I oY & dawt & fag
farmrz &, afag 78 | W b
=8 § oY IAET 5T gl w1 fAer g,
X AT AT § a1 T@AHy T A
gt & & gre ¥ W A AT

wemw WEEW : o WIET WITHY
T am ¥ &t & gfaws $@ § TR
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[wexe wgea)
Tt 9T JFAT gifEArT 39 91 ) AR
TRYGF A G ar gy o
IR A Fqr F, AT ITHT X
fer mar | W e arferw fas
fafrer &Y ey F @ ard FE
T Y AT | T AT GH T

Tro W WANET fgar : Al I
ot g qrga ¥ T W mEwEt #;
s forar 1 of AT F 2 4 T
grafas o 7, faasr & agy wEd
FCT § a3t wfaa frar fr wrg frdt
Fr F1¢ Y ArwTaT g ag &y § g7
98T v wFAr § Far agd fe=l A
TG A T |

T AT wrEwgt F A | # ;o
sroiaa & gfvee & ¥, fawr f5
agare goE A faar g, go fgew
qF JATE | T8 TH TFILL

“fqmrdr @gdr w71 IAF AN &
5T ®Ed TC | AR A9 qE
oY, ARG A FAAT g AT H
aad ¥ fegmm g= w< fqar @
dar fF ag ge gag o 7@ 7
T@TA AW IAAT ST & fae 7%
aft o qx ¥ agi fad gy AT E9
ITF FergamarT e A T 7 | ALEHA
TR A FEF Tgq T g FAT §
zafae q¥ faaeas 1 AT & wETET
gaE 9T T

oA R AT A A FK |
& x5 qHT FEAFTE | AOH QT FT
faqe ax o& O a1 )

To TR mAI fzw @ K @
AT FT GH FF .

weaw w@a : & AU AT S T
731 § AfFA AT qETE @ FW

Tl TW WAL Afgan : WY AT
At 7wy f & gaarg A A0
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weaw WgEw ¢ § g9 )"
AT FFT §, WY IR IR Fg3 & ¥
g™ frq 3 g afew @or ad w3
T AT GH FL |

Tt T AAYET Az ;- & faw
g g g & ar & Afaat ¥ area
T WY dY | TR A ST FT HIAT
JATAT EAT A1 Iwar Nt # avw
o7 qiE | HWifw wrewgl # wrafe
o wrafas @idd Ag | oWy,
< forg At 3 78 w© aeft 9% &
Qe ag FZAT AMEar § fF fedr Ay
Y # 3© QHY g § fF aEr o< A
favrg et § | agt F71 F9 q7 9F &
T 99 9FIT 99 qF {5 W F AIE
Jarfee 0T ART aFar AT IS ALY
FH | HTET Y, FsE ¥ gETSETE T8
ST FAT | GUISAETE qra3W s 918
darfeg FUL awit & &nad § /T
ITH JEE G QAT |

Shri Heda (Nizammabad): Mr.
speaker, Sir, before I proceed I
would like to raise one point. I
have been here for quite a long time
but I find that recently a new trend
is coming up. The trend is to accuse
a member of the Treasury Benches.
No doubt, the men who are in power
are in a vulnerable position and are,
therefore, liable to be accused and
shot at very easily. But the point
is that those who accuse should not
be in safe positions, When some-
thing is proved they become big
heroes and when it is found out
that there was no substance in their
accusations they go scotfree. This
should not be allowed. Therefore it
is time that this Parliament is seiz-
ed with this problem and thinks
out of g procedure by which any

responsible hon. Member when he

wants to forward any accusation,
whatever the merit of that accusation
be, should speak with a sense of res-
ponsibility and should get all the
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blame if he is not able to substantiate
it.

13.45 hrs.

[Mr. DEPUTY-SPEAKER n the Chair]

Coming to the Budget, when I was
hearing the hon. Finance Minister
while he was presenting the Budget
I found that he gathered the threads
where he had left off a few years
back. He had given us a new edi-
fice of taxation and the taxation
that he had was such as had no
parallel anywhere in the world—
Communist, Capitalist or any other.
Therefore 1 started trying to find out
certain features. Taxation on
bonus shares, gifts tax, wealth tax or
bringing back expenditure tax were
no surprises to me. But I was de-
lighted to find that he has given a
new dimension and has made a good
difference between industry and trade
on the one hand and between
industry and industry on the other;
thereby he has given a new orienta-
tion as to how to look at the various
projects in the private sector. Gene-
rally, in the controversy between the
private sector and the public sector
we club the entire private sector
together; but it should not be so. We
have to make a difference and from
that angle he had done very well.

The most important problem that
we face today is the rise in prices.
I feel that in the Cabinet there is
nobody more well equipped than the
hon, Finance Minister himself- who
knows the gravity of thig problem.
The fixed income group and the low-
er middle class are the most hard
hit and he knows how hard it is.
Therefore it is but natural that we
have found in the various broad-
casts that he has given, the statements
that he has made and even in this
Budget that he has very well under-
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st90d this problem and is quite seized
with jt. But when we see where is
the remedy we come to the conclusion
that he also could not give any re-
medy. The best that he has done is
that he has not done anything by
which prices would rise further; but
he. has not given any remedy by which
prices would come down. I think, it
was not in his domain. Certain cri-
ticism, particularly from my side, to
the effect that it is industry-oriented
Budget and not agriculture-oriented
was also on the same point. In fact,
he has not ;0 much control; or, proper
budgeting as such has not so much
to do with agriculture as such. There-
fore, I think, he was not able to
grapple with this problem and bring
down the prices.

If we look at the rise in prices, one
?h'mg is very clear; that is, the fixed
income group ig very hard hit. Re-
cently, elections had taken place in
New Delhi for the electoral college.
If we pursue them and observe them,
it is very clear that the localities or
areag where the fixed income group
people were living had voted against
the ruling party; for no other reason
but—I know it very well—for this
very reason that prices had been ris-
ing continuously. The tendency of
rising priceg is such that it has shaken
even the faith of the most steadfast
persons. Recently, I came across an
article written by _Shri Viyogi Harl
You know, Sir, Shri Viyogi Hari is a
constructive worker. He does not
dabble in politics and has no axe to
grind. He too feels that the entire
situation has developed in such a way
that he does not find any bright pros-
pects for our country. In his article in
the last issue of Harijan Scwua under
the name “Khandit Pritima Ka Poo-
jan”, he says: The idol is broken put
still we worship it.  There he has
mainly referred to the conception, to
the theory, to the philosophy that
Gandhiji gave to us. But if we just

-
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substitute Gandhism to Socialism,
then again, I think, the anomaly
that he has given there is very rele-
vant to this Budget or to the entire
situation as it is today. We should
look at socialism mainly from
two angles. One is to bring
down the disparities to create equit-
able distribution of the wealth, to
create an egalitarian society. The se-
cond aspect should be that our socia-
lism should be préduction-oriented so-
cialism. Only yesterday, in this very
Parliament House, in the Committee
on Science for the parliamentarians, a
scientist was called and he gave us a
discourse and he put forth a theory
and said that under the conditions as
exist in India, we should adopt, so
far as technology is cencerned, the
most advanced technology, the techno-
logy that would give the highest pro-
duction, whether it is labour intensive
or whether it is capital intensive. In
the nature of it, it will be capital in-
tensive. We should adopt that. The
scientist, Mr. Piel, gave that theory.
It only shows that our nfain problem
today ig production. Unless there is
production, the prices will not come
down and the various problems will
not be solved. As certain Members
have rightly said, again as regards
production, our main production
should be in the agricultural sector.

1 know that even in the agricultural
sector, production is suffering for
many reasons. I would mention two
main dominant reasons. One js that
whatever the investment in agricul-
ture is, it is not again production-
oriented. The process to get that in-
vestment, the credit, whether it is co-
operative credit, taccavi loans or other
things, the procedure by which one
gets those credits, is such that the in-
centive is gone. You get it because
vyou have got the political pull, be-
cause you have got certain association
and there are not cases wanting when
the peasant has to shell out anything
Detween 20 to 25 per cent of the credit
__before he gets the actual credit and
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the result js that the entire money does
not go for the investment on agricul-
ture. In many cases, it is diverted
entirely to diffetent channels. The
amount of Rs. 575 crores which the
Finance Minister gave us yesterday for
agriculture and which Mr. Malaviya
thought is still a small amount, most
of that amount, does not go for the in-
vestment ag such. In UK. and U.S.A,,
1 found out that the rural credit sys-
tem is such that the credit goes only
for the investment and for the im-
provement of agriculture as such. It
does not go for anything else. It is
not given in hard cash. It is general-
ly paid for the bills for the oil, en-
gines, tractors, whatever it is. It is
given in that shape.

The first reason why agricultural
production suffers is that our credit
system, the rural credit or agricultural
credit system, is such that it js not
production-oriented. But jt has got a
political pull. It has got a pull of dif-
ferent types and thereby the entire
credit does not go to the full length
for the investment ag such.

The second thing is that even in the
agricultural sector, the man who is
strong enough can make further ad-
vances and can make further pro-
gress. But the man who is famished,
who is in a semi-starved condition, is
not able to rise on his own feet and,
therefore, he is not able to give that
much results. In my own constitu-
ency which is a rich sugar cultivation
area, I have observed that the far-
‘mer who has got less than 5 acres
of 1and did get an increase in yield
during the last ten years, but not more
than double. But as regards the far-
mer who has got an area ranging bet-
ween 5 and 15 acres, his yield has in-
creased anything between 4 to 5 times.
Then, those farmers who have got
more than that, if they invest more,
then only their yield increase is still
higher, otherwise not. A farmer with
25 to 30 acres of land does not give so
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much yield which a farmer who has
got 30 or 50 acres of land can give un-
less he invests additional money and
in that case his yield is far better.
Hence, in my own constituency, I have
found that there are farms which give
only 20 tons yield per acre, while there
are farms which give a yield of even 90
to 100 tons per acre. So, my now ob-
servation is this. When we give cre-
dit, we should give it to the farmer
who has got the capacity to use this
credit. If we throw away that credit
to the farmer who has no capacity to
use that credit, the net result is that
most of the money goes in the process
and for the agencies through which he
gets that credit. This is another thing
that we have to tackle. So far as
small farmers are concerned, I think,
we can better develop them through
the cooperatives or other means, but
not through the genereal means.

Now, I would like to refer to other
matters which had been concerning
us for a long time. The prices of the
essential raw materials are increasing
year after year. Take the case of
jron and take the case of coal. Both
these commodities are necessary for
any industrial activity. Without these
commodities, no industrial activity is
possible and yet what do we flnd?
We find that year after year, the
Minister concethed comes forward
and increases the price. Instead of
the price going down, it goes up. We
are told, whether it is Bhilai or
Rourkela, that these plants are one of
the best in the world. The countries
who have lent us these plants have
not got such nice plants. They are so
good plants and yet, when we consi-
der the prices of our jron with their
iron, we find that our iron is costlier
in spite of the fact that the labour
cost in our country is far lower, not
even 10 per cent of the labour cost
that is obtaining in their own coun-
try and the cost of other material also
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is far lower in our country, Thig has
been a sorry spectacle for the last
few years and I am glad that the
Estimates Committee in their Forty-
Fifth Report hag touched this point
when they were examining the Minis-
try of Railways and the Integral Coach
Factory. I would read only one rele-
vant paragraph from that Report,
They have said that while we are
exporting some of the Railway equip-
ment, we are not exporting locomo-
tives. We are exporting sleepers and
other things which are not so impor-
tant. We are not able to export loco-
motives. They give the reason that the
prices of steel are high in our coun-
try. This is the relevant paragraph:

“Steel prices in India are gene-
rally higher than obtaining in
foreign countries and as a conse-
quence, priceg of items like freight
wagong are higher as compared to
the international level. It is un-
derstood that at present manufac-
turers exporting Railway equip-
ment are allowed steel and raw
materials at concessional prices
and are also allowed to import
raw materials ang components
upto a limit of 40 per cent of the
f.o.b, value of the order, 10 per
cent of the value of such import
licences can be used for capital
equipment.”

14 hrs.

In spite of this incentive, the price of
steel being higher, we are not able to
export locomotives. What applies
to steel also applies to coal. If we
allow every three months or six
months or year after year a rise in
the prices of steel and coal, the result
would be that the cost of the end-
product would be higher and not
only would it be difficult for us to
consume in our own country, it will
become difficult for us to even export
them abroad.

I woulqg like to express my surprise
at a few of the taxadon measures,
The hon, Finance Minister hag said
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that he has levied an excise duty on Shri N. C. Chatterjee (Burdwan):

tue particular yarn, because that yarn
ig in the blackmarket and therefore,
he wants to mop up the profit. That
is a good thing, and that should be
one of the objectives in taxation
policy. But what about the other
items where there is blackmarket?
He has given concession in the excise
duty on motor cars, Does he not
know that motor cars are sold in the
blackmarket today? Even the scooter
has got a blackmarket price varying
from anything between Rs, 700 and
Rs. 1700. When these items have got
a blackmarket price, they should not
have been given any concession.

Then, he has given concession in
regard to printing paper, writing
paper etc, That again is in the black-
market, and, therefore, the concession
given would only add to the black-
market price and not give any bene-
fit to the consumer and will also re-
sult in loss to the exchequer as such,

In conclusion, I would say that the
budget has disclosed a surplus, a
phenomenon which we are witnessing
after many many years, and when
this surplus is there of the order of
about Rs. 90 crores, the hon, Finance
Minister should not have come for-
ward with added taxation of Rs. 40
crores. He should have given at least
Rs. 5 crores worth of relief by remov-
ing the levy on kerosene and some
such items which have hit the consumer
very badly. My hon. friend Dr, M, S.
Aney made this point very strongly
yesterday. It is really surprising that
in spite of the surplus of about Rs. 90
crores, the hon. Finance Minister has
come forward with proposals involv-
ing additional taxation which would
bring in about Rs. 40 crores. More-
over, this figure of Rs, 40 crores would
not remain just Rs. 40 crores, but it
would become Rs. 65 crores or Rs. 70
crores. ‘Therefore, he should have
given some reliet to the consumer by
removing the levy on some items.

With these words, I support the
budget.

I must admit that it is a very cleverly
constructed budget, but 1 am soiry
that I cannot congratulate Shri T, T.
Krishnamachari on this budget. I am
sorry that the framers of the budget
are not loyal to our national ideals. It
has been framed by people who are
not loyal to the aspirations of the
common man in this country. There-
fore, we have heard from Shri K. D.
Malaviya the statement that it is an
industry-oriented budget. Honestly,
I would say that it is a monopoly-
oriented budget. It is being boost-
ed up by people who are carrying on
propaganda, And who are they? They
are the supporters of the monopolists,

When Shri K. D. Malaviya was
speaking, a question was asked ‘Where
are the monopolists?”. Do you not
know that in the city of Delhi there
is a big industrialist who is control-
ling one of the biggest papers and aiso
one of the biggest banks in India
and also one of the biggest industries
in this country? The press is not
catering 1o demo: vacy; the press is not
today serving the cause of socialism;
the press is not pursuing our national
ideals, but the press is really subserv-
ing the interests of the monopolists
in a very crude way, and that is the
danger.

Nothing has been done by Shri T, T.
Krishnamachari in his budget to ad-
vance the cause of either democracy
or socialism which has been sponsor-
ed at Bhubaneshwar. Surely, Delhi
is far away from Bhubaneshwar and
Shri T. T. Krishramaghari’s budget is
just as far away either from socia-
lism or from democracy as this city
is from that place.

I am sorry the old Finance Minis-
ter, Shri Morarji Desai, is not here at
the moment, I am thankful to him
that he was deputed by the Congress
High Command to inaugurate the
Congress election campaign against
me. I have no personal grudge. I am
thankful to him, because that helped
me a lot, His neme was allergic to
the common man both in my district
and also outside,
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Actually, what was the achievement
of Shri Morarji Desai? Shri Morar;i
Desai has inflicted tax burden upon
tax burden upon the common man,
and actually, you know that the
Third Plan target of taxation itself
had been overfulfilled by over Rs. 400
crores by him. Naturally, there was
a great deal of resentment because of
the compulsory deposit scheme and
also the Gold Control Order.

I remember that I was here in Par-
liament when Shri T. T, Krishnama-
chari relinquished his Finance port-
folio some years back, and then he
made a statement, and a very signifi-
cant one, He said, ‘The man-eaters.
are after me, and they are at large’.
Today, somehow, he has done the
trick, He hags pacified and has
appeased the man-eaters and they
are no longer after him, They seem
to be satisfied. Why are they satisfied?
How has this appeasement taken
place? It has taken place by pander-
ing to the monopolists.

Of course, the hon, Finance Minis-
ter has given some concessions. For
instance, the  compulsory  deposit
scheme has gone.. But if you study
the annuity deposit scheme, what do
vou find? I have taken some trouble
1¢ study it, and I find that under this
scheme actually you will have to pay
much more later on when the annual
instalments are coming back to you,
for, that will be added to your total
income and you will have to pav
more by way of taxation. Anyhow,

for the common man, the relief has
been less,

Therefore, I must say that although
Shri T, T. Krishnamachari has< very
cleverly pacified the vocal and the
active middle class by giving some
concession to the lower income
brackets and there has been some re-
licf as a result of that, still the
budget is disappointing from the point
of view of national growth and eco-
nomic development. But what is
most disappointing is this, angd that
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is the danger ahead, namely that he
1> bringing in the foreign monopolists.
The participation in equity capital by
the foreign monopolists is a great dan-
ger. When the British gave us freedom
they fettered our freedom in three
ways. Fust, they created Pakistan
vy keeping a foothold of imperialism
Just outside our border. Secondly,
they created the Princely India and
alaintained them as the fifth column
of imperialism inside us. Thirdly,
they had safeguards for the invest-
ments by the British, and that was
inside our own economy, for, an im-
perial capital was functioning there.
Thanks to the sagacity and patriotism
and the great and courageous leader-
ship of Sardar Patel, Princely Indian
or ‘Princesthan’ was liquidated and
the fifth column of British imperja-
lism has been completely finished,
But British capital still maintains its
Sway to some extent.

What did the Prime Minister and
other great leaders say? They said
‘We are not going to nationalise them,
because why should we pay for ihe
old British junk and pay through our
nose the Indian taxpayers’ money?
We shall build up our industries’, Tt
is true that we are building up our
industries. We had only one Tata-
nagar and only one Jamshedpur, but
now we have got four. But, Sir, as #
person coming from Bengal, I shouls
tell you that you will be amazed te
know that in Durgapur, the writ o1
the West Bengal Government or the
writ of Delhi does not run; they are
having it in their own way. You
must be very careful before you
allow foreign capital to dominate our
economic life. And what js Shri T. T.
Krishnamachari going to do?

The Britisher came as a trader, the
Britisherg came here ag the East India
Co. and then became the conquerors,
and then exploited us thoroughly.
This is economic exploitation, The
hon. Finance Minister is today bring-
ing in the Americans, the Gérmans,
the Japanese and so on. It will be
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worse slavery. You can fight against
poutical slavery, because it is patent,
because it ig apparent, because you
can understand, because you can fight
against it, and psychologically you
can rouse the people, but economic
slavery and economic domination by
the foreign monopolists or foreign
capitalists is much more insidious.

Therefore, I say that Shri T, T.
Krishnamachari is giving a bad twist
to Indian economy, which must be
resisted by all thoughtful people and
by all patriotic citizens. Therefore,
1 enter my emphatic caveat against
this policy and I say that this should
not be done,

1 have got one more thing to say
about this. 1 am greatly disappointed
because in this Budget, in the state-
ment of the Finance Minister, there is
absolutely no indication of the grave
danger ahead, the grave danger ahead
which confronts 92 lakhs of people
in East Bengal who are suffering from
the calculated policy not of minority-
baiting but of something much worse.
We all know that they are in mortal
danger.

I had the privilege to appear as the
spokesman of the all-parties conven-
tion in Bengal before the Home
Minister. Fortunately, Shri Krishna-
machari was also there and there was
also Shri Mehr Chand Khanna, the
Rehabilitation Minister. Sir, I am
thankfu] to one Congress Member,
Shri Raghunath Singh, for his very
categorical speech. He has said that
he is deeply grieved because there is
no policy, no symtom, of appreciation
of the grave danger ahead. Nothing
has been specified in the Budget for
the new refugees.

What was our demand? T placed
the demands of the Calcutta Citizens’
Convertion before the Ministers, and
they accepted our main demand, I
will read to you only one paragraph
from that. The Resolution said:

“Apart from the incalculable
human miseries that these distur-
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bances have caused, they have
also put in jeopardy the struggle
of the people in both the coun-
tries for human conditions of
liberty, also for democracy and
progress, and have strengthened
reactionary forces, Therefore,
we are of the unanimous opinion
that patchwork, piecemeal or ad
hoc measures would be altogether
inadequate to stem the tide of the
tragic events in the two coun-
tries or to prevent their recur-
rence. Therefore, in order to
bring about a lasting solution, we
demand from the Government
the removal of all restrictions for
those members of the minority
community who intend to come
over to India, ensure their safe
transit and provide all other faci-
lities necessary for migration.”

We also demanded that the Govern-
ment of India, then represented by
the three Ministers must, therefore,
‘accord to them unfettered rights of
citizenship and guarantee rehabilita-
tion, and this must be treated as an
all-India responsibility,

1 opened the discussion, 1 repre-
scnted all the political parties. I was
their spokesman. They heard us with
great patience, and then they accepted
our basic demana that the door shall
be opened and any member of the
minority community who cannot pos-
sibly stay there due to insecurity,
persecution or molestation of women
or other torture, shall be allowed to
come to India,

What has happened? Shri Raghu-
nath Singh has given the figures.
Whay are the figures? The figures
are: 1,20,000 members of the minority
community have already come in,
Actually applications are pending for
1,40,000. This makes 2,60,000. Still
more are wanting to come. The latest
reports arc that the queue there at the
door of the migration office of the
Deputy High Commissioner is half a
mile or a mile long. But here there
is in the Budget absolutely no indi-
cation of the solemnity of the danger
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ahead or of the obligation they have
undertaken. Shri Nanda definitely
‘] give you my word that the Gov-
told me as the spokesman of Bengal,
ernment of India will undertake this
ag a national responsibility.” A national
responsibility for resettlement—reset-
tlement of whom? Do you realise
that today Shri Khanna who has just
been to Assam has issued a statement
there wherein he has clearly stated
that the minorities are being delibe-
rately squeezed out, I will quote his
language.

“Mr. Khanna said here today
that the considered policy of the
Government of Pakistan is that
they want only Muslims to live
in the border areas, The Pakis-
tan Government is determined to
squeeze out all others, both
Hindus and Christians, living
there'.

N¢* merely on the bor-
ders. Shri Khanna does not know
Fast Bengal. 1 know East Bengal,
and those who know East Bengal
know that neither Dacca nor Narayan-
ganj is a border area. But they are
determined to drive them out. The
Pakistan Rifles are shooting down
Christiang in large numbers, they are
shooting down fleeing migrants,

Living there.

On the 29th January, Shri Nanda
and Shri Krishnamachari and Shri
Khanna received our deputation. We
went on till midnight, At midnight,
they declared their policy and the
policy has been reiterated on the floor
of this House, that they shall be
allowed to come I am sorry that
their plighted word is being broken,
that they are not carrying out their
obligation. I have received reports,
which I have sent on to the Home
Minister of India, that our brothers
and sisters are being illtreated at the
office of the Deputy High Commis-
sioner at Dacca. Our boys and girls
are insulted, they are kicked at, they
are being assaulted by our own Indian
officers, I am sorry to say by Hindu
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officers, ] am still more sorry to say—
ashamed to say—by Bengali officers.
They are being assaulted. I have
received reports from men who have
not left Pakistan but are still therg,
accepting Pakistani citizenship. They
are saying that it is a degrading thing
that our own migration officers are
doing it, Our own officers are doing
it. You will be amazed to know that
they are chargirg Rs. 4 and Rs. 5 as
bribe for the purpose of issuing the
application form for migration cer-
tificate. You will be amazed to know
that agents have been appointed there
with the connivance of our officers
who are going down the city of Dacca,
and unless you pay them heavily,
bribe them, you cannot get these mig-
ration certificates.

What ig the policy? Did you tell
us something just to hoodwink us?
Did you tell us something in the Gov-
ernment House in Calcutta before the
Chief Minister, when we all met—all
the representaiives of the 12 parties
in Bengal—which you did not mean
to carry out? If you really, honestly
meant it, why did you not translate
it in actual budgetary figures? Where
is the indicaticn? Don’t you realise
that at least a million people will
immediately be at your door? Is your
open door policy meant simply for the
American monopelist? Is your open
door theory meant only for the Ger-
man imperialist? Is your opeh door
theory meant only for the Japanese
multi-millionaires? Or is it also
meant for the poor, tortureq Hindus
of East Bengal?

Today we are hearing America
talking, Mr. Adlai Stevenson talking,
and Sir Patric Dean talking, of self-
determination for the Muslims in
Kashmir. May I demand sclf-deter-
mination for the Hindus in Pakistan?
Why can’t they demand self-determi-
nation for these tortured people, the,e
poor people subjected to minority-
baiting? Minority-baiting by them is
a strategic art and it has now deve-
loped into a  State-genocide, Why
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can’t they demand that they give us
Jessore and Khulna? Why can't they
give self-determination for Hindus
and Christians in East Pakistan? Why
don't they give an autonomous area
1o them, as they are demanding in the
Kashmir Valley for the Muslims of
Kashmir. Why can't they think of
these poor, tortured millions, these
thousands of Christians also who are
being butchered, tortured and thrown
out? They want to make it a ‘pure’
Pak State. That is, one who does not
profess the State religion shall not be
allowed to be there, They have
completely sabotaged, they have com-
pletely torpedoed, the basic principles
of the Nehru-Lioquat Pact.

You know, on gur part we have im-
plemented that Pect. My Chief Minis-
ter at that time, Dr, Bidhan Chandra
Roy, told me: ‘Chatterjee before the
Nehru-Liaquat Pack, 10 lakh Muslims
left West Bengal. After the Pact, 9
lakh have recirned. We implemented
it, But Pakistan has not implement-
ed it'. Why don't you scrap that
Pact deliberately proclaim that (he
Pact has been sabotaged, trodden un-
der foot by the Pakistan Govern-
ment which Jdoes not respect human
rights, which does not respect inte:s-
nationa] obligations? I demand that
we go to the UNO and expose them
thoroughly, their savagery, their
butchery, their calculated genocide of
the minorities.

Anyhow, I am disappointed, This
will be a very great shock to the mil-
lions of our tortured, persecuted
brothers and sisters across the border
to whom Sardar Patel said this on the
eve of partition—we received this
telegram from him for the Conven-
tion of East Bengal delegates:

“Our hearts naturally go out
to those who are of us and who
are with us so long but who are
now being separated. You can
realise the bitterness and the
sorrow which partition is bring-
ing to those who cherished

};nity a:’nd who lived to fashion
...
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“But let not our brothers and
slsters across the barrier feel that
they are neglected or they are
forgotten. Their welfare shall
claim our vigilance, and we will
follow with abiding interest their
future.”

That is the pledge that was given. That
pledge is being violated. There should
be some drastic modification of this
Budget to implement that pledge and
to implement the pledge which Shri
Nanda, Shri Krishnamachari and Shri
Khanna gave us, to united Bengal, on
the eve of this crisis.

WA qgEaad a (W) -
I FEIRA, FF A GIGT Y
waT feam @ 97971 1 I AT AT Y
HYT g HT a1 &7 Iuw ¥ AT faaw )
afgemni &1 oY a1 @ar fear @
arfEa | IFET s A9 fagr oSmar

Shri Basumatarj (Golpara): At the
outset, I must extend my whole-lreart-
ed support to the Finance Minister’s
Budget which aims gt democratic
socialism, which ig the Congresg goal.
Many hon. Members referred to the re-
solution passed at Bhubaneshwar and
criticised the Budget stating that it
was not going in the way as it was
intended. But I do not think there is
any disappointment in it. So far as
was possible for him, the Finance
Minister has tried to go' on the path
indicated. To begin with, he has abo-
lished the Compulsory Deposit Scheme
which had raised great criticism in the
country. He is wise to have abolished
it. He would have been much more
appreciated by the people if income-
tax would had been exempted up to
salary of Rs. 500 per month, but it
was not done. Looking at the taxes
he hag levied on the companies, we
cannot say that he is not trying to find
out resources the way he had replac-
ed Annuity tax deposit scheme which
applies only to those with an income of’
Rs. 15,000,

When we achieved independence,
our national income was not more than
Rs. 400 crores, but now he has placed a.
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Budget for more than Rs. 2,000 crores.
Therefore, he has found out many
ways and meang to develop our coun-
try. If you visit the various projects
in the country, you will be surprised
that our country has been developed
s0 much in the short period of 15 years
since independence. So, I do not know
hrow the hon. Members who preceded
me were disappointed. Of course,
there may be a few things disapopint-
ing here and there, but there is no rea-
son to be disappointed with the Bud-
get as such, because he has been able
to find the necessary resources, and
has also introduced some reforms in
the tax structure like replacing the
Super Profits Tax by the more equit-
able surtax; also he has reintroduced
the expenditure tax.

The Planning Commission intended
to remove the disparities in the differ-
ent regions of the country, but we find
to our surprise that developmental ac-
tivities are taking place only in areas
which are already better developed,
and where the people make a hue and
cry. In a State like Assam, where is
none to make a hue and cry, you will
find the progress to be very disappoint-
ing. I am very glad that Dr. K. L.
Rao, the Minister of Irrigation and
Power is here. He knows very well
how richr Assam is in resources for
power and industry, but still we have
not been able to develop them in our
State. So, I request the hon. Minist-
ers, and especially the Finance Minis-
ter, to look into the case of Assam.

Assam is rich in resources of oil.
She hag many oil fields, and it is well
known, two refineries have been cons-
tructed at Barauni agnd Gauhati where

we are refining the crude oil from
Naharkatiya and Moran. In spite
of all thiss, I do not know
why the Government of India

is not looking on Assam with the same
interest as on other parts of the coun-
try. This is not my word, but the
people in Assam have been saying
that Assam has been treated In a
stepmotherly way.

Shri B. R, Bhagat: How?
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Shri Basumatari; This is not my
version, and I do not go to that ex-
tent, but this is the version of many
people from inside and otuside the
State, and belonging to many parties.
It is the popular feeling that Assam
is being badly neglected, that it has
not received sufficient attention at the
hands of the Government of India. I
hope the Minister will not be very
touchy about it, Anyhow, the coun-
try as a whole has been developed
very much since 1945, we cannot deny
it.

Just now Shri N, C. Chatterjee
spoke about the refugees, which is a
burning problem at present, We have
bcen getting report after report how
Christian tribals numbering about
45,000 and also other tribes are com-
ing into India, and how they have
had to leave their, young wives and
daughters in  Pakistan. Therefore,
this refugee problem is a very burn-
ing problem, and we must see how
we can rehabilitate these people.

Assam faces not only the refugee
problem. She also has to face quite
often the problems of floods, earth-
quakes, draught, immigrants, Naga
hostiles etc, So, the problem o-
Assam should not be treated as a loca.
problem concerning only the State
Government, but should be treated as
a national problem, as a problem of
India.

You know what difficulties the Gov-
ernment of India had to face at the
time of the Chinese aggression. And
I was surprised and very sorry when
some friends asked me how to go to
Assam, as if it wag not in India, Such
is the plight of Assam, When the
country was partitioned, Assam was
isolated from the rest of India. Not
only Assam. The area isolated com-
prises Manipur, Tripura, Nagaland
and NEFA also. So, this eastern
zone should be treated very carefully,
and should be developed like other
parts of the country, The resources
are there awaiting exploitation, The
Minister of Irrigation knows it very



4091 General

[Shri Basumatari]

well, and I hope that he will try his
level best to utilise all the resources
there for producing hydro-electric
power. There was one big hydro-elec-
tric plant to be constructed at Kopil,
but now I understand that there is
going to be some delay on account ot
some difficulty. I hope this difficulty
will be surmounted by the Minister,

You know, as regards communica-
tions also it is very bad. We have got
only a strip of thirty-five miles at the
foothills of the Himalayas, and only
one railway line from Siliguri to Dig-
boi. There is no other railway line
touching other areas. From all these
difficulties we had to suffer at the time
of the last Chinese aggression. So, I
request the hon. Minister concerned,
and all the other Ministers also, to see
their way to give us another railway
line along the foothill of Himalayas
and a network of roads in Assam from
the strategic point of view.

In this connection I want to make
one suggestion. If you want to deve-
lop the strategic State of Assam, then
you will have to construct another
road to Mishamari—that is from Jam-
duar to Mishamari via Gurubasha and
Sidli and Bijni of Goalpara and
Baroma and Tamulpur of Kamrup dis-
trict in Assam. You now that from
Mishamari there is a road under cons-
truction to Bomdila of NEFA. Unless
this northern side is made, easy excess
with the communication of net work
of roads and Railway line, you cannot
manage the war. You do not know
what is the attitude of Pakistan or
China. Either of them may attack
anywhere in Assam when an opportu-
nity comes. We should not think that
the danger is gone. We should not
forget that any time China or Pakistan
may attack us. So we should not think
for a moment that there is no danger.
We must be very alert. And if you
want to be alert, there must be com-
munications, there must be railway
lines, there must be roads as suggest-
ed. I am glad and thankful that the
work of broad gauge has been started.
It is the back-bone line. But it is not
that broad-gauge has been granted, so
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it is enough for Assam. It is only the

back bone line.

For want of strong railway line food
could not be brought there and peo-
ple have to suffer from food scarcity .
in Assam.

Assam suffers not only from scar-
city of railway lines but from natural
calamities also, like floods and other
things. In regard to the control of
floods I must draw the attention of
the Minister of Irrigation and
Power to the fact that unless the
Brahmaputra is controlled and unless
this river is trained, floods cannot be
checked. You know, the loss as a
result of the last floods was about
Rs. 37 crores, the highest flood in
Assam. It was Rs. 27 crores the
previous year, and 20 crores the year
before that. It is mounting up year
by year. This is an inherent disease
so far as Assam is concerned. So I
wish that this Brahmaputra should
be trained somewhere. I am not an
expert. Sir, When I visited NEFA I
saw that the Brahmaputra stream in
NEFA is very small; it goes in a zig-
zag way. Comparing it with the
other projects, which I have visited
all over the country, like Bhakra-
Nangal, it will be a very powerful
project, and I think this project it-
self will cover the whole of India, if
it is done.

You know, average consumption of
Assam i3 only 246 KW. If you
compare, the all India consump-
tion is 32 KW, but we are getting only
2.46 KW—in spite of the fact that we
are having so many rivers and rivu-
lets passing through our State. There-
fore, I request the Minister of Irriga-
tion and Power to consider this. In
this modern age without power you
cannot do anything, without power
you canont have an industry, without
power you cannot exploit anything
else. And when we approach any pri-
vate company or industrialist friends
like Mr. Tantia, they point out these
difficulties of transport. So, though
there are rich resources in Assam,
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they cannot be exploited; nor is Gov-
ernment prepared to exploit them.

In regard to the Budget, our Finance
Minister was expressing some regret
about the public sector. We are talk-
ing of the private sector and the public
sector. Having had an opportunity of
visitnig all the public-sector undertak-
ings, 1 was not at all disappointed.
But one thing I must say. This public
sector is bureaucracy-ridden. The
Finance Minister himself regretted
that the public sector is much lagging
behind. It is true. It should not have
been lagging behind, and if you go into
it carefully and in detail you will see
that the public sector suffers from so
many lapses, lapses in lavishly spend-
ing on cars, lavish spending on
tools, lavish spending on trucks, lavish
spending on palacial guest houses in
city. So we should check this luxury,
we should check this lavishness, Then
I think the improvement will be much
more than what we are having now.

I am not against the private sector.
It is said that the private sector is
squeezed. My predecessor was saying
that they have to pay Rs. 65,000 on one
crore, on less than a crore they have
to pay severdl thousands, and so on.
They should not object to it. What is
socialism?  Socialism meang that the
rich man must earn. My friend Shri
Morarka was saying yesterday that we
are killing the incentive of the indivi-
dual. It is not that. It is the policy
of a socialist State that the rich man
and the intelligent man should earn
and contribute for the development of
the country.

Shri C. K. Bhattacharyya (Rai-
ganj): And also, the poor man should
enjoy.

Shri Basumatari: And the condition
of the poor man should be looked into.
What I mean is, the common people
should not be taxed for essential com-
modities like kerosene, match, and
other things. I do not mind the Gov-
ernment taxing people, but relief
should be given to the poorer people.
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So I say that our aim and our object
should be to give relief to the poorer
pedple and not to the rich man or big
business magnates. Thank you Sir.

Shri D. D, Puri (Katithal): Mr.
Deputy-Speaker, Sir, 1 believe there
are three extremely formidable threats
to the Indian economy at the present
time, and I shall make certain very
brief observations in regard to all the
three of them.

The first one is that agricultural
production is on the decline. Accord-
ing to the Government figures it has
registered a decline of 3.3 per cent in
a single year. When the rapidly-in-
creasing population is taken into ac-
count, this is an extremely serious
matter. The point, I am making, is
that the Government of India, and the
policies of the Government of India as
they are reflected in the Budget, do
not seem to be aware of the magnitude
of the problem and of the magnitude
of the steps and the unpostponable
urgency of the steps that are needed
to meet this problem. For any prob-
lem to be solved, first of all there has
to be an awareness, an assessment of
the problem. The most disquieting
feature where agricultural production
is concerned is that the Government
of India do not seem to be aware of
the size of the problem,

I will make a very brief reference
in regard to sugar. Persistently, again
and again, and yet again, they have
been warned in this House and outside
this House, and every time we get a
statement that the sugar situation is
all right, we will reach the target, we
are very close to the target. I have a
statement here of some sixteen state-
ments made inside Parilament and out-
side Parliament by Government, every
one of which was miserably incorrect
in the assessment of the seriousness of
the problem. I am very glad that my
hon, friend Shri Thomas is here. The
first statement that I wish to make a
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reference to is the one which he made
in the Rajya Sabha on the 13th March
1963. The late Shri Pannalal Sarogi
asked him whether he was aware that
the Industry had estimated the output
of sugar around 21'5 lakh tonnes.
Shri Thomas was very very angry, and
this is what the proceedings say about
it. He said, “I do not know which
section of the public the hon. Member
is serving by saying that production is
22 lakhs or 21 lakhs and then by
saying that by such large releases we
are going to burp our fingers. I re-
fuse to answer the question of my hon.
friend.” He was very angry. And
yet at the end of the year....

An Hon. Member: He was not angry.

Shri D. D. Puri: He was angry.
And at the end of the year, when the
day of reckoning came, the production
was 213 lakhs. :

The Minister of State in the Minis-
try of Fooq and Agriculture (Shri A.
M. Thomas): In the previous Decem-
ber the industry’s assessment was 24
to 25 lakhs.

Shri D. D. Puri: I am talking of the
13th March when a specific figure had
been put to him. I shal] utilise ano-
ther occasion when I shall give fuller
details; but the last statement made

by the hon. Food Minister in this
House on 11th February, 1964 is as
follows:

“though there was diversion of
cane for gur making, production
this year would be close to the
target of 30 lakh tonnes.”

There are in all 17 statements, each
one of them incorrect. The most dis-
quieting part is that they are not only
ignorant but they do not want to learn.
It has happened again and again. How
are we to tackle this problem it we
are not aware of the magnitude of the
problem. To my way of thinking, 80
package programmes are not going to
solve the agricultural problem. The
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essential thing is that we should re-
cognise the magnitude and urgency of
the problem,

The other important thing is imple-
mentation and co-ordination between
the Government of India and the State
Governments. It seems to me that
evry State Government moves in the
direction it chooses at any particular
time. There should be better co-ordi-
nation,

The second threat to the Indian eco-
nomy is the rising prices. I do not
quite know how these price indices
are prepared, whether they take into
account the controlled price, or the
actual price the consumer pays; even
then though there is a wide gap bet-
ween what I may call the de jure price
and the de facto price of foodgrains,
sugar, etc., even assuming that the
figure of 7-2 per cent increase is the
correct figure, it means that the rate
of acceleration has tripled in the pre-
vious year. It is a very serious state
of affairs. Then again, a characteristic
feature of our economy is, that the rise
in prices does not go to the producer.
The consumer pays it; the producer
does not get it; it is pick-pocketed by
the middlemen. If the increased price
went to the agricultural producer, it
would produce quick results; there
would be incentives and he would pro-
vide more irrigation,, fertilisers, etc.
But that does not happen. There is
another feature, somewhat unique about
prices in India. There is an imbalan-
ce. According to my way of thinking,
the grower needs an incentive, a high-
er price than what he gets today. At
the same time, the price of article
which the grower needs should be
lowered. We are talking of holding
the price line. In less than one month,
railway freights were increased, not to
meet railway deficit, but to give a lar-
ger return % the exchequer. It is idle
to believe that it will not be reflected
in a direct increase in prices. This
morning, we heard the coal prices
were increased. There is another seri~
ous matter which has not received
sufficient attention at the hands of the



4097 General

hon. Members: steel has been decon-
trolled. The producer is going to in-
<rease the prices all the way through;
decontrol also means that the middle-
men will be allowed to make his kil-
ling while the going is good. It is go-
ing to affect every part of the Indian
economy. The plough and the shear
everything that the grower uses is go-
ing to cost more. From him, right up
to the Defence Minister in so far as the
Defence Minister purchases his hard-
ware within the country, it is going to
«cost him more. 1 remember a furore
was caused in United State there was
no control at that time; there has
never been any control-—when the
steel magnate increased the price of
steel; President Kennedy brought the
skies down and they did retreat. The
price increase was revoked and Ken-
nedy said: you are stabbing the eco-
nomy of the United States by unila-
terally increasing the steel prices.
This is the position about steel, coal
and railway freight in our country.
Everything that the grower has to pay
for will cost more.

The third important threat to the
Indian economy is the vast mass of
unbooked wealth, hard cash or smug-
gled gold that is going round under
the table all over the country. Vari-
ous estimates have been prepared;
some put it at a thousand crores, some,
at 2,000 crores and some, at 500 crores.
‘Whatever it be the fact remains that
it is a serious menace which complete-
ly frustrates whatever fiscal measures
the Government may take. The Fin-
ance Minister proposes to take strin-
gent measures and I say that all of us
must give him fullest support in this.
We must recognise that the man who
has unbooked wealth is the enemy of
our country as much as enemy as the
agents of Pakistan or China as he is a
threat to our economy and national
security. The Defence of India Rules
or other powers must be mercilessly
used against these people. If you do
not have sufficient powers, come to the
House and the House will not grudge
¢hem. But please, for heaven's sake,
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bring this vast mass of wealth into the
books of the country.

As compared to this man, whom I
called a traitor, there is the man who
has saved money honestly and after
duly paying his tax is able to invest
his money in the productive effort of
the country. He is a friend of the
country. It is in this context that I
make my first observation on estate
duty. It has been raised to 85 per
cent above Rs, 20 lakhs and to 40.per
cent in respect of assets above 10 lakhs
This is all money on which tax had
been duly and honestly paid, while
the other fellow had not paid any tax.
In actual effect, taking into account the
fact that the payment of the duty will
have to be made in cash on the basis of
the assessment made by officers, I be-
lieve that this 85 per cent would real-
ly be equivalent to 100 per cent and
this 40 per cent, to 60 per cent. In
actua] effect, when you take into ac-
count that the Central exchequer is
only going to make Rs. 5 lakhs out
of this duty, I do seriously suggest
that the bark is very much more than
the bite. The game is not worth the
candle. I think some other way could
have been found to collect another
Rs. 5 lakhs from the fellow who owns
so much money.

Mr. Deputy-Speaker: The hon, Mem-
ber’s time is up.

I would now
remaning points.
Another point that I wish to make is,
provision is made for the voluntary
declaration of wealth, and the provi-
sion is that if the declaration of wealth
is shorter than 90 per cent of the in-
come as actually assessed, then that
would attract penalty. The only obe
seravtion that I wish to make in this
connection is that this penalty should
be levied or collected after the appe-
llate stage and not earlier, because
frequently, the income-tax officers
make very much larger assessment at
first and then later on the amount is:
reduced in appeal.

Shri D. D. Puri:
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[Shri D. D. Puri] As my time is short, the other brief

In regard to taxation, the broad , Observation that I wish to make is this;

scheme of things as they emerge @ &8reat deal has been said about

from the budget is that that part of foreign participatiom in the equity

the corporate sector which is engaged capital of the Indian companies.

in industrial production of national
tmportance which have been specified
in the Bill will be able to plough back
more money into the business as dis-
tinct from being able to distribute it
to as dividend. They will certainly
not be able to distribute any moare to
the shareholders but will be able to
plough more money into the produc-
tive effort. It is a very welcome thing.
It is a wrong impression that the cor-
porate sector as a whole hag been
given relief. The only point which we
must realise is that it is going to pay
betwecn Rs. 10 crores and Rs. 15 cro-
res more than last year. Nevertheless,
the rationalisation is a step in the
right direction. 23A companies have
been exempted from distributing divi-
dend as laid down in the old Act so
that they should be able to plough
back more into productive effort.
But, on the other hand, this has been
gset off by an increase in direct tax,
besides, the tax on dividends, so that
what hag been given by one hand has
been taken away by the other.

My suggestions are twg in this re-
gard: classify all companjes whose
production adds to the strengthening
of the nation’s economy as companies
in which the public is substantially in-
terested. The classification should at-
tach to the product that they make
rather than to the shareholders’ regis-
ter, apart from private ¢ mnanies.
Also, a certain minimum dividend
should be recognised as the cost of
money and the seven one and a half
per cent tax should exempt the basie
level.

1 then maek one observation in re-
gard to the surtax and that is, the de-

ciencies under the Act should be car-
ried forward from one year to the
other and also that the deficiencies
created by the old super-profits tax
lhould be aliowable before the surtax
¥ levied.

There has been a lot of controversy in
the press; some statements have been
made and some contradictions have
also come in. I would like the Fin-
ance Minister to make a clear and un-
equivocal statement in regard to the
policy of the Government in this res-
pect. In any case, 1 believe that
equity participation on a majority
basis should not be allowed to any
non-Indian national.

I will now wind up by saying that
the most serious threat to our economy
is the imbalance in the prices. There
is no point in talking about the take-
off stage in the economy or of the self-
generating stage being reached as long
as this imbalance is not removed.

Shrimati Yashoda Reddy (Kurnool):
Mr. Deputy-Speaker, Sir, it is neither
an easy nor an enviable job to he a
Finance Minister and thi: year, parti-
cularly, I must say that the Finance
Minister had a very harq task and a
very uphill one too. He not only had
to extricate the country’s economy
from the morass into which it had fal-
len but also to let it get going at an
accelerated, pace so as to recover los}
time. I must also say that in spite of
al] the arguments put forward by se
many hon. Members to the contrary,
he tried to meet the ideological pres-
sure within the party to start a process
of reducing the disparities in wealth,
income and social justice.

May 1 say that taxation is not only
to produce the money for current ex-
penditure but also must be geared,—
the economy must be geared—to the
paramount duty of produci.ng more
and promoting growth. To this twin
objective, the Finance Minister hag
tried to focus his attention, and to
quote his own words:

‘“Taxation has to be used as a
sensitive and multi-purpose tool
to ehpoun_gg production, to keep
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a measure of restraint on rising
levels of consumption, to ensure
that people get the fruit of their
labour, to induce savings and to
prevent profiteering sq that the
nherent ills of scarcity economy
are not multiplied.”

No thinking or reasonable person will
have any grudge against such princi-
ples. No doubt there may be some
People who will not even appreciate
-him for these things, but I do congra-
tulate him wholehcartedly on his bold
and encouraging lead with regard to
economic policy.

1 must sav that the Finance Minister
has courzgeously discarded the shib-
boleths of meddlesome controls,
shortsighted pleas for indiscriminate
nationalisation every now and then,
irrespective of efficiency, administra-
tion and profitability. He has adopted
measures to prevent corruption and
blackmarketing and to deal firmly
with blackmarketers and profiteers. I
must also welcome his stringent
measures by which he wants to deal
with the tax-evader. Though I may
comment on it later if T have time, I
must say that I must congratulate him
for saying that he is going to have a
Commission to look into the mono-
polies.

I would like to say a few words
about the question of taxation before
I deal with the major effects of plan-
ning and their policies, during the past
15 years and more of freedom of the
country. Coming to the specific pro-
posa's, I would like to say one word,
knowing fully well that his task has
been made much easier by too much
of taxation last year by the former
Finance Minister, Shri Morarji Desai,
the Finance Minister has turned his
special attention to simplification and
rationalisation. Though he has abolish-
ed excise duty on certain itemg of
minor consequence, and has simplified
the tax structure on items of major
fmportance, T do not understand why
he has gbolished the duty on gramo-
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phone records. If he had abolished
the duty on kerosene or matches, itemg
which have a direct bearing on daily
life, that would have been some
direct relief and would have been
much better than the gbolition of tax
on gramophone records. I do not
know whether he wanted to give some
relief to some people like me who are
always fond of gramophone records; §
do nnt know of any other reason.

Then ther: is another thing. Why
should there be this reduction from
150 per cent to 60 per cent in respect
of the tax on motor cars which only
multi-millionaires use as a luxury, and
in respect of which large amounts of
black moncy are utilised? I do not
understand the justification for this.
(Interruption).

Then let me say one or two thingg
about the corporate sector. We have

been saying that he has been very

generous as far as the corporate sectog
is concerned. We have been preach-
ing socialism and the socialist objec-
tives, but suddenly he has been very
favourable to the private sector. Bup
one thing I would like to say. If hig
reasons are that his only aim is
to increase production, that it is thg
solc purpose of inducing people ta
produce more, and then to see that
whatever has been produced should
go back into the national exchequesr,
that is, to productive efforts, I wil)
support him. We are after all wedded
to a mixed economy and we want to
encourage both the flelds, public and
the private sectors. The hon. Mem-
bers opposite and so many other
Members also sometimes have a wrong
impression or meaning about socia}-
ism,—public wversus private sector—
and so on. I want to ask them, in a
developing economy, when we are in
imminent danger frgm the neighbour-
ing countries, how can any sector be
ignored or deficit financing be largely
indu'ged into. That is why the Finance
Minister has taken fo these measures,
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I am not of the same opinion as
Shri H. N. Mukerjee’'s. He said that
this budget has “burst the bubble of
Bhuvaneswar socialism.” Certainly
not. My understanding of socialism is
different. In the present day context,
we should not have a water-tight
eompartment betwecn private and the
public sector. We should try to make
the best of both the sectors for public
bencfit. I know some of my hon.
friends, especially from the communist
side, hate capitalism.

15.00 hrs.

What is capitalism, 1 would like to
ask. Economists say it is a relative
word. The communist countries have
a1 inherent hatred to capitalists and
itkey would not even hesitate to kill
the goose that lays golden eggs. What
we have been trying to do is not to
kill the goose that iays golden eggs,
but we are trying to see that the
golden egg is used for the purpose of
development of our country. Some of
my communist friends say this is not
socialism. The system which they
want is not socialism, but communism.
What our hon. Finance Minister is
trving to do is to succeed in behead-
ing capitalism and establishing socia-
Usm without the danger of getting
into communism. That is all I want to
#ay about the corporate sector. For
that specific purpose, I will support
him as far as the concession he has
given in regard to super-tax, etc. is
concerned.

The Finance Minister has also
‘brought an imaginative approach to
the problem of personal taxation,
especially by the abolition of the com-
pulsory deposit scheme, reducing the
income-tax at the lower and middle
fevels, though not sufficiently to satis-
fy his own objective of rewarding
initiative and hard work. I would
specially congratulate him for the
rebate on super-tax, insurance and
provident fund for the professional
and salaried income groups. This
.#hows that the Finance Minister
.appreciates ‘the importance of incen-

"' tives- to the professional and salaried
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classes, who have been hitherto

1gnored.

The sharp increase in estate duty
is only a move towards socialism. We
all agree that unearned income inhe-
rited by people without any hard
work has to be taxed heavily without
any mercy. Mr. Morarka jocularly
said that when we live, we have to
pay; when we die, we have to pay.
Maybe we will have to do that if we
want socialism and social justice. But
let not this attempt be defeated by
partitions, benami transfers and other
devices which were adopted when we
introduced land reforms.

The Finance Biil has very salutary
provisions dealing with tax evaders,
particularly the abolition of the pro-
visions prohibiting the disclosures of
information relating to assessment of
income-tax, estate duty, wealth tax
etc. Mr. Morarka was pleading that it
may cause some harassment to good

people. Certainly, every law causes
some harassment to good people.
But drastic provisions relating

to concea'ment of income and
punishment for fa'se statements and
assumption of power for search and
seizure are quite justified under the
present conditions, because of the
number of tax-evaders and the num-
b>r of people who are doing great in-
justice to the Government and to the
people in general. We may consider
murderers are criminals. But a mur-
derer commits sin against one man.
But tax-evaders are killing the com-
munity, the society and the nation.
They are greater traitors and any law
is not too harsh enough for them at
present.

One thing which the Finance Minis-
ter should check is this. As far as the
administration is concerned, there
have been many criticisms, but the
most important criticisms are delay and
red-tapism and waste. Indian plan-
ning by far has been very good, but
the implementation has been hopeless
and it has failed. Delay and red-
tapism have become a headache. These
have proved a stumbling block at
every place. About corruption, my
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friendg are talking. Our Prime Minis-
ter sometimes says there is no cor-
ruption and India is far ahead com-
pared to other countries in this res-
pect. But sometimes when he is in an
understanding mood he says there is
oorruption, though it is much exagge-
rated. Maybe we exaggerate it, but
we should not forget there is corrup-
tion.

“There are many kinds of cor-
ruption, said Mr. Nehru. The
open acceptance of bribes is per-
haps the least important . ..
There are other forms of corrup-
tion which eat into the moral
vitals of our nation. They are
rampant in all circles; practically
no one is free from them. Nepo-
tism, favouritism clanishness, pro-
vincialism—these are corrupt prac-
tices.”

Which ot our publicmen can honestly
say that he is completely free from
these vices? This is what is happen-
ing. When I supported Mr. Kamath
in regard to the disclosure of assets,
I was only saying this. When we
Congressmen, have the privilege to
ru'e the country, it is our obligation
to be above suspicion.

About declaring assets, the other
day Mr. T. T. Krishnamachari reply-
ing to the debate, said that it was
practically impossible; legally it is not
possible; no Parliament has had it; it
is not a parliamentary practice to
deciare the assets of the Ministers to
the public and only sanyasins could do
that. Some such thing he said; I can-
not quote him exactly. But I say
every Congressman must surrender
the privacy of his private life and
daily account. He has to do this, not
because it is good jurisprudence, but
because he claims to govern and guide
the nation, and to that privilege must
be atiachcd this liability. So, if we
claim our privileges, wc¢ should also
be sure about our liabi'ities and moral

principles.
In spite of its tall claims and pious

platitudes, what has our Government
done to the common man? Maybe
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there is artificial prosperity. Maybe
we have increased the industrial seo~
tor; maybe we have succeeded in
building better palaces. But as far as
the common man in the rural side is
concerned, is he getting the five essen~
tial things of life, namely, food, cloth-
ing, shelter, education and medicine?
Are they given to him free or even at
reasonable price? These are the fun-
damental things which should be
provided by any Government—monar-
chy or diarchy, dictatorship or demo-
cracy, socialist pattern or communist
pattern. 1 am not bothered abous
private and public sectors. As long
as we are not able to give them food
at minimum price, cloth at minimum
price and medicine and education free,
I do not think we have fulfilled our
fundamental policies. In Egypt—I
speak subject to correction—they haveg
shops where food is available to the
common man at the cheapest ratea
There are shops providing cloth at
cheapest rates. There the Government
has controlled the housing system im
such a way that for a nominal
value, people are able to get houses
Maybe the wealthier class may go to
other places to-get bettcr food by
paying higher cost. But they have
provided thcse basic things of life to
the common man cheaply. They are
getting them direct from the producer,
giving him extra price and sell them
at a subsidised price to the consumer.
The State has acted in such a w-~y
that it does not hurt the consumer cr
the producer. Why not our Govern-
ment do it? If I had more time,
I wou'd explain it. If Government
uses its own imagination—it has got
so many people at its command—it
can certainly do it. -

The wealth of a State consists not
in great treasures, solid walls, fale
pa'aces, weapons and armour: but, the
best and noblest wealth of ~ State
and its truest safety is its citizen, the
man, and the man has to be consi~
dcered.

About the food problem, 1 win
elaborate it it I get time during the
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‘discussiol on  the Food Ministry’s
_demands. India is supposed to be gn

" dgticultural country. The whole dan-
ger is the mistaken priorities betw.en

focd and agricuiture. There has been
false transposition of priorities bet-

ween food and agriculture. The very
"hame by which the Ministry is called
-—Food and Agriculture Ministry—is
innocently indicative of the mistaken
priorities. We have been so long
thinking and p'anhing about food. the

. distribution aspéct: but, the production

"4spect has not been given

thought.

.Agriculture and the agriculturist have
“been pushed into the background. A

.ment operations and the rest.

great deal of time hag been lavished

on devising controls, cordons, procure-
It 1s

~wrong to suggest that none of this was

.
.neccessary or useful.

But the problem

did not disappear. How to soive the

.problem of production is the question

I sincerely request the Government

, that our agricultural production should

.

" monsoon.

attain a level of productivity which
irsures it against all vagaries of
No good purpose is served
if the administration gets itself bogged
down by food controls.—it must focus

_its attention on production—nor is its
, continued dependence on PL.480 going

1

» Mr.

to solve the problem.

Ultimately, Sir. I would like to say.

‘in spite of all this. 1 would like to

support the budg~t proposals present-
ed by the Finance Minister.

Shri Manoharan (Madras South):
Deputy-Speaker, Sir, I rise to

-<peak on behalf of my party on the

oudget that has been piresented by our
hon, Finance Minister, Shri T. T.
Krishnamachari. T think this 1s a
peculiar budget. Tt has created reac-
tions inside the House as well as
outside. The re:ctions are varyng
and at times contradictory. To illus-
trate my point, I can take the resction
of Shri Raghunath Singh, the Secretary
of the Congress Parliamentary Party.
He has said: “The budget is neither
Jeftist nor rightist, but it is centralist.”
Y think a responsible Secretary like
“hri Raghunath Singh does not want
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the Finance Minister to be dragged
either left or right, but he watits to
fix him at the centre. Problbly he
may be thinking that that is the only
safe and sure place for the Finanee
Minister to dwell. Anéther promil-
nent Member ftom the ruling party,
my esteemed friend Shri Morarka,
said: “It is a purposeful budget”. I
am convinced every budget has got its
own purpose. But subsequently he
said: “What Morarji has done has been
undone by T.T.K.” It might be true.
Another comment came from—a flery
comment indeed—another Congress
Member from Madhya Pradesh who
said: “It is a funeral for socialism™.
Yet another Member. the most sobre-
minded man of the ruling party, Shri
Khadilkar, said: “It is a clear depar-
ture from the bureaucratic socialism,
the resolution passed at the Bhuvan-
eswar Conference”.
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But I think the budget invariably
reflects the mind of the author. If so,
I think it is not a straightforward
budget, because if we analyse the
mind of the ruling party, we find that
the much heard of talk about socialism
is nothing but an empty talk. I want
to iilustrate that. In 1954, I think, i
my memory is correct, at Avadi in the
Madras State, the Congress confused
thinking brought out a child, what is
called socialist pattern of society. Of
course, very many people immediately
doubted the survival of the child
because the duty to cradle and lullaby
the child was given to no other per-
son than Vadavadimangalam Thyaga-
raja Mudaliar, who is a landed aristo-
crat having thousands and thousands
of acres of land. Ever since Avadi
the ruling party has journeyed ten
vears to reach Bhuvaneswar where
the second child was born and that
was christened as “democratic social-
ism”. 1 doubt very much about the
survival of the child because the res-
ponsibility to cradle the child was
given to no other person than Shri
Patnaik, the Orissa Chief Minister
who is a multi-millionaire. Naturally,
therefore, the citizens of this country
have got every doubt and they Have
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got a right to question the bona fides
as well as the interest of the ruling
party so far as their so-cdlled profes-
sional talk about gocialisth ahd soéial-
istic society is coficerned.

Sir, in the Constitution the basic
policies are set forth as the direstive
principles of State policy. Among
those principles we find:

“The State shall, in particular,
direct its policy towards
securing—

(a) that the citizens, men and
women equally, have the right to
an adequate means of livelihood;

(b) that the ownership and
control of the material resources
of the community are so distribut-
ed as best to subserve the com-
mon good;

(c) that the operation of the
economic system does not result
in the concentration of wealth
and means of production to the
common detriment;”

These are the directive principles of
State policy. I hope the House is
aware of the fact that the
very same principles have been
adopted by this House in 1954 and
thercby they have assured the coun-
try that they want to create a society
based on sovial justice, equity and
fairplay offering equal opportunitv to
all the citizens of the country. Per-
mit me to doubt again the nobility of
thought or the honesty of purpose or
the earnestness of conviction of the
ruling party, because if we analyse
the tax structure we can find that the
ruling party has not implemented
anything in the way of creating or
building a socialistic state of society.

Our Finance Minister in his spcech
has very rightly pointed out that the
“tax structure itself, which has grown
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in a soméwhat haphatard manhies,
needs a closer ook and in thi§ tashk
one has to remertiber that direct taxwes
provide the mgans through fisc £6F
change in the hature and directioh
of society towards the goal of remow+
ing inequélities in incothe distribi~
tion.” That is what the Finanés
Mihister said while presenting theé
Budget. He said that the Goveffi-
merit want to resort more and mofé
to direct taxes which is ctonsidere@
to be one of the best instfuments 16F
achieving the sotialist pattern of
society.

My hon. friend, Shri Gopalan, while
he was analysing the budget said:
“It is a clever budget, but danger-
ous”. Then the hon. Member oppo-
site, Shri Ravindra Varma could net
tolerate Shri Gopalan calling the
Finance Minister as clever because
a clever budget can be had only from
a clever Finance Minister. It is,
therefore, dangerous, I want to ex-
plain this aspect of the issue, 1 want
to analyse the tax structure {rom
1948-49 to 1962-63 and show how the
Government of India have resorted to
taxation. I am giving these statistics
to the House from the estimates of
national Income published by the Cen-
tral Statistical Organisation, The net
revenue thaf accrued to the Govern-
ment of India in the field of diract
taxes in 1948-49 was to the tune of
Rs. 239 crores whereas in 1962-63 the
Government was able to get Rs. 484
crores, By way of indirect taxes in
1948-49 the Government of India got
Rs. 362 crores whereas in 1962-63 the
Government got Rs. 1,334 crores. 1
want to amalyse it still further. Tak-
ing the percentage, the revenue from
direct taxes in 1948-49 was 344 per
cent and In 1962-63 it came down to
24:2 per cent, whereas in the field of
indirect taxes it was 522 per cent in
1948-49 and it went up to 66.8 per
cent in 1962-63. I want to say, basing
on the very philosophical contempla-
tion of the Finance Minister that the
tax structure has grown in a some-
what haphazard manner, it needs a
closer look and in this task one has
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to remember that diretct taxes pro-
vide the means through fisc for change
in the nature and direction of society
towards the goal of removing in-
equalities in income distribution.
From 1934 to 1964, about ten years.
I think it is very clear from this table
that the Government of India have
resorted more to indirect taxes than
direct taxes. I want to know whe-
ther the ruling party is very sincere
to the ideology which it has profess-
ed and is still professing, called the
socialistic society as its goal, If so,
from 1954 to 1964 what measures have
the Government of India taken, what
Bills the Government have piloted
and what schemes the Government
have formulated to create a society
which is called the socialist society
eccording to the ruling party?
Therefore, I do not want any clever-
mess or astuteness in framing the
budget; on the contrary, I want to
see that in formulating the budget
gincerity of purpose, honesty and
earnestness of conviction are there.
Unfortunately, I am thoroughly dis-
appointed with the budget presented
by the Finance Minister because these
are all nicer qualities and nobler
sentiments which are conspicuous by
their absence,

Then, as we all know, the people of
this country have been terribly flaec-
ed by the previous Finance Ministers;
the credit should specially go to the
previous Finance Minister, Shri
Morarji Desai, who has fleeced the
people to the maximum extent possi-
ble. Indirect taxes have been im-
posed on the people of this country
and the back of the country has been
broken down and the taxable capa-
city of the people has been reduced to
the point of saturation. In this con-
text, the Finance Minister, Shri T. T,
Krishnamachari, has come forward
with a budget which he claims is a
socialist budget.

There is yet another thing. Our
Finance Minister has very empnati-
cally and confidently stated the steps
that he will take. Yet, in the field
@t agricultural production, the Finance
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Minister himself admitted there is a
steady fall, for he says:
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“Essentially, the rising trend in
prices is explained by the inade-
quate rate of growth in agricul-
ture. After increasing by 12
per cent in 1861-62, agricultural
production declined by 3.3 per
cent in 1962-63.”

I want to draw the attention of the
House to this one step forward and
three steps backward policy and say
that such a policy in a vital sector of
our economy like agriculture is high-
ly dangerous and detrimental to the
further growth and security of this
ocountry. Yet, in another way, the
Finance Minister himself admitted it
when he was not either the Finance
Minister or Minister for Economic and
Defence Co-ordination. He said:

“....that the whole fiscal policy
followed by the Government of
India has lessened the value of
the rupee which is going down,
that 95 per cent of the people are
on a marginal or sub-marginal
level of subsistence and that more
money is getting concentrated in
the hands of a few.”

This is what the present Finance
Minister said some months ago be-
fore he became the Finance Minister.

Another statistics which I want to
give to the House is from the National
Sample Survey, Agricultural Labour
Enquiry, which says:

*27 million people have work
for one hour a day, 20 million
people have work for two hours
a day and 45 million people nave
work for four hours a day. At
other times they have no work
at all.” '

Whatever Shri Malaviya might nave
stated in his speech today morning,
this is the position of the agricuitural
sector, the small man of the country,
the pcasant, While inaugurating
the Ludhiana University the
Prime Minister has correctly
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pointed out how the Government of
India has progressed in the field of
agriculture. I have quoted this in
this House some time back but, for
the benefit of the House, I want to
quote it agdin. This is what the
Prime Minister had to say:

“I often hang my head in shame
when I think a nation with 70
per cent of its population engaged
in agricultural production depends
on foreign countries for its food
requirements, The nation’s fail-
ure to establish self-sufficiency in
food even after 15 years of inde-
pendence disturbs my mind more
than the Chinese aggression.”

In spite of Dr. Ram Subhag Singh, in
spite of my hon. friend, Shri Thomas,
this is what our Prime Minister said.
The food problem of the country
could not be solved and the peasan-
try is in uttar penury and poverty,
the majority of the people have no
work, the purchasing power is con-
siderably low, which is coming down
and down, the unemployment problem
is becoming serious and, finally, the
people of this country are groaning
under the burden of heavy indirect
taxes.

No doubt, the Finance Minisler has
given some relief in this budget, In
the place of the Compulsory Deposit
Scheme, he has brought in the Annu-
ity Deposit Scheme. It is a welcome
feature of the budzet, yet it has a
thorn to prick. I have received so
many telegrams from all over the
country, requesting the retrospective
removal of the Compulsory Deposit
Scheme. As the Finance Minister is
a practical and sympathetic man
who is prepared to repiace CDS, I
hope he will consider this matter and
try to see that people belonging to the
lower strata as well as middle income
aroup are not forced to pay for a
schrme - which  has already been
scrapped.  If the ‘nterpretation of
the spokesman of the Finance Ilinis-
try, which I consider is callous, is
going to be implemented, I think
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there is no justification or logic be-
hind scrapping CDS. Once CDS is.
scrapped, it is scrapped for ever: it
is dead, So, it should not have any
past or future, so far as this proposal
is concerned. I hope the Finance:
Minister will use or exercise his
powers in a sympathetic way and see
to it that it is altogether removed,
thereby giving some relief to the
lower and middle income brackets.

Coming to the per capita income, as
we all know, the per capite income in
Ind’a is very low, appallingly low, In
the United States the per capita in-
come is Rs, 10,000 and in the UK it is
Rs. 8,000 whereas in our country it is
Rs, 294.7. Of course, the Finance
Minister may immediately say that
our country is having a developing
economy or our economy is under-
developed or something of that
nature, yet, all the same, I want
the House to remember that while in
USA it is Rs. 10,000 and in UK
Rs. 8,000 and Rs. 5,000 or Rs. 4,000 in
other countries, in India it is only
Rs. 2947. It is an oceanic difference
and unless it is made up I doubt very
much whether we could prevent our
country from a catastrophe,

Another problem is the value of the
rupee. I have already said what Shri
T. T. Krishnamachari mentioned about
the Government of India lessening
the value of the rupec, with

“95 per cent of the people on
marginal or submarginal exist-
ence”

This is what he said before he be-
came the Finance Minister, An in-
ternational currency commentator,
Mr. Pick, has issued a threat regard-
ing the position of the Indian cur-
rency by saying that Indian currency
is very very sick. I hope the Finance
Minister will consider that aspect
also.

Then I want to refer to the pro-
blem of tax evasion. The Finance



. 11§ General

[Shri Manoharan]

Minister has provided some checks or
detertents so that the tax evaders cafi
Be caught. I think thé Finance
Miriister 18 inspired by the ideal of
Ksdldor, who has given some sugges-
Hons in the field of tax evasion, I
féquést the Finaneé Minister to con-
sider them.

The welcome features of the budget
are the introduction or increase of
expenditure  tax, gift tax and estate
duty and the scrapping of CDS. Of
eourse, we welcome these features.

1530 hrs.

[Serr THIRUMALA Rao i the Chair]

I request the hon. Finance Minis-
ter to consider this also because there
are people who arc deliberately cheat-
ing the country in the fieid of busi-
ness. They are keeping three or
four books with the determination to
cheat the Government of the day
also. Regarding these people Kaidor
said: !

“l very much doubt whether
the policy of ‘softness’ is of much
avail or whether, on the con-
trary, it tends to increase the
scope of evasion.”

He has suggested this and I think the
hon. Finance Minister will look into
that,

In the United States of America, he
has said, the situation is different.
He said:

“Very different is the situalion
in the USA where the taxpayer
is left to assess himself to tax
but if he is discovered having
concealed income, he can be
charged to an enormous penalty
(amounting to between 10 to 20
times the tax! escaped) and is
frequently dragged before the
courts in a trial attracting a
great deal of publicity and end-
ing in long terms of imprison-
ment.”

He has given some illustrations also,
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“Before the last War, no lesset
Personalities than the Vice-
president of ene of the biggest
New York banks (The Natiohal
City Bank) and the Chairman of
the New York Stock Exthange
were prosecuted for income tax
evasion in trials attracting news-
papet headlities for weeks bn end;
and only a few months ago the
Head Porter of the Waldorf
Astofia Hotel ih New York was
draggéd before the court for hav-
ing declared tips atnounting to
$33,000 in his income tax te-
turns ovet a five yeaf period,
whereas his bank account dis-
closed that he made over $ 60,000
in tips. No case of this type has
ever been brought before the
criminal courts either in Britain
or in India.”
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He says:

“I feel quite certain that very
heavy penalties and prosecution
with a great deal of publicity Is
an  infinitely more effective
method of dealing with tax
evasion than the policy of deli-
berate leniency and avoidance of
public disclosure followed in....
India”

This is what Kaldor has suggested. I
think, the hon. Finance Minister will
pay some heed to it and focus his
attention on it and see that tax eva-
sion is immediately stopped.

According to Kaldor Rs. 300 crores
are in the field of evasion. What
have the Government of India done
to collect that amount, nobody knows.
That is why we, the Members of Par-
liament, either in the Opposition or in
the ruling Party, are forced to dowmbt
the bona fides of the Government of
India. They are shouting slogans,
Shibboleths aplenty, from the house-
tops for a socialistic society and say-
ing that socialistic society is our goal,
dream and everything. I am sorry
to say that it still remains a dream
and there is no step so far taken
either by the hon. Finance Minister or
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by any hon. Minister of this Cabinet
dr the Government of India to make
socialistic society a reality. I hope,
dt least the hodn, Finance Minister,
having heard some condemnations,
persuasions and some praiseworthy
remarks, will consider this matter
#ympathetically and see that it is done.

There is a talk about this Budget
that the hon. Finance Minister did not
impose any indirect taxes. For that
my reply is that the hon. Finance
Minister cannot do so. Why can he
not do s0? He cannot do so in the
sense that there is no scope for in-
direct taxes at all, For that he
should thank his predecessor, Shri
Morarji Desai, because he imposed
all the indirect taxes possible and has
seen that the back of the country is

- thoroughly broken. Now Shri T. T.
Krishnamachari has a high road to
walk upon. Therefore, Shri T T.
Krishnamachari cannot impose in-
direct taxes, A sound Budget, spe-
cially which concerns a socialistic
society, should, I think, reflect more
of a provision for direct taxes and a
revision in the field of indirect taxes.
How far the hon. Finance Minister,
Shri T. T. Krishnamachari, has suc-
ceeded in that is my question. He
has removed the excise duty on
gramophone records, gases or some-
thing, which he has said, have given
relief to the people. I doubt very
much whether the pcople are going
to appreciate that. Why could they
not fact the spiralling of the prices?
Every time this Budget is particular-
ly silent so far as the spiral of prices
is concerned, I do not know why
the hon. Minister is keeping quiet.
1 do not know why the Government
of India is keeping quiet or snoring.
Unless the rise in prices is stopped,
I doubt very much whether the dec-
lared policy of the Government of
India to create a socialistic society
can be a reality in future. There-
fore 1 request the hon. Finance Minis-
‘ter to consider that aspect also.

I request the hon. Finance Minister
+to consider another thing also. He

PHALGUNA 15, 1885 (SAKA) Budget—General 4118

Discussion

Rag said that a commiission to iNquire
into monopoly will be there. As
some hon. Members have said, the
intention of the hofi, Finance Minie-
ter might be good but my doubt is
about the implemeéntation of the
scheme because we have already got
S0 '‘many commissions to inquire into
S0 many problefis and matters and
what happens finally and ultimately
is that nothing happens. Therefore if
Shri T. T. Krishnamachari is sincera
and honest in his purpose, I will
request him to do something concrete
immediately without fail ari@ without
any reservatlon. I think, he will do
that.

I think, he is very silent about hew
the black money or the unaccount-
able money can be brought to book.
will be taken. He has taken so many
measures already and the net result
is that there are Rs. 300 crores by
way of income tax evasion. Here also
Kaldor suggested one method and, I
think, Shri T. T. Krishnamachari can
consider jt, namely,—

“In the case of cash, the risk
is that the Government might
call in the existing note issue
and replace it with a new issue
(as happened in 1946), in which
case the cash hoarding will have
to be disclosed; or failing dis-
close, it will become valuless or
else can oniy be sold to other
persons for purposes of encash-
ment with difficulty or at a con-
siderable discount.”

If there is any possibility, I suggest
to the hon, Finance Minister to see
that the existing currencies are with-
drawn and thereby all the black
money and unaccountable money
which is buried deep somewhere wijl
automatically come out. I do not
know whether the suggestion can be
digestible to the hon. Finance Minis-
ter or his Ministry or to the Govern-
ment; but our Finance Minister
depends purely on Kaldor for his
tax proposals and that “is why I
suggest this also.
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Finally, I think, the hon. Finance
Minister being a concealed capitalist
could not provide a very good socia-
list Budget. I do not want to cheat
myself and thereby I do not want to
cheat the House and the country by
saying that the hon, Finance Minis-
ter is a pucca socialist, I doubt very

much. Because he is a concealed
capitalist. ...

Shri Vasudevan Nair (Ambala-
puzha): Concealed?

Shri Manoharan: Yes, concealed

capitalist. He is a concealed capita-
list from whom, I think, this is the
only Budget we could think of. With-
in that limit I request the hon.
Finance Minister to consider all this
and do some justice to the country
and thereby to do enough justice to
the so-called resolution that has been
passed in the Bhubaneswar Congress,
that is, democratic socialism, and see
that the country is infused with
courage and confidence about the
Government of the day.

Shrimati Tarkeshwari Sinha: Mr,
Chairman, Sir, I am intervening in
this debate fully realising my respon-
sibilities to the House and also the
earnestness of the points that have
been raised. I would not venture to
answer all the points which have
been raised because the hon. Finance
Minister himself, when he will have
the opportunity of winding up the
debate, will reply, to those points but I
will try 'my best to reply to some of
the points regarding taxation and
saving which have been raised.

It is not easy for me to concentrate
on the arguments when I see the
maz: of many arguments in front of
me. When I go from one argument
to another from the same party or
between two hon. Members of diffe-
rent parties, I find that there is a lot
of cocntradiction in their own wana-
lysis c¢f the problem. Some hon.
Merrbers have simu]taneously spoken
with two voices. On the one hand,
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they have said that there -ghould be
a definite high rate of economic
growth and that they have not been
very much satisfied with the present
ratio and tempo of economic growth.
In the latter part of their arguments,
they immediately venture to say that
any measures which are likely to
help in increasing he tempo of eco-
nomic growth should not be taken
up, like, increage in taxation. The
Finance Minister has tried his best.
to see that the hardship is caused as
less as possible. But that is not
with the intention of undermining the
problem of hardship which is being
faced by the country. There are
problems and there ware hardships
also which are being faced by the
countrymen. The problems are quite
complicated. 1 think, more than all
of us, he is realising it more because
he is facing it every day and every
hour of his life as he has to find some
solution to the problem. Therefore,
I do not think the hon, Members
have to make him realise that the
problems are serious. But I do not
understand why  these problems
should overwhelm us. It does not
provide any solution when we are
ourse.ves overwhelmeq with the pro-
blems. The problems are many. But
those problems are the problems
which we have to overcome by
various meang that we are adopting.
Some argue that the level of direct
taxation should not be raised and
some others argue that the level of
indirect taxation should not be raised
and that it should be reduced. I am
really not able to see how the best
solution can come between these two
views which are making us feel apart
and also taking the arguments apart.
The hon. Members, with all the
seriousness that they have shown to-
wards this problem, have still not
accepted this Budget with the amount
of und:orstanding that they should
have shown to the limitafions and the
problems facing this Budget itself.
Therefore, 1 would in my own hum-
ble way like to submit before the
House the proposals as they have come
and what has been the significance of
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those proposals which have beén
‘brought forward before the House in
the present Budget.

Now, take the system of corporate
tax. The corporate tax has been
criticised by Mr. Masani and some
others as to why the industries have
been discriminated, as to why the
industries have been selected for
giving a little special treatment or a
little concessional treatment to those
industries. But the hon. Member
himself, as a student of economics,
should realise that in a planned eco-
nomy prior.ties are as important as
the pwan itself. The sense of propor-
tion should be there to fix up what
are the objects which really should
command our priority attention and
priority effort. That is exactly why
the Finance Minister has taken this
init'ative in providing a base for
selectivity in the wapproach towards
taxation. I could not understand Mr.
Masani’s argument when he ques-
tioned the need for this selectivity
when he himself says that we require
a very sound investment base for the
further prosperity of our country.
Then I ask; How the sound base is to
be built up without those basic indus-
{ries which are necessary veins of
this economic body of our mnation?
Unless and until we provide strength
to them to grow, to prosper, we can-
not build up a powerful base with
weak economic growth. He does not
realise that this Budget has been con-
scious of those industries which are
labour intensive. We have a pro-
blem of labour walso. We cannot
rationalise to a certain extent because
we just cannot afford to have unem-
nloyment. Therefore, sometimes we
allow the industries to -function in
an outdated manner and allow the
industries to function in a primitive
stage because we just cannot allow
the problem of unemployment to
grow, a new problem to be created.
The Government’s policy has been to-
wards that end and the present
Budget has given an indication of
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that and that the selection hag been
made on the basis aof important
industries as well as the labour
intensive industries. @ The Budget
provides for cxempion of  unsized
yarn in hanks from the increase in
special excise duty since such yarn is
primarily used for the decentralised
and the labour intensive sector. But
once again, 'may I repeat that the
growth of basic industries, such as,
steel, aluminiwm, fertilisers and
industrial machinery, is vital to the
economic growth and we cannot prog-
ress on the basis of an import of
capital equipment @and basic raw
materials in ever-increasing quanti-
ties. That is also being criticised as
to why should we go on accumulat-
ing loans and why should we go on
increasing our imports. We do not
really want to burden our economy
further and yet at the same time the
argument comes that the industries
should not be built up or geared up
in the sense that these basic indus-
tries which are going to provide the
nerve céntre of all the other indus-
tries should not be really encouraged.
1 do not understand this argument.
We shall certainly need to step up our
exports and also our imports. There-
fore, in order to build up a good ex-
port orienled economy, we have to
provide strength to these basic indus-
tries which produce vita! material for
our economy and also the facilities
have to be provided for exports. We
must also -realise that the share of
imports in our national economy and
investment must be a declining one
if we are to achieve really an ade-
quate healthy rate of progress. There-
fore, the production of basic things
and material should find encourage-
ment and it is good that the Finance
Minister has seen the propriety and
the importance of this problem and
he has chosen this opportunity of
giving this kind of selective conces-
sional treatment to those basic indus-
tries so far as the corporate taxation

‘is concerned. Why should what the

Budget proposes really give the heart-
burn to Mr. Masani? I do not under-
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stand iit. The Budgdet |proposes a
reduction™in the rate of corporate tax
from 50 per cent to 45 per cent and
there will also be @ reduction of 20
per cent in the Surtax. It will cer-
tainly raise the profitability of the
basic industries and the profit of
those basic industries will ggain go
rightly to the savings and the invest-
ment into those sectors that are of
the higher priority to the sound eco-
nomy of the country. What js wrong
in that? If the Budget has provided
for a commendable purpose, the
Budget should also have been com-
mended. But unfortunately even
some Members did not show that
generosity which they show to their
own arguments to the proposals that
have emanated from the Fimance
M:nister. Mr. Masani was very
reluctant about the selectivity of the
industries. But I may also tell him
that the stimulus to general invest-
ment has also been provided and that
has not been only confined to the
priority industries. The replacement of
Super Profits Tax by surtax will help
the industries in general. The hon.
Members would recall that the
Super Profits Tax had been criticised
in the past on the ground that the
profit rate allowed before tax liabi-
lity was attracted and it was really
unduly low and that the rate of tax
on that was too high. That is the
reason why care has been taken to
see that in the present structure of
taxation a wider capital base has been
brought where the proposal is to levy
a lower ratce of surtax, and certainly,
it is going to give relief to a larger
number of companies in various fields
of industries.

I am sure that hon. Members would
agree that given the large require-
ments of resources needed for defence
and development, the burden has to
be shared py the people generally,
more by the people who can pay and
less by the people who camnot pay.
That should be the equitable justifica-
tion for any tax proposal. It is no use
pleading for a cause which does not
have that kind of cogensy in itselt.
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We just cannot put the burden on ihe
common man instead of putting that
kind of burden on the people who
can afford to pay, such as industries,
business, persons of the high income
group etc. Therefore, I do not see
in these budget proposals any loss of
the capital base or any discourage-
ment to investment in general,

The provision that the so-called
‘Section 23A’ companies should dis-
tribute a large part of their profits
in the past—my hon, friend knows it,
and, therefore, I need not explain 1
--had hindered reinvestment by those
companies, and that is the reason
why this provision is proposed to
be replaced in regard to industrial
‘Section 23A’ companies; the rate of
tax on the profits of these companies,
is, howevcr, being raised from 50 per
cent to 60 per cent. as they are owned
by a limited number of shareholders
who may be liable to a relatively
high rate of personal tax. The divi-
dend tax would, of course, also be
applied to dividend paymentg by these
companies.  In the past, the expe-
riecace has been that the resources of
corpanies have been sometimes frit-
t-red away in dividend distribution.
ins'ead of being plougheq back for
further expansion of investment, The
share of profit after tax, which 1
remnvested is significantly less in our
country than in many other countries.
The fiscal concessions to promote
growth must, therefore, be balanced
by measures to check dividend in-
creases, and hence this proposal of
the dividend tax, I am sure the hon.
Member Shri M. R, Masani would
agree that the profits should not
really be frittered away in useless ex-
penditure and even in the private sec-
tor, profits should be ploughed back
tor something constructive, something
useful and something for the better-
ment of the economy.

Shri Himatsingka (Godda): With-

out payment of a single pie ag djvi-
dend?,

_ Shrimetl Tavkeshwari fiaka: Who
is saying that dividend wvill not gof
But 4 lasge proportion of dividend
will pot ge, and, therefore, s certain
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amount of tax wil] be paid by the
»eople who would earn dividend,

Shri Himatsingka: Even the first
rupee of it will be taxed,

Shrimati Tarkeshwari Sinha: I am
sure my hon, friend will agree—and
this will answer probably the criti-
cism of my hon. friend who is sitting
vrhind me—that in the case of com-
panies which have pursued and will
pursue sound financial policies, parti-
cularly in these fields of priorities,
the net effect of these measures will
be to increase the availability of re-
sources for their own expansion. My
hon, friend is associated with some
such companies, and, therefore, 1
think that he should know better,

Shri Himatsingka:
am saying it.

snrimati Tarkeshwari Sinha: I do
understand the desirability and the
propriety of the lower income group
being given protection against the in-
crease in cost of living and that a

That is why 1

larger contribution has to be ex-
pected from the well-to-do. Compar-
ing the tax plus the compulsory

deposit rates of last year with the tax-
cum-annuily deposit rates proposed
in this budget, it will be seen that up
to an income of about Rs. 15,000 a
year, the proposed rates are lower; for
higher incomes, there is no doubt a
substantial increase in the rates pro-
posed, and I am happy that the House

has welcomed generally this propo-
sal.
Another criticis;n has  been made

about the increase of gift tax and
estate duties. But the hon. Member
must accept this fact that jnequalities
of wealth are more serious than the
inequalities of even income, and there
is all the more reason, therefore, to
see that a comprehensive scheme 1s
devised to reduce the inequality of
wealth. The jngreases in estate duty
and in the rate of gift tax are such
measyres as wil] really bridge the
gulf of the ratio between inequality
of wealth and also income which is
earned and income which is unearn-
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ed. I think that there is every justi-
ucation in the case of income which
1s unearned and which goes into a
parucular hand that the person shoula
have a social liability to pay a higher
ratio of taxes on it.

‘Lne higher taxes on long-term capi-
tul gains also accrying to the rich will
secure to the excheguer part of the
.1ses 1n property value in recent yeais.
Who does not know that property
values have risen tremendously? The
increase in value of property has
reached huge dimensions, and the pro-
paerty is passing from one generation
to another without any efforts being
made for it, and, therefore, there is
cvery justification and it is also equi-
iable that there should be higher rate
of taxes on them, I think that that
1s a very good move. Even as a non-
cfficial, T would really have welcomed
this proposal.

‘I'he rates of expenditure tax pro-
poscd are no doubt modest but the
revival of this tax is itself a part of
an overall strategy of inhibiting in-
creases in consumption of the well-
to-do. Time and again it hag been
mentioned also here that the people
with higher incomes are maintaining
a very high ratio of expenditure, All
kinds of things are bought and sold
in the market. Anything that comes
m the market is sold. Even costly
percalators, transisters and air-con-
ditionerg etc, are sold easily, In fact,
what is not sold? And the highest
nrice is being paid for those things.
When 1 go to the shop., what do I
find? Of course, nowadays, you do
npt get those things. But once I had
gone to a shop and seen a tea per-
colator, a small one, being offered
for sale at Rs, 110. The next day,
when I went to the shop, I found that
the thing was not there, because there
is money to buy even such a costly
thing. A thing which will cost ordi-
narily about Rs. 18 to Rs. 15 could be
sold, because it was an 1mported
item, for as much as Rs. 110. That
shows that there is that kind of waste-
tul expenditure in the higher income
groups. Therefore, in order to inhibit
this kind of increase in comsumption:
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and also increase in expenditure, the
expenditure tax has been brought in.

There is also a case for the regu-
lation of perquisites.

Sari R, Barua (Jorhat): What is
the limit for expenditurs tax? It is
Rs. 36,000.

snrimati Tarkeshwari Sinha;: Al
right. The hon, Member may bear
wiul me and listen to the sentences
which 1 am going to speek, 1 myself
ha.c said that these rates have been
modest, but this is a revival of an
overall stratvyy of inhibiting increase
in consumption. This is a start, and
it is going to check also some of tl.e
useful perquisites which go at the
cost of companies today and which do
no; cost anybody anything in order
to enjoy them. Therefore it has been
very necessary to regulate perqui-
sites and also to treat that income as
part of the income of the assessee, and
1 am sure that if this is treated as
part of the income of the assessee, it
is bound to check consumption ani
-enjoyment of large-scale perquisites
by the individuals.

An hon. Member has rightly point-
ed out that tax evasion as such is a
serious problem. I do not think that
reasonable argument wou.d ever cri-
ticise taxes as such because taxes are
nec=ssary for a growing economy. But
I can see the very genuine concern of
the House towards thig problem of
tax evasion which is a serious prob-
lem. I could not agree more with
the hon, Members who have said that
it must be dealt with effectively. 1
would like to assure the House on be-
half of the hon, Minister who is sit-
ting before me that everything possi-
dle is being done and will be done.
I should really say this ‘with convic-
tion that our efforts are proving
fruitful. T would not be so pessimis-
tic as to say that whatever efforts
we have been making at present and
in the past have not borne fruit; on
the other hand, whatever efforts we
have made, realising the urgency of
the problem have been able to secure
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for us a la-ger
taxes.

i6 hrs,

That is one of the reasons why
generally it is said that ie revenues
are buoyant. If the revenues are
buoyant, the credit for that buoyancy
must also go a little bit (o the Minis-
try concerned.

Shri Tyagi (Dehra Dun): There-
fcre, Ministers are also buoyant,

Shrimati Tarkeshwari Sinha: I do
not think the hon. Member dislikes
the buoyancy of the Minister who is
just now speaking,

Shri C. K. Bhattacharyya: Shri
Tyvagi is over-buoyant,
Shrimati Tarkeshwari Sinha: I

wou'd like to repeat tbhat everything
possible will be done to check this
tax evasion. Indced, exactly for this
rea-on, additional powers are sought
to be taken in the present Budget to
increase -the penalties for conceal-
m: nt, to secure affirmation of the cor-
rectness of returns, to scarch mcre
effectively for concealed wealth and
to remove the secrecy provisions.

References have been made to the
neci for proper collecticn of  tax
“uss. The proposed requirement that
tax due according to retuin must be
deposited by the assessee within &«
month of submission of return will
a'sn be of great help in 1nis regard,
Recovery proceedings in pending
cases will also be vigorously pursued.

Now, I come, Mr. Deputy-Chairman

Mr, Chairman: This is not Rajya
Sabha.

Shrimati Tarkeshwari Sinha: I am
always conscious of being ‘Deputy’. I
am sorry—it is just =a slip of the
tongue.

Now I come to the commodities
consumed by the lower income group.
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I would repeat that care has been
taken not to subject ther to any addi-
tional taxation. I think the first reac-
tion in the Press and amorg Members
of Parliament has certain'y been hav-
ing of a sigh of relief. I also met
some of the tommon men like ser-
vants and shopkeepers. The gencral
impression, and the genuine fmpres-
sion, in them was that this Budget
has given some sense of relief to them,
psychological and emotional-——much
more important is the psychological
relief,

Shri Kashi Ram Gupta
In what way?
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(Alwar):

Shrimati Tarkeshwari Sinha: When
I say this, he should understand that
the items of common consumption
have not been taxed. That itself is
a great relief.

Shri Vasudevan Nair: Oh! That is

no consolation.

Shrimati Tarkeshwari Sinha: They
could have been taxed, bui they have
not been, primarily for this reascn
that the cost of living Js high and
therefore, they must not be touched.
The additional levies on the textile
industry are not on coarse yarn but
on the finer yarns and alto on artifi-
cial fibres and not on coarse and type
of cotton made goods which are con-
sumed by ordinary people,

Some hon. Members have suggest-
ed that a substantial reduction shou'd
have been made in the excise duties
on articles of mass consumption, Just
now an hon. Member asked what re-
lief was given, When we propound a
budget, we are conscicus simulta-
neously of the problems which the
economy faces which demand a soli-
tion. These problems have to bho
solved. I agree that wasteful expen-
diture has to be avoided. Nobody can
disagree there. All the same, the
dimension, the magnitude of the prob-
lem, cannot also be minimised. We
have made a policy that we have to
step up our development effort, We
have also to put in additional effort
in order to shoulder th2 burden of
the defence programme,

2552 (Ai) LSD.—T.
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Shri Masani. suggested.

An Hon. Member: But he is not
here.

Shrimatj Tarkeshwari Sinha:
argumentg are here.

He made the point (hat levies on
items like kerosene and sugar should
ve withdrawn. As a student of eco-
nomics, he must realise that sugar
being a scarce commodity, the remo-
val of excise duty will orly result in
the middlemen making more money
and prices will go up further, There-
fore, he should not be *iie person who
should ask for a rediction of the ev.-
cise duty on such articles of consum-
ption which are scarre. Ay regards
kerosene, does he not know that it
is consuming very precints foreign
exchange and in order ts conserve i,
though we cannot really reduce its
consumption to that quantum, we
have to see that t“e consumption
does not go up very eusily? This is
a problem which has been facing us
for some time past. Therefore, the
argument that these dutics on these
items should be completely dropped
is, not, I think, sound.

Then T come to the aspect of savings.
I agree that the impertance of save
ings cannot be minimis+d in our ec.=
nomy. It has often been said—no
development without investment aad
no investment without  savings.
Thrift, saving and investment are
vital in any economy, more so in an
cconomy which has been hackward,
like ours, and which is trying tc
develop. It is all 3 chain reaction.
Savings only can create investment,
and investment only can create further
savings. In that aspect, I think
personal saving has a very important
role to play. Personal saving does
provide two basic solutions to the
problem. Reduction in personal ex-
penditure and increase in personal
savings also reduces inflation to a
considerable extent. The less we
spend on scarce articles of consump-
tion, the lesser inflation there is felt.
Apart from that, it is also very neces-
sary to build our economy from the
savings we ourselves can _build up.
After all, we cannot go on increasing

His
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the quantum of obligations by way
of foreign loan or the quantum of
taxation. We have to provide a certain
important base to our economy from
savings.

16.06 hrs.

[MR. SPEAKER in the Chair]

In that, small savings, which concern
individuals in bulk, the large masses
of people, are very important indeed.
It is perhaps not widely known that
the small savings have helped to
finance 11.4 per cent of the First Plan
outlay, 8.4 per cent of the Second
Plan outlay and during the current
Plan, we hope it will finance nearly
8 per cent of our total outlay.

In the current year, despite the
difficulties posed by the introduction
of compulsory savings, the small sav-
ings collections have shown 3 very
encouraging trend. That shows that
though people may criticise, and Mem-
bers may also criticise, they are very
chivalrous; they have done their
duty; they have fulfilled their obliga-
tion showing to this country and to
the world that they are conscious of
their obligations and #a¥c taken prac-
_tical steps to discharge them, much
more this year than they did last year
or the year before.

During the first ten months of the
year, the collections have amounted to
Rs. 81 crores as compared to Rs. 37
crores in the corresponding period
last vear. We hope to end the year
with a record collection of Rs. 115
crores. But as FM himself has said
in his budget speech, even at this rate
we are not going to reach the target
of Rs. 600 crores for the Plan.

The compulsory deposit scheme has
been withdrawn completely and the
burdens on the lower income group
have not increased, rather they have
been reduced appreciably. I hope
that the voluntary savings will help to
augment further the collections; I am
sure the performance of the volun-
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tary savings scheme wil] be
better in future.

much

Then 1 would like to say something.
about the refugee problem. I am sure
the Finance Minister in his reply will
touch on this aspect. But mention
was madeé that no indication was given.
in the budget about the problem fac-
ing us. Apart from the grants cover-
ing the Ministry of Rehabilitation,
which hon. Members would have
seen or may see, the problem
has not been neglected.
On the day the cjtuation got aggravat-
ed, the Finance Minister made a cate-
gorical statement in Calcutta if 1
remember aright, that the responsi-
bility for rehabilitating these re-
fugees would be ours. What stronger
words are needed to indicate his ear-
nestnesg and seriousness towards this
problem? After that, on many occa-
sions in answer to questions and de-
bates, the Government has shown its
seriousness towards this problem gnd
their earnest approach to meet this
obligation. The mention of it in the
Budget Speech is not the only indica-

tion of the sincerity of the Govern-
ment. There are other indications
which should be accepted with the

same graciousness and seriousness. If
one wants to criticise for the sake of
criticism. many points can be found
for it but let us be fair not only to the
Government, but also to the Finance
Minister who hag himself spoken on a
number of occasions. It is g little bit
embarrassing for me to defend my
Ministers in his presence, but he has
indicated a number of times his ear-
nestnes; in this respect, and the mag-
nitude ang the complexities of the pro-
blem have not been minimised by any
member of the Government at any
time. All the Ministers concerned
with this problem have shown the
same amount of seriousness to meet
the situation.

Before 1 conclude, I would say
two or three words about Kolar Gold
Fields. Shri Trivedj raiseq this point,
and asked why we were taking the
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at a loss. There are two points in
this. One is that gold ig a very scarce
commodity. It provides the base for
foreign exchange, and we are already
facing a great shortage of foreign ex-
change. So, we'should conserve what-
ever gold we can through our own
mining. Apart from that, we are un-
der an obligation to the International
Monetary Fund. One of the basic
reasons for this loss js that w, are
compelled to buy or gell gold at the
rate fixed by the International Mone-
tary Fund, and hon. Members know

that the rate  fixed by  the
International  Monetary Fund s
much Jower than the prevail-
ing market{ rate. If there had not

been any international obligation as
such before the Government. probably
our pockets would have been ful] with
profit, because gold is selling at a very
high rate in the market, but we can-
not do that. The Mysore Govern-
ment was selling a¢ that rate, and in
order to meet these losses of the
Mysore Government, we were paying
them a bhig subsidy. Now we have
taken over these rhines because we
were already paving a subsidy to the
Mysore Government. We took the
opportunity to form a committey to
sce how these mines ang their work-
ing could be improved. My colleague,
Shri Bhagat, who is now Minister of
Planning. was the Chairman of that
sub-comm’‘ttee under the Board. That
sub-committer has recommended that
there should be amalgamation of
Mpysore Mines and the Champion Reef
Mines, centralisation of workshop ser-
vices, civil engineering and sanitary
services. They have also gone into the
question of the surplus labour, and
they have recommended that action
may be taken to absorb the surplus
labour in the Kolar Gold Fields.

Shri Basappa (Tiptur): You mean

in the earth-moving plant?

Shrimati Tarkeshwari Sinha: Yes.
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Shri R. S. Pandey (Guna): Sc many

people of Indian origin want to come
back to India from Africa. If they
want to bring gold, will you give them
any concession?

Shrimati Tarkeshwari Sinha: This
is an entirely different point, and I
think the Finance Minister would
like to answer it in his reply.

The hon. Member zsked how many
persons would be unemployed. Out
of a total strength of 16,604 persons,
probably 3,914 persong are surplus.
About 1.000 of these workers are anti-
cipated to take advantage of the
voluntary retirement scheme with
normal retirement benefits, because
they are in any case retiring very
soon. Another 1,000 may be the nor-
mal wastage in the course of the year
leaving nearly 1,900 persons to be re-
trenched. In order to find alternative
employment to this surplus labour,
Government has decided to locate, as
the hon. Member just now pointed
out. heavy earth-moving equipment
factory and a new mint at Kolar gold
fields. With these words, I thank
you, Mr. Speaker, for giving me this
opportunity. I have not covered all
the points, primarily for the reason
that the Finance Minister will take up
some of these important points gnd try
to meet the arugments.

Maharajkumar Vijaya Ananda
(Visakhapatnam): Sir, ] was feeling
weary and g little despondent and you
have come as an oasis in a desert. I
thank you for calling me. Before I
say a few words in the form of my
observations, I should like to con-
gratulate the hon. Finance Mr'nister
who has been playing a very difficult
wicket. It is actually 3 thankless job.
He has come out with a glorious
hundred, not out, already and may be
hoping for a double century for all
I can say.

Many hon. Members here have
dabbled in figures and also other
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[Maharajkumar Vijaya Ananda]

things and I shall bypass them. I
have only one observation to make—
the reimposition of the expenditure
tax. In the past that was not a sucess-
ful thing. I wonder if that could be
a wise move to put it back. However,
I wish the Finance Minister success
in that.

This is one occasion when an hon.
Member can talk about all aspects of
Indian life and 1 wish to deal with
one aspect. For nearly 16 ycars we
have been free, we have really not
done anything in the countryside. We
are always lookig for bigger things
and we have aciually let the tenants,
tillers of the soil down. We have not
seen to their needs which should have
been the first and foremost thing that
our Government should do. They
have not got roads; they are marooned
during the monsoon; they have no
bridges; they have no medical atten-
tion, no doctors to attend to them. We
have always given them a low priority
which we should not have. You shoulg
bring down the prices of primary
needs, such as food, cloth, ete. If these
two things are not done there will be
uprising of a type that you will never
be able to combat against. Govern-
ment should realise that this is going
to be the biggest headache and the
sooner they tackle this problem, the
better for them.

I am connected with sports. It
brings to my mind Adolf Hitler whose
ideology I never followed, nor do I
agree with his world-conquest theo-
ries. But I do agree with one thing
he had done. He built Germany from
scratch to hundred per cent physical
fitness, by giving them nourishment,
by introducing compulsory physical
drill, compulsory military training.
As 1 said, I do not agree with his
ideology—! did not ever—but one
cannot help admiring how he was
able to bring that nation back to its
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100 per cent fitness. Of course, he
misled them; tlmt is another matter.

Last year, ] had the honour of mov-
ing a Motion for compulsory military
training. I am afraiq it was treated
lightheartedly although later on there
were several moves in that direction,
of making the NCC training compul-
sory and some other things also. But
it was not really taken up seriously.
I do feel that when a youngster comes
out of from his examinations, he
should be asked to produce two certi-
ficates: one that he is absolutely 0,
and the other that he has had some
military training or other. These are
the twc very important things that
we must see to, as we have two very
dangerous enemies who are bordering
on India: one is that steam-roller,
China, and the other is a scorpion.
And we must be careful and we must
get our young men trained not only
in the military way but also physi-
cally fit, so that any time they are
calied they would join straightway.

In order to have that, you must
also have sufficient playgrounds and
stadia so that a youngster who comes
out of his office, or even a middle-
aged man who comes out of the
Secretariat will have a chance of some
recreation that he likes, anything that
suits him. But he should be made to
have some sort of game so that when
he comes out after his work in the
office or in the mill or factory, all that
he will do is that he will go in for a
game and a man who plays games at
the end of a day's work has no time
for loafing about. He is dead tired
and what he would like at this time
is, to have a square meal and to go to
bed.

16.22 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Thus, I would like to see in this
country more funds allocated for
sports and compulsory training of a
type that Germany had. That is the
only way in which we can deal with
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these two great enemies of ours. As
for Pakistan,—as 1 said, this is the
only occasion when a Member can
talk about all aspects of Indian life—
Pakistan’s propaganda has risen to
dizzy heights as you all know. But
what really pains me is this. They
say that we are not a secular country
and that just passes my comprehen-
sion, because Jinnah, who was in the
Central Assembly—and so was I in
those days—said that what he was
aiming st was an Islamic State. He
made no bones about it. He said he
wanted an Islamic State and he would
have it. And consistent with that, he
has been driving out—also his Gov-
ernment and his successors—all the
non-Muslims who are now coming to
India. These non-Muslims were and
are <till our brothers. We must extend
to them a very warm welcome; give
them all the facilities and not only
that: give them more than they had
in Pakistan, so that they have a home
to look to.

When Pakistan says that we are not
a secular State, I would like to say
that Pakistan should just see how we
run our country. The Muslims have
every opportunity; they are in every
service, whether as magistrates or
judges or as our ambassadors; so
much so that a great Muslim,—Shri
M. C. Chagla,—I say M.C. because
when another C is also added, it
becomes his initials, MCC,—MCC
member—represented us at the Secu-
rity Council'and he put our case. He
put our case so admirably that it
should have been an eye-opener to
Pakistan. We are so secular in our
ways that even in the game of cricket,
we have a Muslim as our Captain—
Nawab of Pataudi.

As I said, Pakistan’s propaganda has
even beaten Dr. Goabbels, who was
known for his propaganda in Hitler's
cabinet. There is the old saying, “All
work and no play makes Jack a dull
boy”. So, I do hope that the Finance
Minister will find sufficient funds to
build up the physical fitness of the

country.
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I wanted to touch on the aspect of
tourism also. I have travelled quite
a bit in my life and I cannot help
saying that when tourists come to this
country—it really brings foreign
exchange to us—they are treated in
none too courteous a way. At the port
of disembarkation, their luggage is
opened, their clothes are thrown about
and ordinary courtesies are not shown
to them. I suggest that there should
be a radical change. When a man
produces his passport and he is coming
here as a visitor, he should be given
all the facilities. A certain amount
of courtesy should be shown to him,
as is done in other countries. In coun-
tries like America, UK. and all over
Europe and Japan where I have
travelled, the moment the customs
know that you have come as a visitor
and not going to be a permanent resi-
dent, they at once give you all facili-
ties. They say, “go ahead; we shall
not check your baggage”, because they
know that you have gone there for
the purpose of spending foreign
exchange. Your own money you are
going to spend in that country. So, I
feel that when tourists are on the
increase, our Government should at
least look to this aspect that they
should be given more facilities, more
comforts and courtesy, which is the
main thing. If that is given, 1 am
sure we shall be getting a lot of
foreign exchange.

I would also like to suggest that if
possible, let us take away from the
statute-book the words “Hindu” and
“Muslim” and call everybody an
Indian national only. If that is done,
this business of secularism and non-
secularism will not arise.

Before I conclude—as | said, this is
the occasion when one can say a few
things other than the budget—I would
like to say that I have not found a
statue of Pandit Madan Mohan Mala-
viya near about.

An Hom. Member:
Hall, there is ;one.

In the Central
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Maharajkumar  Vijaya Ananda:

There js a painting there. I am talk-
ing of a statue. He was known as the
silver-tongued orator in the British
days. He was a great personality, a
man who has done tremendous
national work for India. He built
that university—I shall not call it a
Hindu University—which really is the
envy of many a university and I think
his name should be perpetuated. As
we have statues of some great men
here, he should aiso figure amongst

them.

With these words, I once thank you
for giving me an opportunity to speak
this afternoon.

! (W qEE qUIT  ITEA
wEvEd, At awz 93T F A e
fFar war 3, & 3945 gy § fAaqA
FTAT FEAT % ALATT FoAATETN ;0
FSft 9T SART OF AW FT oAriaE
quTerr & ©7 H W AT ATAIAT YT 7T
F ®T H AR FOIE AW FL Ay
q3A & @aa safeqd frar & 3a4r
FEYAr F74 A §B  HAG@ FAT R
o ge e A1

T 9= fF & wow fa=e a9 ¥
qreg ¥ W17 ¥ ATHE 9feaT FF,
& oTT F g7 TH AET F ONT AT
Ffar A F w @A & AW FT {77
qrEfeT FAT AT )

Tz fafawe? F1 I 7677 TAZATR
¥ ¥, IF T gATAT T §Y AfgAT A A
. won § weA fafaweT ov 7z
A A ATAT Ay fF a8 I9 7w
& &7 @ Ter =rEd § AT A qmoo
T g A AT, q FA R
Iq ufagfas wed ¥ faq, @ ¥
H0g & faq a8 MRS T, TqT
73 T3 Taars Sqfedd g7 ¥ AW
TET WIS AT AAT T G §, I A
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g0 fFU F WU 9T 500 TR

B 7y § 1 3w fearT § w7 A

AT Y fF A T39I F & a7 A

@I ANfAE A A )

A7 ¥ I A & AT IT A9T
g% 99 ITMH A F wfaw fadl
F aa@ FEY

N femw qEAwms  (FEEeT)
mEAeT F |

Y TW AgE qEY ¢ . W
39 F ATE AT UF FTIAT GAE AR
1 faRTs faedt & Sfigr | ag swr
fEaat o a1, T T FTAT AR b,
TAT T W IFEN I TET R, THOFT
UF qIA A9 {9a IFiA o7 gL F
I (a1, f97 7 799 &Y 21 qwr
21 urzw fafaees @i g  dme ¥
@|=d IR ASHT AR & | RO
T § UF T #1 A g
F7 A f5=A 7 3T 1 83 T I
T T 9 FEAT A@T F, T A TH
% ¥ Foar 47, AfFA 7 § wag
T F I3 amEar § oF w7 gy
o At W oFEE F el A
T F1 TE WIAT T3 3V R g oy
¥ AR T FT T OIW O &Y
g w7 Y g2 A A 9, fora H
T AT 2o

TATE WA ST & aR F Il
Fa1 f& za A § feamr o= 9y &
FAX AW WY AYeAT SUTET A=Y AT §
7 9FEW T fF ggl o gamd
afeat oF gfAem @ T FToe
T 8, ¥ faafeqi o Tt § ) &
FEAT FRAT § % TW WER & oAm,
T8 THTC 1 FAifed TR, 7 A
¥ UF Q¥ WG 9T F) W T@
], N oA W9 AT oTERT, fam,
fEerawT o TwAfas Wy §
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# wgar wear g .9 79 =W
W A grawifas o & 5w g,
T W WENAET § LI -
qifes, «t & #4i ¥ ?—-uF T§ O
W AT VT FEAT AT AL T OE
ATy qxEt f1 ‘€3 g T, e
Z 30, T a1 oy § fF maAy 39 w7
qm avr ff A w7 wwy F, vAl A
ag FgJ £ | I FT OF TORT 2—AT
ag M7 AT § o E, A9 o 39 #7
TAET qE T —fF T9 & 9% "eH
& sufedd 9¥ ATAAW F4T T FL

ST A WA AT 7§ oA
I &, 9 2, Ew & s & fAatw
FAG AR AT A qEr e g, . . .

N fes qEAmas - ATS T FT
A AT AHATT 8T T 7 IR B |

YT agmandy ;. . fagF
7§ A7 W =AT 2o, fas § aer
# oA ZW Fi (AATT ET VBT &, I &
31 faq & A9 F FIO AT TEAZT
& Afaw a7 &7 FeTr F7 F IAHT
qraey feedt & sfagra & «mg ST
ST, &1 W 9 X @ § W) F qEa
g fF aq ardy &0 T3 waT & g
TERT 1 FT 7@ GFE FLA

OF HIAAT | | qEL |

Shri Tyagi: He was speaking in the
language of a divorced wife.

st Tiw @@ qiogT ¢ .. WK
grm % fF g9 39 e & wAlar
@i |

g & a9z F WY § AW 39
fanT Safeed FAT @0 g &
AT U A F a9 AR AR
<@T T & 1 AR AW FT ag gwh
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fF oF av® g9 #1 aqdr & w3 L,
foa & faq gw & wfAar a7 &, fag &
fom ga saw 77 Wy & for & fag
BF A gMTAE F fagrd F1 €dHIC
fFar & o7 @0 Tw W IEdw
gfe=t ST 7 W 1 I, gard
TEEGTT FT T &, 3T FT HAET FT
T E 1 I A gH T 3 g AR
T AW T @ AT

Arar-Ten W T IarE # fog
A AR Fw w0 wTv fraifa
fear mr & | feed av e savEr
AT M, | 9% AF-HTT AT HIT AR
o1 7 =g faAr | gH a9 2w =y & fE
g% fR gATd A #7 SAOEE 6%
TEAT FT AT AN T wT@T F g
¥w § Iumea g1, aife o1F FE gaR &
7% | 3 {0 g 9y & & S uwwfw
T F1G ¥ fo gefra v g @, S|
&7 I A 9T ITAW &Y, ATfF 839 HaA
T AW § gAfa Famag

T a9 ¥ A ag Fgr v g 5
gH MEHTET & TEAE § agd g¥ 2 o
&, TaTSTaTe & frgTT & 933 g3 g I
§ o AwEr gw A gwA famr @,
Iq Y gH gL g W § | I8 a1 Srw 7Y
2| 9 A G THISETE FF AT W
FE WM gwra 9w fwar 3
T WERE qAT A W@ FT
39 # wifaw gHMET F¥ AR, & 98
g g fof At gewETd J §éie
T oam T faar g afew smagy
¥ gmw fer & 0

g aF JART FT FEY g, FW
1 31 g & IATEd ATfgY—IF IAET
i1 W A NTAES I H

~
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=t fedway gana, (ArEr ): a=ui
FTI

=t T qFrT qrody © TSN I
Foamagaar 7 § ® ¥ wadg
q@r o fF foos a9 wTRT  FwuE
F HOT gETa SefRed odkew
®ge-feem Blman, vz on oSk
Tz 1 Y dF T FE T @A, T
AR @ S9-adly Aar & ora-
fr& Samea #1 afq fydft 9z 7€, Ay
AR H F® I I AAET G |
fan, AT fawT weft ofF & Y F 8w
fe& 2, 3 warsEE ¥ g2 Y a9e ¥ A,
T w7 frgrei ¥ 229 41 a5E 7 4,
afer TIAET 1 AR FT F g,
orfasF gfee  § 73 9P FY wfa dar
w0 & fan wR qmarTen geEe,
FTATET gaECH, FTHW A F (A0,
feadm &

TR 1 A i 71 g
R AW JIE ¢ 9N &5 o)
Foaoa fgy & 3 dmw Twake ¥
fer & fF g 98 wregdbBR wE F
TEEA F MAT | Fq W A AOAT
wifas sga= § fAFqe TEWA0 &
frgra FrwEE fFAT &, @rew
T AR gu, Wt FRA ] F e A%
T AL 2, afF sHEET A
AT fRar ST ak ) AR WA
ARG AR 1 S o
¥ | M Y eI QT | THF AT @Y
TR F qAE F1 AT A EF FA AT
it & o R}, waEe e
g

fa3eit mifefamm & gearg § Y
agi o7 FrHr w9 gE {1 W 26
oty ga F @A fagg wE §
oF 99 g7 OF QAT T AG 9 1 F
¥ 91 w9 $ee gfewm wEEr Sy
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agT =TI FIT A oY, §Y g /iy a9
TF Ay WAoo | el F fadt
uifer ga § fo fod qeradl 71 gd
graeT FwAT 93, fowm ave ¥ g
s @ g, a8 Wi A gt
g€ @ T wA £ AfEw o Arfa
F fafw gw 79 & ST waw &, 9
forea @1 g% &, TOFT GHAAT EH A
& o voz MY gW TWATT E, O
oY Ifelwe, ST e, IEET i,
FEAIE, FHNIA AT 79 gF 9T
faT F7ar & 1 7 7 91 OF FIIF
a7 fra & AT § | AT FT0gad
T g ga® du fFmr T E 0 W
Q@ fr foFa w1 1 oesaEr
q9 S FT FrAARIA AL AT AT
g W (Fr IET § ) 48 A9
% AT aqf gl & 1 el g
vt 9% g aveT A O Y § ) gy
ATEATA FY ATE F1 A f@T | HAT
F ofl 3w 39 A9 &1 Fg A% & f WY
fagaR A A @, ag I @m
g I afes @ TR M A
FET T A0 A@T R, SEFT Fgl 9
TAdTede gt & | 99 sAaeedE ¥
gl gwEar 9T, gETd ;e 9T
e o AN AE 1 N AT
#ga & & gwa et s fredt @
&g AT wg A agwd Ag Y
wn g | fom fewmii & 3w a@ A
g fawedt 8, & gwmar g &
femr o afz fret @ & A @,
Jaa! aredw w feavwar § @
WA &9 AN § fFgw 5wy
ifedig M weaw w< fam @, SR
AT FEF g A THar T g
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fa=r HAY St A Yo o UHo FISAY
grr g, § Saw w@Awa wAv g | W
FTEAIT AT A IR AR AT R, 9
Y targ A g | QF A IR At
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qRE AFA F I & qmeq @
£ | SdmT "o o uFo ¥ oy IFT §
TNT T 5 Ag 9T a9 ang Arerar
AT HT S FT GF qF TF T
FTH & fem HT;T'{( fwr Sq. & =Edr
g & ag s wft afm 2 fam
MO | T M OF FACFTET fager
F< fear & 1 R 97 WT g AR
w@F7 T fF ggEr @k @Ar
o9 a9t @6l & fga 7 A8 &, A7 7
aR Tl g fF o qvw aw s 9
AT F1 #1§ HEATEET A4 g, Aifgw
IAXT IAFT ®YGT AR faerar =arfzg |
UATE wRiw owad 9 w0 § 0w
q5g gv. Aifas mweAT & FIT AT
qT AR EMT | IAF AQH! FIART 0T
Ff g o Ero THo M9 g2y forar
g, @9 o foar &, &Y g9ar de1 WM
SHTET 9F1 &, 98 qgw F7 faar
AT wifgd

- -

dfF F TJORA F AV H
% ow AW FE F A SR
f| @R W AW g A
Frafiee Fgd €1 9 o A 9T
AT T ST A1 FEA ENFT
78 T WA & fF Yo¥R %@ &4
1 wifa ¥ 7”0, gagr w7 3w W,
w8 AT O g qeT T € 1
ofiFeEeT SRR Sgl 9% Sa
svergee g g1 war ¢, fadr deqar
€ v | afg g wESETS qew W
. Jqafed IR &, WU IW AET FT A
FTAT VRS & A AT F g ATAIEAT
ma ¥ g A quw |t
aos W Y A AMTART T
wi &7 aTh gt fEeT W@ 8, 9w
e Wre ¥ | ad) gurd TREET 7T a9
§ WM Y fafaa g gl
§ AT vo sfrre afkard & o 9 9T
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W ogw ) ogmy AT o A

garT fo@ar o GwT @, S A9 %0

X ZH AiE A F) A7 qE g al

TN IR qT SATET qZ ST |

T 9T [ H AATETE FT -
T FTAT ATEA & | §H I/ A5 F |
% fog gz W wew € fE oy Wy
fa<rdt wrdt & 3 gwrw AT § | W
I FET 9T SR T 8, Fgi 9%
AAGT FY WSHAT, Tg T8 &7 {F IAEA
T FE waTEAT AET 2, qgral & o
FT T IEM ITR Fiew (IHE)
7t foan, gv@T I AT QgET Ar
IAFT HIT GATA A&7 SV QAT g, qE
T AT BFT | I 0 W% gW H &%
A9 AEL 8, G AR HATSATE AT
T 2 | gw a) fnedt g= &, fadedy
qEEGT Y FTAT F & W SF ¥ A9
N & g e @ A o amEEy fata
FW A Fgara e i ¥ o
9 g% | UF  w@<  4ar
g o, wffm T 3@ &1 59T 8
q%, g9 4T =« wa feyEl F AR A
gy Y ufaw w1 F & fea
T g A | ux § €Y gH afas we
faedt, qwm g FEfww  (ur)
fawemr, ST AR 3T &, A7 THEIRE
g 2 T fomy g wRA S
(fazziv 7zr) w3 gt 2 | ¥ wW
T A & Aeaw ¥ g aFar € |
AfeT e faww & feafa aqr
Iysr feafa @0 & 1 3% GwISEATEY
saeqT F A A 9T ATETEAT FAT
ATEAT § | "ATSATS! g ¥ fRAE
1 fomr @@, gfaar, faax qa
famq =fgdl, & JuEY AE) e § | IHEY
g W Ia g fer &, faae
et =rfed v 1 & =g € fa swar
afux & afm o=, =wfus & =fvws
Ffeargwt (amar) #Afas & wfvw
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[% ww wgw v3q]

aY, wfe® 4 wfus ww, dar wifz @9
$g faar s wifgg afs S g
g TRAT F A a9 F IqTET T
e 4T, T8 U g ¥F | 9 w0 g0
g g & 1 IuH AT gfawa | w0
2 fugd dia aqt ¥ gz # Ter o7
W g ) g ATy o 3R Afawa
Ffew@aag W1 WMaIRE W
sfazra At 9 g1 Sl & 1 argEwa
(s "&ar) fay fewe & @@ @ 2,
IqF T H AT HA FT IEA
o agar Jnfgh | agdi g€ waTar &1
_gH fEamar @, SR T FT) 7
9 Tfaea ¥ 37 TQ A7 F0oH5EA E
ga A& M W7 AET fESu
ST =rfed /17 iFRE A1 9EGF gigar
AIHT AT F1ET

Awal #§ A agAd 2EF, 3w
e E 137 & & F2AT ARATE | freA
AL G AR AF F AT 0T E, TAF(
am ST W fE R A gz d
YA, TEA, AT ATAT F WA A
Ro fgzma v afy ¢ 2 =i & 9w
Y wfery 73 A7 & 1 AT, HeT
gif § wE e sAnTag 1781597
gz & qc sfama Az g aw
St @z #, 7 gEIv AW @ &0 Al
qmT 2, IHFT q@AT | AGT §, g
wfex 4 ¢ gm T | 38FT FTAT
3T Fifgs 1 7g 3= A § 1 wegHAnTY
St A" & 1Y AT F) A0 8, 3aF)
gL A gAg § FACGE AEAT | g
arer & sz 9mEan § 5 3w
¥ H9Y FI AR G99 G TGT g HEAT
Tz

fat gu wwa (wACETSEE W)
HARXH OF T Fg FLH AT FLQ@T
£ | T Fg § fF magwTsfee W)
200 FAT 4T Yoo FUT 4T Yoo FUT
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gifama Ny g wmET oG 2
& ag #r§ Tyr d=7 aET foy vaa
g AT HF | GHTU YMHTI9® AaA
facgw wwpfd &Y nar @ 1 & @
au g wfeat FuF oF, A AR
AT T wT@ @Y T feqr ST ¥
T A IAEl FT AT E, q9T TR
qifeat @ wirdt § | TR QrEEY e
FEF faraud s & T I NF
g T aTE W EWTU g AT
arfEgr | gAuwiSies w41 wT g gar
AT AT | X §HE a § F18
Fore ag A war A0 & wwwan g fF
AR T S AAF HOMT oAl &
7T WOITAIT T IEW FIAT AR
g, SH § g ®N HHA A T @I
|

Shri Manabendra Shah (Tchri Garh-
wal): Mr. Deputy-Speaker, Sir, I
would like to draw the attention of
the House to some major fundamen-
tal points. But pefore that, I think,
a background of the Party's policies
should be enumerated. The policy to
which the Congress Party is wedded
is well-known. It was mixed economy,
renamed as socialistic pattern of so-
ciety and now clearly defined as de-
mocratic socialism at the Bhubanesh-
war session. The name looks diffe-
rent, but the aims and the objects of
the Party are the same, namely
maximisation of production, equitable
distribution and general welfare of all *
classes.

Sir, in India, we seek to achieve
these aimg not through totalitarian
methods but through democratic ones
of legislation, persuasion, fiscal mea-
sures and financial policies. What
type of financial policies should, there-
fore, be followeq is very clear to us.
The financial policies are one of the
methods of bringing into being a grea-
ter equality, social upliftment through
industrial and agricultural advance-
ment and providing essential ameni-

oy
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ties, like free medicines and educa-
tion. It is also concedeq that the
principle of proportionate sacrifice
should be the basis for the maximum
in the tax+ilion structure. It has yet
to be seen *whether they will be a
success or not. I shall not dilate on
the Expenditure Tax or the Gift Tax
or, for that matter, even the Estate
Duty. Instead, I want to point
out the inconsistencies of the Gov-
ernment policy. It is surprising
that the Finance Minister and
the Government belonging to the
same Party find it once necessary
to  introduce a  particular tax
and soon after find it unneces-
sary and again find it neces-
sary. and we the Members of the
Party have been endorsing this fluc-
tuating policy of the Government. It
is a little baffling. not only to me but
to many others also, the following of
this shifting policv. The only infer-
ence that can be drawn from this is
that anything and everything is justi-
fied when we are in a position to
implement it; or it means that we
have not got any proper statistics on
which to base our policies, or as Shri
S. S. More said yesterday, that the
policies are of personalities and not of
principles. I strohgly believe that
this sort of policy is harming our
party not only in India itself hut out-
side. It is, therefore. high time that
we give some stability to our policy,
and the people will only then be able
to really participatc in all our pro-
jects. I, therefore, hope that the hon.
Minister will throw some light on this
aspect.

One of the aims, as I said, was for
a welfare State. With this as our
aim, two activities stand’ out promi-
nently. One is education, which can
be even free education and health
services which may be free, or may
be on the basis of insurance, or may
be providing good quality medicines
at a cheaper rate. We have not as
yet been able to give education of
the type that we want, that is, free
education. The same is the case with
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health. In fact, I understand that
some committce of the Senate of

America have given a finding that the
prices of medicines in India, if not
the highest, are at least on the high
side. As yet, Government is not able
to provide these facilities, and yet
they want to tax these items by the
deletion of these two from the scope
of exemptions under the expenditure
tax. Apart from other considerations
like the policy of Government etc,, it
fs on humane grounds that I want to
draw the attention of the hon. Minis-
ter to this. On humane grounds I
would request the hon. Minister to
reconsider this matter.

Yet another example of our not
keeping to our policy is shown by the
concessions provided in taxation to
the corporate sector. The layman’s
meaning of the corporate sector for the
purposes of the proposed concessions
is big organised industries with a lot
of capital investments. My presump-

tion, therefore, is that the medium
and small-scale and even cottage
industries, most of which by their

very nature are organised mostly on
private limited basis, or small units
are ineligible for these concessions. If
this presumption is correct, may I ask
how far the policy of giving con-
cessions to the corporate sector only,
tally with our policy of encouraging
other types of industries which are
smaller in nature?

In fact, one of the guiding princi-
ples of giving loans etc. to smaller
units was to break the stranglehold of
the big industrialists. Therefore,
keeping in mind the policy of the
party, it is essential that the conces-
sions given to the corporate sector
should be extended to the medium,
small-scale and cottage industries.

If T mistake not, the sphere of
exporting goods 1is not confined to
major industries; if I mistake nrf!, the
big industries alone are no! Lour-
employing industries; if T » not,
even without the concessic. . .e big
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industries are already able to compete
with the smaller units by selling
things at cheaper prices. Therefore,
1 have strongly to recommend to the
Finance Minister that the discrimina-
tion be removed, or if there are some
other proposals in this regard, they
may kindly be told to us.

If, on the other hand, the conces-
sions are primarily being introduced
for the public sector, then it is under-
standable. If these concessions are
really for the public sector to enable
them to stand on their own legs or
to make more profits, then also it is
understandable. But I think that the
genuine  intention of the Finance
Minister is to help the country to
industrialise. Therefore, I am con-
fident that my suggestions will be
viewed by him in proper perspective.

The Finance Minister even in his
budget speech has thrown hints
further to enormously increase the
powers of the tax-collecting authori-
ties and the police to search the pre-
mises and lockers of the people, to
ensure that no tax evasion takes
place. There can be no two opinions
about it that tax evasion is a crime
to the society as a whole. But we
have, at least ever since the present
Home Minister took over, heard again
and again of the large-scale corrup-
tion in government services. An
impression, luckily or unluckily, but
at least to our shame, has been created
that the whole nation is corrupt. 1If
it is really a fact that corruption is
rampant in government services, the
setting up of various organisations and
bureaux for anti-corruption proceed-
ings is not of much use. Why should
we give so much power to them? 1
hope the hon. Minister will be able to
assure the House that those to whom
these powers are given will be really
honest people. ] am sure he will tell
us ways and means he is adopting to
implement the suggestion of the Tyagi
Direct Taxation Enquiry Committee,
that harassment to the people should
decrease and should be discouraged.
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This is by the way. But the main
point and the real dapger that I want
to bring to the notice of Government
lies elsewhere. As a ‘Congressman,
if 1 do not say it or do not highlight
it, I think I would be failing in my
duty. Even conceding for argument’s
sake that we will have 100 per cent
honest government servants doing the
work of anti-corruption, even then I
fear we are endangering democratic
socialism, the achievement of which
is the implied intention of the Bhuba-
neswar session.

In this dynamic age, no single poli-
tical party. howsoever strong it may
be today. should think that it can
continue to hold power always. This
is what 1 want the hon. House to bear
in mind. Those very powers can be
misused or abused for annihilating
democracy, if and when the ruling
powers pass on {o persons, party or
parties which may have no faith 1n
human values and no scruples what-
soever. We shall then have to face
this dangerous position, and will have
no ground to criticise the institutions
or the working of the institutions
because these institutions would be
our own creation.’

1t is, therefore, that 1 would like to
request Government through the hon.
Finance Minister to_review this matter.
Let us not leave for posterity some-
thing different from what we are aim-
ing for. Let us take such steps as
will build democratic socialism on
strong and sound foundations and will
ensure that there is no danger of the
creation of a police state.

The hon. Finance Minister has stated
that States finances are causing him
terrible concern. More than Rs. 3,000
crores are in arrears. It clearly shows
the inability of the States to raise
funds even after successive Finance
Commissions have increased their
share of the Central pool of revenue.
It shows the States have failed to
enhance agricultural output, for after
all 70 per cent of the population is
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dependent on agriculture. It is stated
that little less than 50 per cent of our
national wealth is derived from agri-
culture and the agricultural profes-
sion. Above all, revenue from agri-
culture forms the major part of the
States exchequer. Agriculture has
been the backbone of the States and
of the country as a whole and failure
in that sector crumbles the economic
structure and jeopardises our plans.
The very fact that the Finance Minis-
ter has emphasised on the package
programme indicates that there is a
failure in this regard. Therefore, 1
would like the Minister to let us know
how he interds ‘o recover these big
arrears from the States.

17.00 hrs.

Before concluding [ would like to
draw attention to two paragraphs in
the Budget Speech, particularly in
reference to the cmergency that has
been decclared. In para 4 the hon.
Minister has said that there is a short-
fall of Rs. 43 crores in capital expendi-
ture in defence. When we are pro-
viding so much for defence, it is
really a very serious state of affairs
that defence cannot utilise whatever
money is being given.

The other is in regard to the con-
cession given to fertilisers. Ccnces-
sion to fertilisers alone is not enough.
Pesticides and fungicides are comple-
mentary and suppler'nentary to ferti-
lisers. I would, therefore, request
the hon. Minister to consider giving
concession to these two items also.

17.01 hrs.

STATEMENT RE: CERTAIN OBSER-
VATIONS MADE BY SHRI SWELL
ABOUT ASSAM POLICE

Mr. Deputy-Speaker: Shri Nanda.

The Minister of Home Affairs (Shri
Nanda): On February 18,......

Shri Hari Vishnu Kamath (Hosh-
angadbad): Without notice, what is
this about?
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tions made by Shri
Swell about
Assam Police

Mr. Deputy-Speaker: A clarification.

Shri Nanda: You will hear.

Mr. Deputy-Speaker: About certain
allegations made by Shri Swell.

Shri Hari Vishnu Kamath: On a
point of order. | had raised such
an issue on a previons occasion when
he tried to correct an answer given
earlier in the morning, and I said
that under rules he had to give no-
tice to the Member concerned who
had made that statement. I do not
know what is coming.

Mr. Deputy-Speakr: This is not a
correcttion. I have got the state-
ment before me.

Shri Hari Vishnu Kamath: Clarifi-
cation on what?

Mr. Deputy-Speaker: Certain wild
allegations were made the other day,
and he is clarifying.

Shri Hari Vishnu Kamath: Some-
thing said in connection with a ques-
tion here?

Mr. Deputy-Speaker: If the con-
ierned Member wants, he can raise
it. )

Shri Hari Vishnu Kamath: I am’
sorry, under the rules you cannot do
it.

Mr. Deputy-Speaker: It is not the
same point.

Shri Hari Vishnu Kamath: Please
let us know if the clarification is in
respect of something said in answer
to a question "or a speech. What is
it?

Mr. Deputy-Speaker: Not a question.

Shri Hari Vishnu Kamath: Then,
what is it?
Mr. Deputy-Speakem: Shri Swell

wanted to move some adjournment
motion or some such thing, and he
made certain allegations against the
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Assam Government. He is explain-
ing the position. That is all.

Shri Kapur Singh (Ludhiana): Let
the statement be made in the presence
of Shri Swell. That is only fair.

Mr. Deputy-Speaker: I think it is
but fair that a clear statement should
be made, and wild ailegations should
not be on record.

Shri S. M. Banerjee (Kanpur):
There is a convention which we have
developed in the House.

Mr. Deputy-Speaker: 1f Shri Swell
wants to raise anything, he can do
SsO.

Shri Basumatari (Goalpore): Is
the Government responsible for his
being absent from the House?

Shri Hari Vishnu Kamath: On the
last occasion I raised it, and you up-
held that point.

Mr. Deputy-Speaker: That was in'
answer to a question.

Shri Hari Vishny Kamath: I do not
know what this is.

Mr. Deputy-Speaker: This is diffe-
rent.

Shri H. N. Mukerjee (Calcutta
Central): May 1 know if Shri Swell
had notice that the Minister would
come and make a statement?

Mr. Deputy-Speaker: He is out of
station.

Shri S. M. Bancrjee: On a point of
order.

Mr. Deputy-Speaker: We cannot
wait till then and allow all sorts of
reckless allegations to go on record.

Shri S. M. Banerjee: ] rise on a
point of order. He made either a
statement or a speech. You will
recollect and referesh my memory if
I am wrong, that Shri Bagri also made
a similar statement -which was said
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to be a wild allegation against the
hon. Minister Shri Humayun Kabir.
The Speaker in his wigdom gave am-
ple opportunity to Shri Bagri to issue
a correction himself and then he
permitted the Minister to make a
statement. Even then, the whole
thing was stayed for four or five days
because Shri Bagri was not present.
Here I would only request you to pro-
tect the interests and privileges of the
Members.

Mr. Deputy-Speaker: There is no
point of order. Every hon. Member
must be responsible for the statement
he makes.

Shrimati Renu Chakravartty (Bar-
rackpore): We accept that.

Mr. Deputy-Speaker: When such
statements are made, they should noct
go uncontradicted. Shri Nanda.

Shri Nanda: Sir. on February 18,
1964, in the course of the discussion
over the Notices of Adjournment
Motions and Calling Attention Notices
about the requisiticning of troops and
curfew in Shillong, Shri Swel! had
made the following observations:—

“The Border Security Force
instead of doing its duty of
defending the borders of the
country, has been chasing young
women as if. they are so many
wild animals.”

Again on February 20, 1964, follow-
ing your disallowance of the Motion
for Adjournment tabled by Shri
R. Barua and others on the security of
Assam, Shri Swell had observed:—

“We have information that all
these troubles in different parts
of the Hili areas of and the shout-
ing of anti-Indian slogans in
Assam have been engineered by a
section of the Assam Cabinet and
high officials of the Government
of Assam and that money has
passed from the Chinese Govern-
ment to the people to subvert the
law and order situation in Assam:’”
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These observations of Shri Swell
have also attained publicity in the
press.

These press re.ports had come to
the notice of Assam Government who
have also drawn my attention to them.
The State Government have since
issued a contradiction in the Press
saying that thev have received no
complaint to warrant the allegation
that a section of pclice behaved inde-
cently or like ‘beasts’ towards local
women. They have also stated that
it is very unfortunate that such a
statement should have been made.

As regards the other allegation
concerning Chinese money, the Chief
Minister of Assam has written to me
expressing his shock and distress. He
has categorically stated that there
was no basis or justification for such
an allegation. He goes on to say that
the Members of the Assam Cabinet
including himself and the officers
holding responsible positions do not
yield to any one in their loyalty and
working for the safety and security of
the country. He considers, and I
agree with him, that any aspersion
against them, when they are not in
Parliament to defend themselves, is
very unfair.

I thought it would be only just
and fair to bring to the notice of the
House the reaction of the Assam
Government to Shri Swell’s observa-
tions.

Shri S. M. Banerjee: Now that the
hon. Minister has clarified the posi-
tion, may we know from him whether
the Chief Minister of Assam has also
cared to know that some of his col-
leagues in the Cabinet were actually
abetting or helping Pakistan after the
infiltration in Assam . . .

Mr. Deputy-Speaker: You are mak-

ing another allegation.

Shrimati Renu Chakravartty: My
point is that in the absence of Mr.
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Swell, Mr. Nanda has made a state-
ment. He has said that he associates
himself with the sentiments expres-
sed by the Chief Minister of Assam.
If he had only conveyed the views
of the Assam Government, it wouid
have been all right, but as Home
Minister, is it right for him to asso-
ciate himself in such manner without
enquiring himself, into those very
serious allegations which have been
mentioned by Mr. Swell and which
are very widely circulating in Assam
and Bengal?

Shri Hari Vishnu Kamath: So far
as the statement by my friend, Mr.
Swell is concerned, which he made
some days ago, he, I am sure, must
have ascertained the facts and taken
full responsibility. So, I request that
as soon as Mr. Swell comes to the
House, he may be given an opportu-
nity to reply to this statement....
(Interruptions).

Mr. Deputy-Speaker: Yes. Mr. Basu-
matari.

Shri Basumatari: In view of the
seriousness, may I know whether the
Home Minister proposes to go to
Assam . . (Interruptions.)

An Hon. Member: He has to depend
upon the information of the Assam
Chief Minister. ‘

Shri Kapur Singh: May I add one
sentence to what has ben said? The
Home Minister has taken up the
position of the Chief Minister of
Assam as his own and he has also
made no personal enquiries. What 19
worse, he has not even given an
opportunity to Shri Swell to prove
his case before he made the state-
ment in this House.

Shri Nanda: May I clarify the posi-
tion? I have said:
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“He considers, and I agree with
him, that aspersion against them,
when they are not in Parliament
to defend themselves, is very un-
fair.”

Shri Jashvant Mehta (Bhavnagar):
Before making the statement did the
Home Minister enquire from the Cen-
tral Intelligence Agency?
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Mr. Deputy-Speaker: The House
stands adjourned till 11 a.m. tomor-
row.

4160

17.10 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
6, 1964/Phalguna 16, 1885 (Saka).
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